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LEGISLATIVE ASSEMBLY.
Tuesday, 5th December, 1933,

The Assembly met in the Assembly Chamber of the Council House at
‘Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWERS.

TEsT oF RED SEAL BRAND METAL AND SILVER POLISH BY THE ALIPORR
TesT Housk.

28. *Pandit Satyendra Nath Sen: (q¢) With reforence to questions
Nos. 706, 707. 708 and 709 asked by me in this House on the 6th
September, 1933, are Government aware that the Alipore Test House
originally rejected the sample of red seal liquid metal polish by remarking
““failed to satisfy Indian Stores Department specifications for deficiency
of fatty acid contents which is very low’’ in the first test report No. 854-C,
‘submitted t» Meesrs. Sett and Dass Company on the 20th June, 1931, on
re~eipt of usual fee of Rs. 487

(b) Is it a fact that the fatty acid contents in the first test certificate
-as aforesaid were stated to be as low as 0'31 per cent.?

(c) Isit a fact that Messrs. Bett and Dass Companv challenged the
correctnese and accuracy of the above remark in a letter to the Chief
‘Controller of Htores and substantiated the contention by submitting a test
report by Dr. H. K. Sen of the University of Calcutte, according to which
fatty acid contents were 8.56 per cent.?

(4) Isit a fact that the Chief Controller of Stores ordered the Alipore
Test House to re-test the same sample free of charge for ‘‘serious discre-
pancy’’ in fatty acid contents, the difference being more than elevem
tinies as pointed out by Messrs. Sett and Dass Company?

{e) Ts it not a fact that according to the re-test report No. 1897/C.,
of the 12th Octcber, 1981, of the Alipore Test House, the same product
was found to satisfy the Indian Stores Department specifications?

{(fH Is it not a fact that according to Governmens specifications for
liquid metal polish the fattv acid contents should not be below 2'5 per
cent. and that fatty acid contents of red seal meta] polish were found to be
8'0 per cent. in the re-test report?

(g) Are Government aware that the statements of the ﬁrst test report
of the Alipore Test House are wrong and erroneous according to their second
re-test report ?

(k) If the answer to parts (¢) and (f) be in the afirmative. how would
Governrcent raconeile it with the statements contained in their rephel

( 2667 ) A
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to part (c) of the question No. 706, and to parts (d) of the question Nos. 70T
and 709 asked hy me on the 6th September, 1933? '

(!) What action do Government propose to take lo prevent such discre-
pancy or wrorg and erroneous test report being made by the Alipore Test
House on a particular. product tested on different oncasinus?

The Honourable Sir Frank Neyce: (a) Yes.

(‘b) Yes. . T
... {e) It is a fact that the firm challenged the correctness of this report,
and that they forwarded to the Chief Controller a document stated to be »

copy of a report by Dr. H. K. Sen according to which the fatty acid content
was 3.56 per cent.

(@) The Chief Comtroller of Stores instructed the Government Test
House to test another sample of Red Seal metal polish free of charge.

" (¢) No. The re-test was not carried out on the same sample, but on
another sample.

- AN The specification for liquid metal polish requires the polish to
eontain ammonium soap equivalent to not less than 2.5 per cent. of oleic
acid. The fatty acid content of the sample covered by re-test report Nn.
1897/C.. dated the 12th October, 1981, was found to be 3 per cent. ,

(9) No. The two reports refer to different samples.

. (B and (3). The re-test report showed that the sample did not satisfy
the specification in other respects apart from its fatty acid content. The
questions therefore do not arise.

AMOUNTS LAPSED TO THE GOVERNMENT OF INDIA AND CERTAIN COLONIAL
GOVERNMENTS A8 A RESULT OF THE ADMINISTRATION OF. DECEASED
Inp1AN EMIGRANTS’ ESTATRS.

1279. *Mzr. Gaya Prasad Singh: Will Government be pleased to state
what amounts, if any, have lapsed to the Government of India, and the
Colonial Governments of Fiji, Mauritius, British Guiana, Jamaica, Trinidad
‘and other Colonies, from the time Indiam emigration to these Colonies
started. as & resvlt of the administration of decessed Indian emigrants*
egtate? How is the meney utiliced, and is # not utilized for the benefit
of the emigrants themeelves? If not, why not? )

. Mr.@. 8. Bajpai: Government greatlv doubt whether it would be pos-
sible to -collect #he information desired in the first part of the question.
With regard to the second part, they have no precise information as to how
the estates of deceased Indian emigrants, who die intestate or without heirs,
are disposed of. Probably. as in British India. the walue of the estate is
eredited to the gemeral revenues nf the temritory concerned.

_ Mr. Gaya Prasad Singh; Can the Honourable Member give even an
approximate idea of the total amount thus lapred?

Mr. G. S. Bajpai: As T have explained. mv Honourable friend’s' ques-
tion wamts inforeation  for mesfly one hundred vears. 1 have examined
one or two reports of the coloniea, and I fmd that there is no separate
head showing how much has lapsed te them from unclaimed Indian estates.
T do not think T can get the information.
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ALLBGATIONS AGAINST THE CONTRACTOR OF THE LICENSED COOGLIES AT THE
LARORE RAILWAY STATION.

1280. *Mz. Gaya Prasad Singh: (a) Are Government aware that the
contractor of the licensed  coolies at the Lahore Railway Statiom, North
Western Railway, charge exorbitantly from the coolies in contravention
of the terms of agreement? Is it a fact that the question was sought to
be raised at one of the meetings of the local ‘Advisory Committee of the
Railway. but it was disallowed ?

(b) Have Government received any representation on the subject from
1he Sikh Rights Protection Socicty, Lahore, or any other quarter, and what
steps, if any, are being taken m the matter?

Mr. P. R. Rau: («) I sce from the proceedings of the Lahore Committec
that the question was discussed on the 20th June, 1933, and the Chairman
explained that the remcdy for attempted overcharges bx coolies largely
rested in the hands of the passengerg themselves, but that the Chief Coin-
mercial Munager was proposing to mnke special arrangements for better
supervision over coolies at important stations and for the protection of
the travelling public from extortion.

(M) No.

Mr M. Maswood Ahm=zd: Is it a fact that a complaint book is kept at
the Lahore Railway Stationi for writing complaints against coolies?

Mr. P. R. Rau: Possiblv. hut T have no direct information on the
matter.

Dr. Zianddim Ahmad: Did I understand the Honourable Member to sax
in answer to the last part of (aj, that the question was discussed at the
meeting of the Local Advisory Committee ?

- Myp. P. R. Bau: I explained that the question was discussed at the
Committee on the 20¢h June, 19332

Mr M. Maswood Ahmad: When this question was discussed, did some
members raise the point that certain Railway officers discouraged passengers
from entering complaints against these coolies?

. Mr. P. R. Rau: I have given the House whatever inforination I can from
the proceedings of the Advisorv Committee? :

- Mr, M. Maswood Ahmad: Have the Government read tha reporf®
Mr. P. R. Rau: [ have not read it through.

Mr. M. Maswood Ahmad: \Will the Honourable Member ses whether
this allegation is mentioned in the proceedings?

Mr. P. R. Rau: What allegations?

‘Mr. M. Magwood Abmad; That certain Railway oﬁcers discourage pas--
sengers for entertg complaints againet these coolies?

A2
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Mr. P. R. Rau: I am sure, the Agent of the North Western Railway,
who was the Chairman of the Coinmittee, would have taken suitable action
to prevent such incidents.

Dr, Ziauddin Ahmad: Do Government read the reports of these Advisory
Committees? They are the most uninteresting documents, and what deci-
sion do Government take upon those documents?

Mr. P. R. Rau: On this particular question, I explained that the Agent
had said that the Chief Commercial Manager was proposing to make special
arrangements for better supervision over the coolies at important stations
for protecting the travelling public from extortion, That shows the deci-
sion arrived at.

Mr, M. Maswood Ahmad: Does any officer of the Railway Board read
the reports of the Local Advisory Committees which are published and
supplied to all Honourable Members?

Mr. P. R. Rau: Certainly.

Mr. Gaya Prasad Singh: Do I understand the Honourable Member tc
say that the remedy lies in the hands of the passengers themselves?

Mr. P. R. Rau: I said that the Chairman explained that the remedy for
attempted overcharges by coolies largely rested in the hands of the pas-
sengers themselves.

Mr. Gaya Prasad Singh. My question related to the exorbitant charges
levied bv the contractor from the licensed coolies. It was not that the
coolies charged more than the prescribed rate of charges from the
passengers. My question was:

‘“Are Government aware that the contractor of the licensed coolies at the Y.ahore

TRailway Station, North Western Railway, charge exorbitantly from the coolies in
contravention of the terms of agreement?’

Mr. P. R. Ran: That is a question between the contractor and the
coolies. '

Mr. Lalchand Wavalrali: Why was it that this question was not allowed
to be discussed in the Advisory Committee ?

Mr. P. R. BRau: I am sorry I have apparently misunderstond the ques-
tion. The question of overcharges by the coolies was raised at the meeting
of the Local Advisory Committee. I am not aware whether the -guestion
of the contractor charging exorbitantly from the coolies was discussed or
not at the Local Advisorv Committee meeting. But, apparently, since it
is purelv a private matter between the contractor and the coolies, T do not
know whether it was considered a sunitable subject or not for diseussion at
the meeting of the Local Advisory Committee.

Mr. B. R. Purl: May I know what is the position of this contractes?
We have been told that he is a private individual, but what is his offeial
position? Is he recognised by the Railway Department as an official] whn'
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has to keep some sort of control over the coolies and, in return, he is paid
certain portion of their daily earnings? Or, is he paid by the Government ?
What 18 his position ?

Mr. P. R. Bau;: I am afraid I am not_aware of the ‘exact relationship
between the contractor and the Railway administration.

Mr. B. R. Puri: I believe he is appointed by the North Western Railway
administration. Then, how is it a private matter between the coolies and
the contractor?

Mr. P. R. Rau: 1 am sure, the administration takes sufficient steps to
see that the contractor does not misbehave. I am not aware of the exact
relationship between the administration and the contractor, but I shall
obtain information and lay a statement on the table in due course.

Mr. B. R. Purl: If the charge levelled against the contractor in the
question is proved against him, would it be the look-out of the Railway
administration to see to it or not?

Mr. P. R. Rau: That seems to be a hypothetical question.

¥r. Lalchand Navalrai: The predomination of the Railway over the
coolies and the contractor’s domination over the coolies, are not these ques-
tions of policy that should be brought before the Local Advisory Com-
mittee and considered there?

Mr. P. R. Rau: [ have no informution whether the subject was discussed
or disallowed.

Mr. Lalchand Navalrai: Will the Honourable Member get the informa-
tion ?

Mr. P. BR. Rau: Certainlv.

Mr R. S. 8arma: Will the Honourable Member also find out whether
there was any complaint from the coolies as such about the exorbitant

charges collected by the contractor? Or was the question raised only by
some middleman between the contractor and the coolies?

Mr. P. R. Rau: I shall get this information also.

Mr. Gaya Prasad 8ingh: What is the reply to part (b)?

Mr. P. R. Rau: The reply was that no representation has been received
But it is quite possible that, since I have misunderstood the question. the
reply may not be quite accurate.

Mr. Gaya Prasad Singh: Is the Honourable Member aware that the

President of the Sikh Rights Protection Society, Lahore, is a member of
this House, Sardar Sant Singh?

. Mr P R. Ran: ,'I"hen my Honourable friend can easilv obtain the in-
formation’ from him, -
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Sratus awp Cowprmor or tHW Taitw LasotiRieS fiv Stit.

1281. *Mt. Gdya Prasad Singh: (a) Will Government please make a
statement regarding the status and condition of the Tamil labourers in
Siam, and the latest development, if any?

(b) Is it a fact that @ report on this subject, containing affidavits, was
sent to Government by Dr. Lanka Sundaram, M.A., Ph.D.? If so will
Government be pleased to place a copy of that report an the table ?

(c) What stepe have been taken to relieve the distress of the Indian
coolies there ?

Mr. H. A ¥, Metealfo: (¢) and (¢). Government have nothing to add
to the answet given by Major Fraser-Tytler to the Honourable Member’s
question No. 152 on the 39th August last, as there has been no further
developments since then.

(b) Dr. Lanka Sundaram’s report has not yet been received by Govern-
ment

GRIEVANCES OF CHETTIYARS OF SAIGON, INDO-CHINA.

1282. *Mr. Gaya Prasad Singh: (a) With reference to the following tele-
gram which was sent to me by the Honorary Becretary, Nattakottai
Nagorathars Association, Madras, Mylapore, in September last, will Govern-
ment be pleased to make a statement on the subject?

“Chettiyar community grateful to you for questions put, and generally taking
sympathetic interest safe-conduct permits have not received to any great extent rescind-
ing expulsion order is very important and urgent.”’

(b) Have safe-conduct permits been received, and expulsion order
rescinded by the authorities at Saigon? If so, in how many cases, and
what steps have been taken by the authorities to redress the grievances of
the Chettivars concerned?

Mr. H. A. F. Metcalfe: (a) and (b). Since the answer given by
Mr. B. J. Glancy to the Honourable Member’'s question No. 695 on the
6th Septenber, 1933, Government have been informed that one of the
four Chettiyars, who were expelled from Indo-China, has been permitted to
return to that country and is understood to be carrying on his business
without let or hindrance, while the other three Chettiyars, at present in
India, have obtained leave through their local representatives to return to
the Colony, and documents, enabling them to do so, have been sent to
them. The expulsion orders have not been rescinded so far. Government
have requested His Majesty’s Government to make further representations
to the French Government on behalf of the Chettiyars in order to have these
expulsion orders withdrawn as soon as possible and Government will conti-
nue to do all that is possible to safeguard the legitimate interests of the
Chettiyar community in Indo-China.

RevisioN oF THE TmMINGs OF THE GRAND TRUNK EXPRESS BETWEEN
DELEI AND MADRAS,
1283. *Mr. T. N. Ramakrishna Reddi: (a) Will Government be pleased
to state if it ie not a fact that the Railway Board proruised in September
last, to revisc the timings of the Grand Trunk Express between Delhi and
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Madras to suit the eonvenience of the publie by lessening the time taken
and by starting the trains later than before?

. (b) Was it not proposed to stert the train from Madras sbout two hours
later and take it to Madras earlier?

(¢) Will Government be pleased to state if it is not a fast that in spite
of the assurance of the Railway Board, the train leaves Madras at the
same time, #iz., 7-45 A.M.?

(d) Will Government be pleased to state if this train has Leea converted

practically into a shuttle train between Madras and Bezwada, and if it stops
.at every station?

(e) Wil Government be pleased to state if, in spite of the above, mail
fares are charged between those stations and if so, how is it justified?

(H Will Government be pleased to state if it is not n fact that the
Howrah-Delhi Express takes only 24 hours to cover a distance of about
900 miles, that the Frontier Mail takes a similar time to cover about 850
miles, and, if 8o, why it takes more than 48 hours for the Grand
Trunk Express to cover a distance of about 1,350 miles, that is, one and
8 half times the distances referred to above? Are Government prepared to
take steps to see that the Grand Trunk Express does not take more than 36
hours, @ at the most 40 hours, between Madras and Delhi?

(9) Du Government propose to consider the desirability of speeding up
the train in hoth directions, and to retain its character as an express train
by stopping it only at the principal stations between Madras and Delhi,
as is doue in the case of all other express trains throughout India?

Mr. P. R. Rau: (1) On the 20th September. 1938, in reply to a question
by my Honourable friend I said that from October 1st the journey each
way would take about 2} hours less than at present. This statement,
which, I am sorry to say, has proved incorrect, and for which I must
apologize to the House, was made on the strength of a report made to the
Board by the Agent, Great Indian Peninsula Railway, based on the
revised timings agreed upon at a meeting of Transportation Officers of
the three Railwavs concerned. Later on, however. these arrangements
wore altered by the Madras and Southern Muhratta Railwav which saw
as a result of the reduection of the time taken over the Great Indian
Peninsula  Railway, the possibilitv of effecting very considerable
economy by using the Grand Trunk Express train as a stopping train
between Ponneri and Bitragunta, thereby eliminating one train each way
daily between these stations. Moreover, they saw no advantage in alter-
ing the arrival and departure hours at Madras as they considered they were
convenient from the point of view of connections to the South and South
West. Consequently, they adopted the present arrangements increasing
the time taken over the Madras and S8outhern Mahratta Railway and

practically retaining the original hours of arrival at and departure from
Madras.

The Railway Board are at present in communication with the Madras
and Southern Mahratta Railway on the subject and hope that a speedier
service will soon be in operation.

(b) Yes.
(¢) Yes,

(d)I am informed that between Madras and Bitré.g\mta there are 29
‘stations and the down express stops at 24 out of these and thre up express



2564 .LEGISLATIVE ASSEMBLY. . [6Te DEcr. 193%.

at all. Between Bitragunta and Bezwada both expresses stop only at five
stations out of 27.

(e) I understand mail fares are not charged for journeys between Madras
and Bezwada.

(f) and (9). My Honourable friend’s information as to the time taken
by these trains is generally correct. I am afraid, however, it will not be
possible at present to reduce the time of the Grand Trunk Express much
below 47 or 48 hours, the reason being that, except for a short section of 48
miles, there is only a single line between Madras and Delhi, and on the
Bezwada-Kazipet, Kazipet-Ballharshah, Ballharshah-Wardha and Nagpur-
Itarsi sections most of the road-side stations are non-interlocked which
necessitates a restriction of speed over points to 10 miles per hour. More-
over, through traffic on these trains is comparatively small and the train
has to stop at s comparatively large number of intermediate stations to-
pick up traffic en route.

Mr. B. S. Sarma: Will the Honourable Member kindly state whether
the traftic on the Frontier Mail and the G. I. P. Mail from Bombay is
bigger than what it is on the Grand Trunk Express?

Mr. P. R. Rau: I think so, certainly.

Mr. F. E. James: May I ask the Honourable Member whether repre-
sentations can be made that, in view of the fact that it takes less time and
is much more comfortable to go from Madras to Bombay and from Bom-
bay to Delhi, Members of the Assembly and the Council of State may be
given the option of travelling by a route which is fairly quick and on which
for two whole days food can be obtained ?

Mr. P. R. Rau: I am afraid, Sir, that is not a question which ought
to be addressed to me, and I do not know that Honourable Members have
not got the option even now.

Mr. F. E. James: There is no option. May 1 address that question to
the appropriate Member ?

The Honourable Sir George Schuster: I will give my Honourable
friend’s suggestion the most careful consideration.

Raja Bahadur @. Krishnamachariar: With reference to the reply that
there is no inconvenience for passengers from the South to catch the train
at Madras, are Government aware that the boat mail, which is the
principal line of connection between the South and Madras, arrives at
Madras at 7 o’clock in the morning and the Grand Trunk Express starts
at 7-45,—surely not a very convenient interval between Egmore and the
Central Station which is nearly 1} to two miles distant ?

Mr. P. R. Rau: The Agent of the Madras and Southern Mahratta
Railway considered that a time of 2} hours between the arrival of one
train and the departure of another would prove to be a source of incon-
venience to passengers.

Raja Bahadur @. Krishnamachariar: But is it not incorrect to say that
there is no inconvenience for passengers from the South? If the Honour-
able Member will kindly answer that question, T will come to that 2} hours.
immediately. '
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Mr. P. R. Rau: I am only conveying to the House the explanation of
the Agent of the Madras and Southern Mahratta Railway with which,

I can assure the House, I am not in sympathy.

. Raja Bahadur G. Krishnamachariar: Will the Honourable Member
kindly invite his attention to my statement here and ask him why he makes
incorrect statements for the information of Members of the Assembly? 1
hope he will. With regard to the 2} hours, is it not a fact that, before
the 1st October, the Grand Trunk Express started at 7.45 from Madras,
arrived at Bezwada at 8 o’clock, Kazipet at 7, and went slow from Kazipet
up to Wardha and, again, between Agra and Delhi, and all that has been
changed ? Is it or is it not a fact?

. Mr, P. R. Rau: I am not aware of the detailed timings of the train,
but T think my Honourable friend is correect. Formerly the time taken on
the Madras and Southern Mahratta Railway was short and the time
taken on the Great Indian Peninsula Railway was comparatively long.
The position has been reversed now.

The Honourable Sir Joseph Bhore: Sir, may I, with your permission,
intervene in this matter, because I think I am personally concerned? I
met certain representatives of this House and we discussed the matter.
As a result, T think the Chief Commissioner and I promised that we would
do our best to expedite the running of the Grand Trunk Express. We
came to the final conclusion that it would be possible to expedite the
running by about 2} hours. As I say, I am personally concerned in this
matter and I will see why it is that these timings have not been adhered to.
T shall personally look into this matter.

Raja Bahadur G. Krishnamachariar: Will the Honourable Member also
invite the attention of the authorities that the most ricketty carriages, First
and Second class, are attached to this train,—bath room leaking and the
most inconvenient seating arrangements ?

_ The Honourable 8ir Joseph Bhore: I think that a complaint on those
lines was made and it has been arranged that the Great Indian Peninsula
Railwav should ree that better rolling stock is run on this particular
train.

Raja Bahadur G. Krishnamachariar: I am talking of the Great Indian
Peninsula rolling stock on which I wenerallv come from Hvderabad to
Delhi in that through carriage.

The Honourahle Sir Joseph Bhore: I am sorry if my Honourable friend’s
experience has been 80 unfortunate, but T can assure him that the railway
administration have already intervened in the matter.

Dr. Ziauddin Ahmad: Am I to understand from the answer that the
stock of the Madras and Southern Mahratta Kailway is much poorer than
the stock of the Great Indian Peninsula Railway ?

The Honourable 8ir Joseph Bhore: I am afraid I am not in a position
to answer questions with regard to the rolling stock on particular railways.

Dr. Ziauddin Ahmad: I thought the Honourable Member said that the
Great Indian Peninsula Railway have been asked to run their carriagea
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on this Grand Tiunk BExpress. So the inevitable conoclusion from that
stalement ic that the Madras and Socuthern Mabratta Railway stock e
poorer than the Great Indian Penimsula Reilway stock.

The Honourable Sir Jeseph Bhore: I think the real reason is thab there
has been divided redponsibility in the past, and I think the Railway Board
have come to the eanclusion that if one Railway is responsible for the romns
stoek, it will be possible to ensure improvement. It is for this reason,
believe, that the Great Indian Peninsula Railway are being entrusted
with that duty.

Mr. M. Maswood Ahmad: Will it not be better that in cases in whieh
two administrations are concerned, these cases, instead of being discussed
in the Local Advisory Committees, should be discussed im the Central Ad-
visory Committee of Railways here ?

The Honourable Sir Joseph Bhore: As a matter of fact, three railways
are concerned here; there is the Nizam’s State Railway.

Mr. M. Maswood Ahmad: 8o there is more ground for taking this
matter up in the Central Advisory Commitiee instead of discussing it in
the Local Advisory Committees.

Mr. President (The Honourable Sir Shanmnukham Chetty): It is open
to any member of the Central Advisorv Cominittee to raise it.

Mr. Vidya Sagar Pandya: Are Government aware that, in attempting to

expedite the Express train, it takes two hours more between Madras and
Bezwada ?

The Honourable Sir Joseph Bhore: I have just been trying to explain to
my Honourable friend the reason for it.

Mr. Lalchand Navalrai: May I also say that the Karachi and 8ind timings
are not proper and that they require revision? And may I also inform the
Honourable Member that an ordinary clerk in the Agent’s office does pre-
pare these timings and then we have to come up here and complain. I
think these matters should come before the Central Advisory Committee.

The Honourable Sir Joseph Bhore: I was not aware that the Grand
Trunk Express ran to Karachi. -(Laughter.)

NEXT GENERAL ELECTIONS OF THE PROVINCIAL AND CENTRAL
LEGISLATURES.

1284. *Mr. M. Maswood Ahmad: (a) Will Government be pleased to state
whether the next general clections to the Indinn legislature will be held
under the old Constitution or uvnder the new Constitution?

(b) Will Government be pleased to state whether the next general

elections to the Provincial Legislative Councils will be held under the old
Constitution or the new Constitution?

(c) Will Government please state whether the Provineial Committers set
up for the purpose of settling the questions of constituencies, franchise, ete.,
of the Provincial Legislative Councils will decide the constituencies, etc..
of the Central Legmluture_s algo, or will new Committees be conssituted
for the Federal Assembly and the Council of State?
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The Homourable Sir Brejendss Mitter: (s) I con add nothing to what 1
ssid in'reply to Mr. Lalchand Navalrai's starred question No. 1131 on 28rd
November, and would refer the Honoutable Member to the statemetr$
made by the Honourable the President in connection with that question.

(b) 1 would refer the Honourable Membet to the provisions of section
79B of the Government of India Act.

¢c) I would refer the Honourable Member to the reply given on the 7th
February last to his questions Nos. 233 and 234 relating to the Bihar and
Origsa Provincial Franchise Committee. As already stated, 1 have no
exact information as to the lines on which thes¢ Provincial Committees
huve been working. Nor am I in a position at present to make any
statement as to the procedure which will be adopted for settling the
constituenecies, et¢., for the Federal Assembly and the Council of State.

Mr. M. Maswood Ahmad: Are Government aware that, on the 23rd
November, this question was not raised in any question whether the elec-
tion would take place according to the new Constitution or the old
Constitution ?

The Honourable Sir Brojendra MMter: As I have said, so far as the
Provincial Councils are concerned, this is a matter for the Provincial
Governors, and the Government of India have got nothing whatsoever to
do with it.

Mr. M. Maswood AAmiad: I am referrmg to part (a). it is for the Cen-
tral Legislature and not for the Provincial Legislatures.

The Honourable Sir Brojendra Mitter: As regards that, several
questions have been asked in this House, and vou. Sir, stated in the House
that you had taken up the matter with His Execellency the Governor
General: what has happened as regards that, I do not know, and I have
no further information to give to the House.

Bir Oowasji Jehangir: Am I to understand the position from the Hon-
ourable Member's answer just now that, with regard to Provincial Govern-
tnents, it is the Provineial Governments alone that are concerned as to
when the new Constitution will come into force.

The Honourable Sir Brojendra Mitter: No, Sir: the Honourable Mem-
ber is under a misapprehension : there is no question of new Constitution;
but when the Provincial Councils will be dissolved or when new elections
will tule plece are all matters which are entirelv under the control of the
Provincial Governors under section 72B. 8o, when the existing Provin-
cial Councils will come to 1n end and new elections will be heid is &
matter on which 1 can give no information.

8ir Cowasji Jehangir: But the question is ag to whether the next elec-
tions will be under the old Constitution or the new: that i entirely a
question to be dealt with by the Government here or His Majeeiy’s
Government in England ?

Mr. Pregident (The Honourable Sir Shanmukbam Chetty): That
question really involves two questions: whether the next elections will he
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beld under the new Constitution means whether the .new Constitution will
come into existemce as soon as the present Provincial Councils are dissolv-
ed: that is a matter purely for the Provincial Governments.

Sir Cowasji Jehangir: May I point out that how long the present Pro-
vincial Councils are to exist is a question for the Provincial Governments
to decide; but as to whether the new elections are to be under the new
reforms is a question for the Government of India and His Majesty’s
Government ? ‘

The Honourable Sir Brojendra Mitter: No, Sn', not even the angels can
say that at the moment.

Sir Cowasji Jehangir: I did not follow my Honourable friend: does he
mean to say that the Government of India are angels?

The Honourable Sir Brojendra Mltt.er I said, not cven the angels.
could say that. ] ,

Mr. Lalchand Navalrai: Mav I know from the Honourable the Leader
of the House or the President, how much more ¢ime it is required for the
removal of our anxiety?

Mr. Gaya Prasad Singh: What is the anxiety, I do not understand.
Mr. Lalchand Navalrai: Anxiety about the time for elections.

Mr. M Maswood Ahmad: Will Government be pleased to state
whether the qualification of the electors for the next election will be the
same as it is at present or it will be according to the proposed scheme of
the Government of India?

The Homourable Sir Brojendra Mitter: I hope, Sir, whatever the quali-
fications mayv be, all the Honourable Members now sitting in this House
will be qualified.

Dr. Ziauddin Ahmad: May I just put the same question in another

form ?

Mr. President (The Honourable 8ir Shanmukham Chetty): The same
question that has been answered need not be put in another form.

Dr. Ziauddin Ahmad: I mean a further question on the same topic:

mayv I ask, whether the number of seatg for each Province in the next
election will be the same as it is at present?

The Honourable Sir Brojendra Mitter: If it be under the existing
Constitution, I fancv the number of seats will be the same.

Dr. Ziauddin Ahmad: I want g simple answer—yes or no.

The Honourable Sir Brojendra Mitter: What is the question? If the
guestion is. this, whether the next Provincial elections will be under th?



QUESTIONS AND ANBWERS. 2569

existing Constitution or under the new Constitution, I cannot answer I
it be under the existing Constitution, then my unswer is that according to
my judgment the number will be the same.

UNSTARRED QUESTIONS AND ANSWERS.

APPOINTMENTS CARRYING Rs. 100 AND ABOVE IN THE VARIOUS STaTe-
MANAGED RATLWAYS.

238. Pandit Ram Krishna Jha: (a) Will Government be pleased tc
state the number of appointments carrying Rs. 100 and above, in the various
State-managed railway Administrations?

(b) Will Government be pleased to lay on the table of this House a
statement showing:

(i) the number of Indians holding such posts, and

(i) the number of Indians so employed, from each of the pro-
vinces of India, including Bihar? ‘
Mr. P. R. Rau: A certain amount of the information required with

regard to posts rising to Rs. 250 and above will be found in the Annual
reports on Indian Railways.

Government regret that the rest of the information called for is mot
readily available and cannot be obtained without an undue expenditure of
labour and money.

RATES OF DisABILITY PENSION ADMISSIBLE TO NON-COMBATANT CIVIL
SUBORDINATES OF THE ARMY IN INDIA.

239. Mr. 8. @. Jog: (¢) Will Government be pleased to state what
relative rank was admissible to a non-combatant civil subordinate of the
Army in Indis in 1914—16 getting Rs. 200 to Rs. 249 per mensem and what
changes in relative ranks have since been made and when, specifying the
nature and date of every change?

(b) What rates of disabilitv pensicn were admissible in 1914-16 to
non-combatant civil subordinates of the Army in India getting Rs. 200
to Rs. 249 per mensem and what changes in rates have since been
ordered and when? Will Government please intimate the rates and dates
of every change?

‘Mr. G. B. F. Tottenham: The question is being examined and a reply
will he laid on the table at an earlv date. ‘

AFPPOINTMENT OF A MUsLIM DIsTrICT INSPECTOR OF SOHOOLS IN DELHI.

240. Mr. M. Maswood Ahmad: (q¢) Is it a fact that from time imme-
morial, nt least since 1885 to 1927, not a single permanent Muslim District
Inspector of Schools was appointed in Delhi?

(b) Is it & fact that the District Inspector of Schcols then controlled
all the vernacular teaching staff in Government, District Board and
Municipal Committee services?

(¢) Is it a fagt that there was an unduly low propc;rtion of
Muslim school-masters in these schools, and Sir Malcolm Hailey,
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the then Chief Commissioner of - Delhi, issued ‘letter No. 8197-Edn.,
dated the 14th May, 1917, to the Educstional authorities, sending & 0Opy
of it to the Deputy Commissioner and the Municipal Oommwtee Delhi,
i which he drew attention of these authorities to this grave disparity
in the number. of Muslim teachers and ordered that efforts should be
made to reduce this grave disparity ?

_{d) Is it @ fact that Muslimas of Delhi had persistently drawn attention
of Government, both in the Legielature, as well as by means of deputa-
tions and representations to the Chief Commissioner and the Superintend-
ent of Education, Delhi, to the quite inadequate number of Muslim
teachers, and deﬁmtoly attributed this low number to the unsympathetic
appointing agency?

(¢) Is it a fact that Muslims are still very inadequately represented
in the teaching staff in these schools?

(f) Is it a fact that the present Muslim District Inspector of Schools
is now under orders of transfer to the Punjab? Do Government propose
to appoint & Muslim District Inspector of Schools m his place?

Mr. @G. S. Bajpai: (a) Since the creation of Delhi Pnovmoe Syed Fazl
Mahmud held the pest in 1915-1017.

(b) The District Imspector of Schools, Delhi, at one time controlled the
vernacular teaching staff in the service of the District Board and
Municipality.

{¢) The low percentage of Muslim teachers in the District Board and
Municipal schools in Delhi was due in the past to various causes. The
letter referred to by the Honourable Member was issued by the Chief Com-
missiener, Delhi, on the 14th May, 1915, and the instructions issued there-
in are being followed.

(d) No record is available of any deputation or representation to the
Chief Commissioner, Delhi, or to the Superintendent of Education, Delhi,
though questions on the subject have been asked from time to time in the
Legislature.

(¢) The number and proportion of Muslim teachers have increased ir
these schools and there is no reason why in the matter of fresh recruitment
it should nob continue to improve. A statement showing the number of
Hindu and Muslim teachers in the schools in Delhi in 1931 and 1988 is
laid on the table of the House.

(N The reply to the first part of the question i« in the affirmative. As
to the next incumbent of this post, since the post is included in the Punjab
cadre, the Goverament of that Prowince will make the appointment in
accordance with the recognised principlee which are well underetood. The
responsibility for protection of certain interests rests not with the District
Inspector but with the Administration wbe mayv be trusted to dischazge it

ag fully and rapidly as circumstances permit.

Rtatement showing the mumber of Hindu omd Mustim. teackers in the District Board
and Municipal Schools in Dedli om the Slot March 193! and 1933

District Boerd, Munieipal.
Hindus, Mustims. Hindus, Mualimes,
1931 . . . . . 189 40 196 77

8 . . . . 203 52 194 81
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RerneszxraTron of Hinpus v THR Epvcarien DrrarrmesT, Devar.

. 41, Bhagat Chandi Mal Gola: (a; Is it & fact that in the office of
the Superintendent of Education, Dél, there in a msjority of Muham-
madans?

(b) Will Government be pleased to lay on the table a statement
showing the number of Hinflu and IVIuhannmadgn clerks in that office ?

* “(c) What action do Government propose to take for the proper repre-
sentation of Hindus in the Education Department, Delhi?

" 'My. @. 8. Bajpai: (a) and (b). If the Honourable Member refers to the
Delhi establishment of the office’ of the Superintendent of Education, the
reply is in the'negative. There is an equal number of Hindu and Muslim
clerks in that establishment. niz., four of each communitw.

{e¢) Does not arise.

REPRESENTATION oF HINDUS IN THE EpvcaTION DEPARTMENT, DELH),

242. Bhagat Chandi Mal Gola: (a) Is it a fact that in the Educatiom
Department, Delhi, the gazetted officers consists of Chnstians and Muham-
madans only? Will Government be pleased to state the reasons why the
mnajority community has been deprived of its rights?

(b) What action do Government propose to take for the proper repre-
sentation of the Hindus?

Mr. G. 8. Bajpai: (a) and (b). The Honourable Member is referred to
the reply given by me in this House to Bhai Parma Nand's starred ques-
tion No. 1603 on the 7Tth December. 1932, on this subjeet.

ABOLITION OF Normar ScroOL, NAJAmAin, DeLmr.

243. Bhagat Chandi Mal Gela: (a) Is it & fact that the Norma] School,
Najafgarh (Delki) is stil running? Have Government eonsidered the
question as to whether or not it is an unnecessary burden?

(b)) Do Government propose to take any steps to abolish this insti-
tution ?

Mr, G. 8. Bajpai: (a) The reply to the first part of the question is in
the affirmative. In regard to the latter part of the question, the continu-
ance of this institution is essential. not onlv to ensure a higher percentage

of trained teachers, but also to fill vacancies resulting fromn the retirement
of teachers and other eauses.

(b Yo.

CONSTITUTION OF BALUCHISTAN INTO A.SERABATE PRovivocs.

244 Mr. M, Maswood Ahmad: (a) Wil Government be pleased to stave
whether their attention has been drawn to the resolution passed by the
All-1ndia Mustkm Conference about the constitution of Beluchistan inte a
separate province ?

(b) Have they received a copy of the resolution referred to.in pert (a)
shove from the Secretary of the Muslim Conference? ' -
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Mr, H. A F. Metcalfe: (a) The Honourable Member does not specify
the particular meeting of the All-India Muslim Conference to which he
refers; but Government are aware that according to reports appearing in
the Press the Executive Board of the All-India Muslim Conference which
met in Delhi in March, 1933, passed a resolution to the effect that g sub-
stantial measure of reform should be immediately introduced in
Baluchistan.

(b) No copy of that resolution was forwarded to. Government by.the
Secretary of the Conference,

EMPLOYMENT OF ADDITIONAL CLERKS IN THE CENTRAL PUBLICATION
BRrANCH.

245. Mr. S. O. Mitra: (a) Is it a fact that a proposal for the employ-
ment of additional twenty-five clerks to cope with the work, has been for-
-warded to Government by the Manager of the Central Publication Branch
for sanction ?

(b) Is it a fact that several Record-Suppliers possessing the minimum
qualifications for Government service have been working in that branch as
clerks since their appointment ?

{c) Is it a fact that they were conferred clerical posts on a fixed pay of
Rs. 40 per mensem during the commercial period of that office ?

(d) Is it a fact that after expiry of the period they were reverted to their
former position ?

(e) Is it a fact that the claims of these men have been consistently over-
looked whenever chances for promotion arose ?

(f) Do Government propose to consider their case favourably in the
event of future appointments in the clerical cadre ?

The Honourable Sir Frank Noyce: (a) No. But a proposal has been
submitted to the Controller of Printing and Stationery by the Manager.

(b), (¢), (d), (e) and (f). Government have no information on any of
the points referred to by the Honourable Member which relate to matters
of detail within the competence of the Head of the Department. It is
open to any employee who considers that he has a grievance in the matter
of clerical appointments to make a representation to the proper authority
in the ordinary way.

-OVERSTAFFING OF PRINTING AND STATIONERY DEPARTMENT OF THB
GOVERNMENT OF INDIA.

246. Mr. S. C. Mitra: Are Government aware that the Printing and
Stationery Department of the Government of India is overstaffed in respect
of gazetted appointments? If so, do Government propose to retrench
them immediately for the sake of saving public revenue ? If not, why not ?

The Honourable Sir Frank Noyce The answer to the first part i is 1n the
negative. The other parte do not arise, -

EMPLOYMENT OF A FARASH FORTHE PER3ONAL WORK OF THE MANAGER,
CENTRAL PUBLICATION BRANCH.

247. Mr, 8. C. Mitra: (a) Is it a fact that one of the farashes of the
Central Publication Branch is employed for the personal work of Mr. d"Eca,
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officiating Manager of the Central Publication Branch at his residence and
for taking care of his car at office ?

(b) If the reply to part (a) be in the negative, is he competent to employ
such a Government servant for his personal work ?

The Honourable Sir Frank Noyce: (a) and (b). No.

FEELING OF INSECURITY AMONG THE STAFF OF THE CENTRAL PUBLICATION
BRrANCH. '

248. Mr. S. C. Mitra: Are Government aware that the staff of the
. }Central Publication Branch are in constant dread of being punished and
dismissed ?  °

The Honourable Sir Frank Noyce: No.

RETRENCHMENT DUE TO THE AMALGAMATION OF THE EaAsT INDIAN AND
EasTERN BENGAL RArLwaY PRESSES.

249. Mr. S. C. Mitra: (a) Is it a fact that on the amalgamation of
the Fast Indian and Eastern Bengal Railway Presses, Calcutta, a large
number of industrial hands, such as binders, compositors, etc., were re-
- grenched ? '

(b) Is it a fact that not a single one among the supervising staff, such
as Assistant Superintendents, overseers, readers, etc., has been retrenched ?

(¢) Will Government be pleased to lay on the table a statement show-
ing the number of compositors, distributors, binders and impositors and
the number of Assistant Superintendents, overseers, section-holders,

. readers, copy-holders, computors end clerks whose services have been
dispensed with as a result of retrenchment, from 1931 to 1933, year by
year?

(d) Is it a fact that this drastic retrenchment has been effected for
the purposes of economy? If so, will Government be pleased to state
the reasong for: b

(i) appointing fresh and new hands, such as clerks and mono-
operators in the amalgamated press. within the last two
months; !

(ii) filling up the abolished posts; and
(iil) keeping intact the personal pay of several employees?

(e) Is it a fact that large number of binders have been retrenched,
being regarded as surplus in the binding section ?

(f) Is it a fact that several employees of different departments, such
as, Abdul Majid and Nawab Ali Chaudhuri formerly paper-issuers in the
East Indian Railway Press, have either been transferred cr employed
in the binding section? If so, will Government be pleased to state the
reasons for retrenching as surplus the binders who were actually woriing
in the binding section ? ’

(9) Is it a fact that the surplus hands of the East Indian and Eastern
Bengal Railwaj Presses have submitted memorials to the Honourable

-
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Mewther @ oharge, Ruilway and Commviee Dopartrvont, in September-
last through proper channel? If so, will Govermment be plessed to ket
tie House kmow the ¢ontents of the same end the action taken, or
intended to be taken by them on the same? If mot, why not?

(h) Is it a fact that the demoted employees of the amalgamated press
have submitted memdorials to the Mondirable Meombsr i churge in
September last? 1f so, will Government be pleased to let this House know
the combents 'of the same and the action taken or intended to be {akem by
the Government on the same? If not, why not?

Mr. P. R. Rau: With your permission, Sir, I propose to reply to this
and the following 15 questions ‘together. ‘Govérnment are obtathing what-
evet information s readily available and will day o statemont on the table
in due course.

RETRENCHMENT DUE TO THE -AMAGEAMATION OF TEE Batc DOsIaN AND
EASTERN BENGAL RAILWAY PRESSES.

1250. Mr. S. O. Mitra: (a) Is it a fact that the Honourable Member in
charge, Railways and ‘Commerce, Yeceived =a- telegram from the:
President of the National Trades Union Federation sand_ President
of the Press Employees’ Association, Calcutta. oh 18t ‘Septéfnber 1933,
informing him of the seridus situation created hy the arbitrary actions
of the East Indian Railway authorities in dealing with the amalgamated
Press staff in connection with the recent retrenchment in the said Preszes?
If so, wil Government be pleased to lay on the table a copy of the
naild tetegrams, sind state the wction taken on the samre ? If net, why not?

(b} Is it a fact that the Secretary, Press Employees’ Association,
Calcutta, addressed a letter to the Honourable Member in charge Railway
and Commierce, on the 12th September, 1983, requesting an iminediute
enquiry into the arbitrary way -of retrenching and demo the industrial
staff of the amalgamated East Indian and Eastern Benfl9P%#iway Press?
If so, will Government be pleased to inform this House of the conteifts
of the said letter, and state what action has been taken or is intended

%0 be taken on the tame ? 1f mot, why mot? :

RETRENCHMENT DUE TO THE AMALGAMATION OF THE EAST UNDIAN aND.
EasTERN BENGAL RamLwAY PRESSES. |

1351, M. S. ©. Mitra: (a) Is it a Fact. that the Bast Indian and Eastern
Bengal Railway Presses at Calcutta have recently been amalgamaicd on
the recommendation of the Retrenchment Commattee 1931 ?

(b) Is it -a fact that one of the reasons for this amalgamation was that
the overhead charges would be considerably diminished thereby?

(¢) Ts it a fadt that hedvy reductions of the industrial staff in the
Railway Presses had been effected just before and after the ‘amalgamation
but there was no corresponding reduction of supervising -and clericsl staff
either befote or after ‘the amalgamation ? '

(d) Is it a fact that after the amalgamation of the Railway Presses the
total amount of work done by the industrial hands remains almost ‘the
same as when the two Presses were separate and the work of the supervising
:pd 7clerical staff has considerably decreased as a result of the amalgama-
Hon

+For answer to this question, see answer to question No. 249.
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(e) Is it a fact that the fotal amount of pay of the discharged indastrial
teavds of both the Presses will not be more than Rs. 1,800 per year?

7) If the answers to parts (a) to (¢) be in the affirmative, have Govern-
mers{) considered whethef the (1-e?tention of the services of the highly paid
amd supervising sad clerical staff, instead of the industrial hands is mob
uneconomical ? If not, why not?

(9) Will Govemment be pleased to Ty on the table a statement
showing : ‘ ' ‘

(i) the present total strength of the industrial hands, section by

' section, in the ammlgamated East Imdian 'and ¥astern Bengal

"Railway Presses, with their wverage momthly pay;

(ii) the present strength of the supervising staff of the amalgamated
Prews with respective designations, pay and duties they are
6o perform ; wnd _ : .

(iii) the expected savings due. to the amelgamation under the
different heads of expenditure? .

AMALGAMATION OF THE EAST INDIAN AND EASTERN BineaL RatLway
PrEesses.

Y )

1252 Mx. 8. ©. MRra: (o) Is it a fact that recently the Eastern Bengal
Reilway Press has been -amalgamated with the East Indian Railway Press
sud the ‘whole of the Eastern Bengal Railway Press including the maachimes
have been transfetred to the premises of the Fast Indian Railway?

(b) If 's0, will Gowernmert be pleased to state:

{i) the estimated cost sanctioned for this removal;

(i1) the actual cost incurred ;

(iii) the agency for remowsl; and

(iv) the authority under whese order this removal was made?

ENMPLOYMENT OF A MIGHLY PARD MBOHANEC AND ASSISTANTS TN THE Easr
- INDIAN Rammway Pzess. '

1253, Mr. 8. €. Mitra: (a) Is it -a faet that a Hghly paid mechanic and
several assistants are employed in the East Indian Railway Press?

(b)-Is it a fact that in spite of this staff cutside mssistance is frequently
calted for and heavy amounts are spent for the purpose? If so, wiil
Government be pleased to state:

.(i) how the work of this Bectiom was manaped previous to the
appointment of the mechanic amd ¥z wtal;

(ii) how much was spent for payimg the outside -experts before .as
well as after the appointment of the mechsnic and the staff;

(iii) what savings have been made by the appointment of the present
meds‘anic:; if mo wavings have been made, the reasons for
creating the post of a mechanic with .such & high pay?

QuarrswoarTON, Pay, ®TC., OF THE SUPERINTENDENT OF THE EaST INDLAN
Rarrway PrEess.

t254. Mr. S. C. Mitra: (a) Is it a fact that passed ‘‘Printers’’ from

home sre regureled us wxperts in the line and expected to manage businesy
economieally? -

tFor ‘answer to this question see answer to question No. 249.
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(b) Is it a fact that the Superintendent and the Deputy. Superintendent

of State Railway Presses are recruited from among the passed ‘‘Printers’’?
If so: '

(i) Is the present Superintendent of the East Indian Railway Press
a passed printer?
(ii) Where did the present permanent Superintendent of the East

Indian Railway Press work before he was appointed to the
present post?

(iii) What was the amount of salary in his former posts?

(iv) What are his qualifications?

(v) How was he selected for the present appointment?

(vi) What was his initial salary and what is his salary at present?

(vii)) What is his present age and the length of the period of his
present servioe?

BINDERS OF THE EAST INDIAN RATLWAY PRESS.

+2 5. Mr. 8. C. Mitra. (a) Is it a fact that in compliance with the
Government of India’s Notification, No. L.-1714, dated the 13th August,
1981, a Court of Enquiry was formed under the Trades Disputes Act,
-1929, with the Honourable Mr. Justice Murphy as Chairman?

(b) Is it a fact that the Committee recommended for re-instatement
of men whose names appeared in list ‘“A’’ of the report, as they had
a genuine grievance?

(c¢) Is it a fact that four binders of the East Indian Railway Press,

Calcutta, were re-instated on the recommendation of the Committee,
their names having been included in-the list “‘A’’?

(d) Were the said binders allowed any wages or compensation for the
period from the date of their discharge to the date of their re-instatement?

(e) Is it a fact that they submitted a memorial #o the Secretary,

Railway Board, for granting them wages or compensation for the afore-
said period?

(f) Do Government propose to give their wages or compensation for
the said period?

(g) Will Government be pleased to state from which date their service
will be counted and on what basis will they be allowed Provident Fund
and gratuity on their retirement?

(h) If the answer to part (d) be in the negative, will Government give
their reason therefor?

BixDERS OF THE EAST INDIAN RATLWAY PRESS.

1256. Mr. 8. O. Mitra: (a) Is it a fact that several binders of the East
Indian Railway Press, Calcutta, have been discharged or transferred to
other sections on smaller pay, being regarded as surplus in the binding
section ?

(b) Is it a fact that several hands from different departments are
engaged for pulling up the work in the binding section?

—

+For answer to this question, see answer to gquestion No. 249.
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(c) Is it a fact that extra men are engaged and overtime allowed to
meet the growing demands of work in the Press?

(d) If the answers to parts (a) to (c) be in the affirmative, will Govern-
ment be pleased to state the reasons for making several binders surplus?

CompostToRS OF THE EAST INDIAN RaTLWAY PRESS.

1257. Mr. S. C. Mitra: Will Government be pleased to state:
(i) the strength of the compositors in the East Indian Railway
Press when it was Company-managed;

(i) the strength of the compositors after the amalgamation with
the Oudh and Rohilkhand Railway in 1925;

(iii) the strength of the compositors after the amalgamation with
' the Eastern Bengal Railway Press?

INTRODUCTION OF NEW SYSTEM OF SERVICE IN THE EAST INDIAN AND
EASTERN BENGAL RarLway PrESSES.

1258. Mr. S. C. Mitra: (a) Is it a fact that under the Railway Board’s
order a new system of service has been introduced in the East Indian
Railway and Eastern Bengal Railway Presses?

(b) Is it a fact that the Board’s order was the same in respect of
both the Presses?

(c) If the answers to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state the reasons for different scales of increased
percentage allowed in the pay of the industrial hands of both the Presses?

(d) Will Government be pleased -to state whether any specific order
as regards the increase in the percentage of pay of the piece-workers
has been made? |

PrOMOTIONS IN THE EAST INDIAN RATLWAY PRESS.

259. Mr. S. O. Mitra: (a) Is it a fact that no fixed principle is
followed in the East Indian Railway Press, Calcutta, in granting pro-
motions? ,

(b) Is it a fact that several of the senior industrial hands are drawing
less pay than the junior hands?

(¢) Is it a fact that outsiders are appointed and the claimg of the
experienced and officiating incumbents of the posts ignored?

(d) Will Government be pleased to state:

(i) when was the present assistant binding foreman of the East
* Indian Railway Press, appointed;

(i) whether the work of the post was being carried out by an.
experienced old employee of the section;

(iii) whether he is related to his immediate superior officer in
the office? |

. tFor -answer to this question see answer to question No. 249.
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Paoerng o2 ““ Boonvewy Rereont ” rN THE EASTERN BENGAL Bamway
Prrmss.

1266 M. S & MItsac (a) Is it a fact that the ‘‘Economy Report’
was ptiched » the Eastern Bengal Railway Press in 19307

(b) 1f the answer to part (a) be in the affirmative, wilk Government
be pleased to state what was the saving and under what items?

CERTAIN APPOINTMENTS N THE GOvVERNMENT o INDI4 Press, CALCUTTA,
AND THR RasT INDIAN Rarmway Press.

1261. Mx. S. C. Mitxa: (a) Is it mot a fuct that the proportion of clerks
and supervising staff, viz., overspers, offiee superintenrdent, foreman,
section-holder, jemadar, assistant foremen, computors, checkers, time-
keepers, eotc., to the actual workers, viz., caomposrors, readers, copy-
holders, mono-casters, limo-mono-operators, distributors, binders, press-
men, machine-men, ink-men. etc., in the East Indian Railway Press
is greater than those in the Government of India Press, Calcutta?

(b) 1f the reply to part (a) be in the affirmative, will Goverunent be
pleased to give the reasons therefor?

(¢) Will Government be pleased to lay on the table a comparative
statement of the number of men now holding the following sppoimtments
in the Government of India Press, Calcutta, and Fast Indian Reilway
Press, Calcutta and Howrah:

Assistant Superintesdent. office superintendent, overseer, section-
holder. foremen, assistant foremen, computor, checker,
clerks, workshop accountant, time-keeper, jemadar, store-
keeper. compositor, reader, copy-holder, distributors, hinders,

pressmen, machinemen, inkmen, lino-mono-operators and
mono-caster?

(d) Is it not a fact that the number of the supervising staff and clerks

as mentioned in part (a) in the East Indian Railway Press was greatlv
increased after 19207?

(e) Wil Government be pleased to state the number of supervising

staff and clerks and that of the actual workers ss mentioned im pert (@)
in the East Indian Railway Press, in 1919 and 19307

ExTRA WAGES OR CREDIT LEAVE FOR COMPOSITORS OF THE EAST INDIAN
RATLWAY PRESS WORKING ON HOLIDAYS.

+262. Mr. S. €. Mitra: (a) ¥s it a fact that the emplovees of the
Government of India Press, get extra wages or credit leave when they
work during a holiday ?

(b) Is it a fact that the compositors of the East Indian Railwayv Press
get no extra wages or credit leave when they work during holidays ?

(c) Is it a fact that the clerks of the East Indian Railway Office and
the East Indian Railway Press get travelling allowance when they are
employed on work during holidays ?

(d) If the reply to parts (a), (b) and (c) be in the affirmative, will the
Honourable Member in charge of Railway and Comamerce be pleased to
state the reasons therefor?

———

+For answer to this question, see answer to question No. 249.
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Exrea Waans 0B (omposinens ok THE Bas? IXRLAX Rasway Paues
o " WORKING AFTER 2 P.M. ON SATURDAXS,

Mr. S. Q. Mitra: (¢) Is it a fact that the employees of the Govern-
mantﬁgf Tndia Pgess and of other State Bailway I’ressetay get extra wages if
they work after 2 p.M. on haH-holidays when the offices close?

(b) In it @& fack that. the compositors of the Fast Indisn Railway Press
get o exiwe wages for their work from 2 p.M. to 5 P.M. on Satwrdays
“When their office ¢loges &t 2 v.M. and extra wages are allowed for their
work after & ¥.M.2

(e) It the reply to pasia (a) and (B) be in the affrmative, will the
Horourable Member ig charge of Railway and Commerce Department be
pleased to state the reasons thesefor, and dows he propose to take proper
steps for the paymeat of extra wages to the ecrapositora for their work -
mediately after office hours ?

Cur ¥ TER PAY oF THE InpUstRiak EMELOYERS OF THE KAsT INDIAN
Ranway Press.

1264. Mr. 8. ©. Mra: (o) Js it & fact that deduction is being made both
from the pay of the ministerial as well as industrial employees of the East
Indian Railway Press, Calcutta amd Howrah?

(b} ¥s it not a fact that the industrial employees, such as eompositors,
distributors, binders, etc., of the East Indian Railway Press, Calcutta and
Howrah, are not allowed the privileges of closed holidays, bank holidays,
and special early holidays Bke Awmistice Day, like the mimisterial staff in
the same Press?

(c) Is it not a fact that the industrial employees, like the compositors,
of the East Indian Railway Press, Calcutta, are allowed only 13 days’ leave
in a yeay under Annexure (i), whereas the ministerial staff enjoy more
holidaya under Amnexure (i}?

(d) ¥s it not a fact that the earnings of the employees like compositors,
bipders, etc., have come down considerably owing to the stoppage of the
overtime system in the said Press?

(¢) Is it not a fact that under the new revision of the scale of pay,
a& has been introduced from the lst of November, 1930, the earnings of
the industrial staff like the binders, compositors, ete., in the East Indian
Railway Press, Calcutta and Howrah have decreased as is evinced from
the fact that the binders who used to get Rs. 42 per month before November,
1980, now get Rs. 36 and even that after two years?

(f) Is it not a fact that the industrial employees, like the compositors,
‘binders, otc.. submitted a memorial o the Honourable Member in charge,
Railway and Oommerce Departments so far back as 12th January, 1931,
stating that no consideration was paid at she time of fixing the initial wages
to the fact that the actual earnings were higher duying the preceding
twelve months and even in the past few years than the mcnthly wages
then introduced ?

(¢) 1s it;E not & fact that in the memorial, dated the 12th January, 1931,
> memoriglists submitted that they weve to work compulsorily for about
47 hours more than what they did before the 1st of November, 1930?

(k) If the answers to parts (a) to (9) be in the affirmative, will Govern-
ment state the reasons for imtroducing a cut in the pay of the mduatrial

+For answer to thu, Mﬂy. s;q amwaqwm;\ N¢ “2;&
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employees like binders, compositors, ete., of the East Indian Railway Press,
Calcutta and Howrah-? .

NON-APPOINTMENT OF INDIAN APPRENTICES OF LILLOOAH WORKSHOPS AS
TrAIN EXAMINERS.

285. Sardar G. N. Mujumdar: (a) Is it a fact that the Indian ex-
apprentices of the East Indian Raijlway Workshop, Lillooah, who passed
in the first division from the Technical School and had training in one or
more shops as referred to by Government in their reply to starred question
No. 631(a) <f the 4th March, 1932, are not appointed as Train Examiners?
Is it a fact that European and Anglo-Indian ex-apprentices of the same
workshop who had no training even in one shop as referred to above and
who passed in lower divisions from the Technical School, are so appointed
in preference to Indians? If so, why?

(b) Is it a fact that the answer given in reply to unstarred question
No. 22(c) of the 5th September, 1932. is not correct and that both of
the apprentices were not sent back to shops for unsatisfactory work and
irregular attendance, and that one of them was retained there for faithful
work and regular attendance for a few days more after the strike was over?

(c) Is it a fact that six ex-apprentices of the East Indian Railway
workshop, Lillooah have been appointed as Train Examiners under the
Chief Operating Superintendent, East Indian Railwuy, in Howrah Division,
this year?

(d) Is it a fact that four of them were junior to many ex-apprentices
of 1930, who are still waiting and had similar training?

(e) If the answer to part (a) above be in the negative, will Government
please state the reasons for appointing (i) one Anglo-Indian who completed
his training on 9th February, 1930 and failed in Technical School (failed to
obtain 40 per cent. average marks in Technical School examination) and
(ii) one European or Anglo-Indian who completed his training on 18th
September, 1930, and passed in the second division (obtained below 50 per
cent. marks) from the Technical School, as Train Examiners under the
Chief Operating Superintendent, East Indian Railway, in Howrah Division ?
Is it not a fact that both of them had no training even in one shop as
referred to in the reply to starred question No. 631(a) of the 4th March.
1932? What were the grounds for not selecting these senior apprentices
of 1930?

(H If the answer to parts (b), (c) and (d) above be in the affirmative,
will Government be pleased to state the reasons for selecting those
juniors for the posts and what were the grounds for not selecting the senior
ex-apprentice of 1930? Do Government propose to consider his case
and take necessary steps to appoint him to a suitable post under
the Chief Operating Superintendent when next vacancy arises, and issue
order to the officer concerned to this effect without delay? If not, why
not ?

(9) If the answers to parts (b), (c) and (d) above be in the negative,
are Government prepared to make an inquiry into the matter and take-
necessary steps without further delay? If not, why not?

Mr. P. R. Bau: With your permission, 8ir, I propose to reply to this
and the next question together. I have called for certain information
and will lay a reply on the table, in due course.
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NON-APPOINTMENT OF INDIAN APPRENTICES OF LIL.LOOAHE WORKSHOPS AS

+266. Sardar G. N, Mujumdar: (a) Will Government please state
whether they have acted in accordance with the procedure cited 'in answer
to starred question No. 201(a) of the 10th September, 1929, in the matter
of appointing the ex-apprentices of East Indian Railway workshop,
Lilloosh, as Train Examiners under the Chief Operating Superintendent,
East Indian Railway, in Howrah Division this year?

(b) If the answer to part (a) above be in the affirmative, will Govern-
ment please state:

(i) whether one European or Angio-Indian who completed his training
on 18th ‘September, 1930, from the East Indian Railway
workshop, Lillooah, and who passed in the second division,
was appointed as Train Examiner in Howrah Division, East
Indian Railway, superseding many better qualified and senior
ex-apprentices of the same workshop; if so, why;

(ii) whether one European or Anglo-Indian ex-apprentice of the East
Indian Railway, Workshop, Lillooah, who completed his
training in April, 1933, was appointed as Train Examiner in
Howrah Division, East Indian Railway, without even being
called for an interview on 14th August, 1933, ignoring the
claims of many senior ex-apprentices of the same workshop;
if so, why; and

(iii) whether 33'8 per cent. European and Anglo-Indian ex-apprentices
of the East Indian Railway Workshop, Lillooah, have beena
appointed as Train Examiners in Howrah Division, East
Indian Railway in these days of progressive Indianisation,
although better qualified and senior ex-apprentices of the same
workshop were available? If so, why?

(c) Will Government please state:

(i) whether they propose to replace the European or Anglo-Indian,
referred to in part (b) (i) above, by some senior Indian,
whose name is on the waiting list;

(ii) whether they propose to put a stop to suck practice of appoint-
ing junior ex-apprentices in supersession of their seniors, as
Train Examiners; and

(iii) whether they propose to appoint, in all future cases, ex-appren-
ticee of the East Indian Railway Workshop as Traia
Examiners under the Chief Operating Superintendent, East
.Indian Railway, from the waiting list strictly according to
seniority and certificates of the Technical School without
making any racial discrimination, and issue orders to the Chief
Operating Superintendent to this effect?

If not, why not?

tFor answer to this question, see answer to gquestion No. 266.
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SHORT NOFICE QUESTION AND ANSWER.
BERAR UNDER THE INDIAN FEDERATION.

Mr. S. G\ Jog: (@) In it not & fact that Hia Excellency the Wicasep
made an annoumeement, during his recent visit te Hyderabad abowk the
successtul conclusien of the negolistions which were going on with vegard
to the important question of Berar under the contemplated: Indian Fadewer

tion ?

(0) Is it not a fact that His Exalted Highness the Nizam has gi i
( £ , , given, his
assent for acceding to the Federation in respect of the territory knewn as
Berar and to be pluced in the Federation along with the Central Provinces ?

(c) Is it a fact that His Exeellency the Viceroy did not give the full
dedails of the above swxangemont ?

() Will Gavernment please wake an announcement giving the full
details of the arrangement which they propose to make in the matter ?

The Honquable Sir Rrojandes Midker: (a) Yes.

(b) Attention is invited to the termms of His Excellency’s announce-
ment. in his speech at Hydevabad on the 29th November 1933.

(©) Yea
(d) The Government of India are not prepared at this stage to go
beyond the terms of His Excellency’s amnouncement.

Mr. S. G. Jog: May I know whether the terms have been definitely
seétled and the Government do not want to wake announcement, of
whether they are yet to be settled ? l

The Honawrahle Sir ﬁ:ojand.ra Mitter: I can onljr repeat my answer, that
1 cannot make any statement beyond what has already been announced
by His Excellency the Vieeroy i his speech at Hyderabad.

Mr. B. Das: May I inquire if as has been declared about the recogni-
tion of sovereignty of His Exalted Highness the Nizam over Berar,
whether my Honourable friend, Mr. Jog, in future can attend this
Assembly and also the Nizam’s State Assembly?

The Honourable Sir Brojendra Mitter: The answer to that question
depends on full knowledge as to Mr. Jog’s domicile, of which T am not
aware.

Mr. K. O. Neogy: Are we to depend upon the newspaper report of
His Excellency’s speech in this matter, or, having regard to the importance
of the question, will Government consider the desirability of issuing
a Press communiqué on this matter?

The Hopourable Sir Brojendra Mitter: So far as I can judge, the
newspaper report is substgntially correct.

Mr. 8. @. Jog: Is it not a fact that in this arrangement the people
of Berar are also vitally concerned ?

The Honourable Sir Brojendra Mitter: I dare say they are.
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M. S. G. Jog: Are the Government of India conaciows of the fact
that just as His Bxalted Highness the Nizam’s satisfactiom is essemtial,
is it not also equally important to secure the satlsfact.loq of the people
of Berar and of other interests concerned ? ‘

The Honourable Sir Brojendra Mitter: 1 have no reasen to défler frem
my Honourable friend: it is a mutter of very vital interest to the people
of Berar . . . .

Mr. S. C. Mitra: And to the people of India also.
The Honourable Sir Brojendra MMtes: I may remind the House that

on three important points His Excellency has made a definite pronounce-
ment: first is the sovercignty of the Nizam over Berar; secondly, that
for purposes of administration, Berar will be linked to the €entral Pro-
vinees: and. thirdly. thint i the Federation, Ceatral Provinees plus Berar
will be & unit. I have made it perfectly clear that bevond these three
points I cannot give any further details which do not appear in  His
Wxcellency’s speech.

Mr. K. P. Thampan: May I know whether the people of Berar will
continue to remain as British subjcets or they will become the subjects
of the Nizam ?

Raja Bahadur G. Krishmamachariar: Thcy were never British subjects!

The Honourable Sir Brojemdra Mitter: The pcople of Berar are
direetly the subjects of His Exalted Highness the Nizam; they are not
British subjects, but His Exalted Highness the Nizam has got his treaty
with the British Governinent, and. by virtwe of that. the ultimate
suzerainty is in His Majesty ihe King.

Mr. K. P. Thampan: Po I understand the Honowrable Member to say
that the people of Berar are even now the subjeets of s xulred Highness
the Nizam? .

The Honourable Sir Brojendra Mitter: 1 !cave iny Honourible friend
w0 draw his own conclusions from the fact that the sovercignty of His
Fxalted Highness the Nizam over the Berars will continne under the
suzerainty of His Majesty.

_Mr. S. G. Jog: May I know, Sir, whether the representative of Berar
will have further opportunity of expressing his views as regards the detals
of this settlement later on?

l The Honourable Sir Brojendra Mitter: T can give no information on
that.

Mr. B. V. Jadhavu: Do I correctly understand, Sir, wheu the Honour-
able gentleman says that Berar and the Central Provinces will form one
unit in the Federstion, that Berar will mot form a separate umit?

The Honousable Sir Brojendrs Mikher: That is what wppears from His
Excellency’s speech.
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Mr. K. 0. Neogy: Do I take it that His. Exalted Highnesg. the, Nigsam,
as the sovereign of Berar, has ‘assented to Berar forming a part of the
Federation'?

The Honourable Sir Brojendra Mitter: It appears from His Exceﬁency’s
speech that in the Federation Berar will be linked  to the Centxral Pro-
vinees, and the two will form one unit.

Mr. K. 0. Neogy: I am talking of His Exalted nghness the Nizam’s
assent to Berar forming a ‘part of the Federation. N .

The Honourable Sir Brojendra Mitter: That is ‘80, ‘Berar ‘will come
into the Federation.

Sir Oowasji Jehangir: As a matter of principle, Sir, may I ask the
Honourable the Leader of the House whether he thinks it right that a
statement should be made,—it does not matter by whom,—outside this
House,on .a question of such great importance, and that though this
House is in Session, the Leader of the House should not make a similar
statement, and that it should have been left to a private Member to ask
a short notice question ?-

The Honourable Sir Brojendra Mitter: I do not understand what state-
ment my friend, Sir Cowasji Jehangir, is referring to. If it is with regard
to Berar's position in the new Constitution, His Excellency the Viceroy
has made his pronouncement. That was available to all Members of
this House, because, as I said, the newspaper report is substantially
correct. What more information is wanted, 1 do not kncw. 1f it be on
questions of details of the arrangement with His Exalted Highness the

Nizam, well, as I have said already, I cannot go into those details at this
stage.

Sir Cowasji Jehangir: I presume, Sir, that His Excellency the Viceroy
is a Member of the Government of India, and that if a statement is
made by a Member of the Government of India, 1 presume that it should
not be left to this House to hear or to get to know that statement through~
newspaper reports and that we should be told that those reports are substan-
tially correct. We may have read it in different newspapers, and different
newspapers may have given out different reports. As a matter of prin-
ciple, I ask the Honourable the Leader of the House whether it would
not have been right for him to make a similar statement in this House
thus giving an opportunity to this House for asking for a day for discussion
if necessary? We have read the statement merely in newspapers. It
has not been authoritatively placed before this House. It is & question
of principle, and the matter is of such importance to this House that it hus
been often raised in this House. T raise this question of prineciple.

The Honourable Sir Brojendra Mitter: As a question of principle, my
answer is, that this is not a proper subject for discussion in this House.
This is a matter of agreement between His Majesty’s Government and
His Exalted Highness the Nizam, and as such it is entirely outside the
scope of this House. When on this matter of agreement His Excellency
the Viceroy was speaking the other day, he was speaking in the proper
quarter, and it would have been grossly improper for me or for any
Member of Government to have made a statement in’ the House upon
an agreement which is outside the scope of this House.
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8ir Cowasji Jehangir: May I remind the Honourable’ Member that he
seems to forget that there are in India on this question three parties,
the Government of India and the Indian States and the Indian public
of Berar, because a part of the Central Provinces is now supposed to come
into the Federation as a whole? Has the Federation nothing to do with
this House? Has this House never expressed an opinion on Federation
or on the constitutional question, and may T ask the Honoorable the
Leader of the House whether this question and this statement are not
constitutional questions with which India as a whole is concerned ?

The Honourable Sir Brofendra Mitter: My answer is siinple. As a
constitutional question, there are only two parties to it, and not three
parties, the two parties being the British Government on the one side
and His Exalted Highness the Nizam on the other side. I do not agree
to the Honourable Member’s proposition that there are three parties to it.

Sir Cowasil Jehangir: Does the Honourable Member mean to say that
India as a whole is not concerned with the question as to who should
come into the Federation and who should not? Does not Berar by this
agreement come into the Federation, and, in such an important matter,

is not India as a whole interested as to who should make up the Federa-
tion ?

The Honourable Sir Brojendra Mitter: I never suggested for 1 moment
that India was not interested: what I said was that British India was
not a party to that arrangement. There are only two partiez to the
arrangement, and British India is not a party to that arrangernent. It
does not mean that India is not interested in the question.

Sir Cowasil Jehangir: Does the Honourable Meniber mean to say that
India as a whole has no voice in the formation of tair Federation c¢r as
to which should be the units in this Federation ard that we can mercly
talk and can have no effective voice? If that is so, I would agree with
the Honourable Member that it is the constitutional position that we can
only talk, we can only express an opinion, but we can have no effective
voice; but if the Honourable Member once admits that this House has
discussed questions of Federation, then I ask him whether this House is
not interested in any agreement which Government may make with an
‘Indian State whereby the position of the Federation is vitally affected?

The Honourable Sir Brojendra Mitter: I have answered that yuestion.
This House is interested in the question.

Sir Oowasji Jehangir: What does the Honourable Member mean by
“‘interested’’ ?

The Honourable Sir Brojendra Mitter: That is the Honourable Mem-
ber’s expression. T have given mv answers to Mr. Jog's questions. My
answer is not complete, because it deals with the broad aspects of the
question. 8o far as the details are concerned, I am not in a position at
the moment to inform the House what these are.

Sir Cowasji Jehangir: 1f this House disagrees with the broad aspects
and if it does not want that Berar should come into the Federation,
then what abolt it ?
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The Honourable Sir Buojendrs Mitter: If the Houne disagrees, it dis-
agrees, -and there is an end of it.

Sir Oowagii Jehangir< Theredore, the House has no further voice in
the matber if it disagrees? TIs that the position ?

The Honourable Sir Brojendra Mitter: The coustitutional pesition is.
if the House disagrees, it disagrees; it ocanmot force its opinien on the
parties to the agreement.

Mr. 8. G. Jog: May I remind the Honourable Member that the attitude
ke is takimg on the floor of the House today has never been taken by the
Govermment «of India so far? (Hesx, hear and Applause from the Opposi-

tion Benches.)

The Honourable Sir Brojendra Mitter: I do not understand the
question, ‘nor do I understand the applause or $he meaming of ‘Hear,
heat’. What is the sttitude 1 am taking up today? Here is a matter of
agreoment detween His Majesty's Government and His Exalted Highness
the Nisam, which is outside the scope of this Housc.

Wr. 'S. @. Jog: It is not the correct yosttion.

. The Honourable Sir Brojendra Mitber: dn the matter of that sgresment.
this House 3ms no effective voice although this House may be vitally

mterested.

Mr. K. C. Neagy: With zegard to the constibutional position, is it
not a fact that the people of Berar enjoy direct representation on this
House, and is it not quite sorrect to say that there sme omly two purties
to this agreement, und that the people of Berar whe are represented in
this House are less interested in this question than His Exalted Highness
the Nizam wor the Viceroy?

The Honourabls Sir Brojendra Mitter: I have never said that this
House #& not interested in the question.

aMr. K. C. Neogy: What steps did the Government take either to
ascertain the wiews of the people or to aequaint the people of Berar with
that position before this announcement was made by the Viceroy?

The Honourable Sir Brojendra MWitter. The views of the people of
Berar are well known to His Excellency the Viceroy as well as to the
Government of Indin. This question has been debated for the last three
or four vears. Nmmerus meetinag have been held . Berar, numerous
resolutions have been passed, and these are well known to the ‘Govern-
ment of India. His Excellency the Vieeroy, m negotiatimg with His
Pxalted Highness, has taken imto account the views of the people of Berar.

Dr. Ziand@in Abmmad: In wew of the fact that ¢he -coming of Berar
into the Federation will substarttialiy affect the constitation of the Federa-
tion, and in view of the fact that we cunnat vely always on the Press informa-
tion, as has been repeatedly maintained by Members on the Treasurv
Benches on the floor of this House, in view of the fact that the rumour of
remission of Rs. 25 lakhs or otherwise will affect seriously the budget of this
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country, snd, above all, m wew of the fact that we should also see that
the proper proportion of the different wmorities, specially Mus akmens,
which has been tixed by the Communal Award in these things is maintained
of not (the question being of vital importance to Muslims),—in view of these
four poimts, will Government not give us an opportunity to discuss suthoti-
tatively the whole question on the tloor of the House?

The Honourable Sir Brojendra Mitter: | can onl v repeat my answer thag
I wannot go into any details of this Berur question. 1f Honowrable Mem-
bers are not satisficd with the newspaper report, it may be possible to have
His Excellency s speech printed and circulated among Honourable Members
for theiy information. But bevond that, at the moment. . ] cannot £0.

Dr. Ziauddin Ahmad: And give us an opportunity to discass . . . .

Mr. Amar Nath Dutt: Muy I know the principle of law by which a
contract between two partics can bind a third party?

The Honourable Sir Brojendra Mitte¥: Verv often. If vou enter into
a contract with me that we should pay « thousand rvpees to Sir Cowasji

-Jehamgir . . . (Laughter.)
Sir Cowasji Jehangir: [ shall gladiv take it. (Laughter.)

The Honotmable Sir Brojendsa Mitter: . . . . he becomes a beneficiary
unfter that comtract and he tmmedistely becomes interested m that con-
tract athough he mav not enforce that comtract.

Raja Bahadur G. Krishnamachariar: Is it not a fact that Berar is not
directly represented in this Assembly, but that the representative of Berar
Has got to be nominated by His Excellency the Governor General after
dlection? Ts it mot also a fact that, if the Rs. 25 lakhs ment is remitted,
my Honourable friends will be very much benefited, because it will come
into our budget without the Rs. 25 lakhs going out of it. And the -ques-
tion having been fully discussed, is it not the privilege of the Governor
(reneral to apnounce the decision of His Majesty’'s Government with which
this House has no concern?

The Honourable Sir Brojemdra Mitter: That is so.
MWMr. B. Bas: Is not that ultra vires to sale that . . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): Order,

order.

Mr B. Das: May I put a supplementary question? Arising out of
the question which the previous speaker has asked just now, is it not a
fact that the \Member, who represents Berar in this House, is nominated
by the Governor General and that His Exalted Highness the Nizam is never
referred to by him for nomination? Ts it not also a fact that His Exalted
Highness the Nizain is never referred to about the 12 Members sitting in
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the C. P. Council? Therefore, His Exalted Highness is not interssted in
_the Berars except in respect of the Rs. 25 lakhs?

The Honourable Sir Brojendra Mitter: I have not been able to follow
the Honourable Member's speech. I should like to know what the question
is.

Mr, B, Das: May I repeat it again?

Mr, President (The Honourable Sir Shanmukham Chetty): Order,
sorder. The Honourable Member is really attempting to make a speech.

Mr. B. Das: I will ask it in three questions. Is it not a fact that
the Member for Berar in this House is nominated by His Excellency the
Governor General after he is elected by the people of Berar and that no
reference is made to His Exalted Highness the Nizam himself?

The Honourable Sir Brojendra Mitter: I do not know. What passes
between His Excellency the Viceroy and His Exalted Highness the Nizam
. is outside the scope of this House.

Mr. B. Das: Is not the nomination of the representative of Berar in
this House, who is elected by the people of Berar, rrovided in the Govern-
ment of India Act? :

Mr. President (The Honourable Sir S8hanmukham Chetty): - If the
nomination is made by His Excellency the Governor General and not by
the Government of India, then the House cannot ask questions as to how
His Excellency exerciees his discretion.

Mr. B. BR. Puri: May I know what is the principle of constitutional
law involved in this particular deal? Am I right that, if the Governor
General and His Exalted Highness the Nizam between themselves were
‘to decide that Delhi was to be made over to the Nawab of Rampur, that
‘becomes a constitutional issue ?

The Honourable Sir Brojendra Mitter: 1t is a hypothetical question,—
if certain absurdities happen according to the imagination of my Honour-
able friend, what will be the consequences? That sort of question ought
not to be asked nor should it be answered.

Mr, B. R. Puri: What is the constitutional position of the people,
say, of Berar, or for the matter of that, any other province which at pre-
sent is a British province?

The Honourable Sir Brojendra Mitter: That is a matter which ought to
be known to anybody who pretends to be a lawyer.

Mr. B. B, Puri: For that reason I put this blunt question, because,
on the other side, it seems to have been forgotten altogether.

The Homourable Sir Brojendra Mitter: What is the question?
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Mr. B. R. Puri: The question is: what is the constitutional position
of the people belonging to a British province when that province is, as the
result of a private deal between two very high officials, going to-be trans-
forred from one to the other as,if they were goods and chattels?

The Honourable Sir Brojendra Mitter: Thiz question does not arise
from Mr. Jog’s question. Mr. Jog’s question referred to Berar which is
not a British province, and the present question is, what is the constitu-

tional position of a British provinee and what will happen if that British
province is overtaken by a disaster.

Mr R. S. Sarma: On a point of order, Sir. Is any Honourable
"Member of this House right or relevant or in order in characterising a big
constitutional agreement between the representative of the King Emperor
and His Exalted Highness the Nizam as a great private deal?

Mr. K. O, Neogy: Not a private deal. He did not say that.

Mr. President (The Honourable Sir Shanmukham Chetty): There is
no point of order in this,

Mr. Goswami M. R. Puri: In view of the announcement by His
Excellency the Viceroy, may I know if the Governor of the Central Pro-
vinces will be required to pay homage to His Exalted Highness the Nizanr?

The Honourable Sir Brojendra -Mitter: That is a matter which is not
mentioned in His Excellency’s speech at Hyderabad, and, as I have, said

repeatedly, 1 cannot give any further information than what is contained
in His Excellency's speech.

Mr. 0. 8. Ranga Iyer: Will Government be pleased to state when they

will make a full statement in regard to this matter including matters of
detunil 7

The Honowrable Sir Brojandra Mitter: I can give no date.

Dr. Ziauddin Ahmad: May 1 know what would be the constitutional
posttion of the Central Provinces Government when a part of that unit owes
allegiance to the British Government and a part to an Indian State? Can
it not be kept as a distinct unit?

The Honourable Sir Brojendra Mitter: I shall be in a position to
answer that question when we know the Federal Constitution.

\

Sardar Sant Singh: May I ask one question with vour permission?
‘Supposing elections to this House take place next vear . . . .

Mr. President (The Honourable Sir Shanmukham Chetz.v) Ql'leistion;s
<annot be askedl on suppositions.

(]
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"The Honourable Sir George Schuster (Finance Member): Sir, I lay

on the table the informatiori promised in reply to unstarred question No. 111,
asked by Lala Rameshwar Prasad Bagla, on the 18th September, 1933.

INCOME-TAX AND SUPER-TAX PAID BY THE TEA-PLANTERS IN ASSAM,
111. A statement is placed below.

Statement showing net collections of income-tax and -Super-tax from the Tea growing-
_ concexns of the province of Aasam.

Year. Inoome-tax. Super-tax.

Ra. -Re. s

1930-31 6,74.169 4,36,000

“1931:32° 3,58,440 1,24,108
1932-33 3,13,961 85,229

N.B.—The figures include tax realised in, and the refunds paid by the Income-tax-
Department, Bengal, in respect of tea concerns carrying on business in Assam but.
assessed in Calcutta.

 palbigeieas

_The Honourable Sir Harry Haig (Home Member): Sir, I lay on the-
table : ]
(i) the information promised in reply to unstarred questions Nos.
.10, 11, 13 and 14, asked by Mr. M. Maswood Ahmad, on the:
5th September, 1933; ' )
(ii) the information promised in reply to starred question No. 958,
asked by Mr. S. C. Mitra, on the 15th September, 1938;

(iii) the information promised in reply to parts (a) and (b) of sterred
question No. 942, asked by Mr. S. C. Mitra, on the 15th
September, 1933; and :

(iv) the information promised in reply to part (a) of starred question:
No. 970, asked by Maulvi Syed Murtuza Sahib Bahadur, on
the 16th September, 1938.

PERSONS GETTING EXTENSIONS APTER REACHING THE AGE OF SUPERANNUATION
v THE DEPUTY COMMISSIONER’S OFFICE, DELHI.
10. (a) Five. o '
(b) Extensions have been granted in the interests of the public service and i
accordance with the rules.

)

(2580 )
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GRIBVANOES. OF APPRENTICES WORKING IN THE DEPUTY COMMISSIONER'S
OFFICE, DELHI.

o~ 11. (a) There are no psid or unpaid appremtices in the Deputy Commissioner’s
“office with 10 or 11 years’ service.’ : : . - d ? .

(%) Does not arise in view of the reply to part (a).

(¢) Two exchanges have been made in ‘the first an English Office clerk was sent
to the Vernacular office, and a Vernacular office clerk brought over to the English
office. Later, the English office clerk who was transferred to the Vernacular office
was brought back to the English office and another clerk from the English office
was sent to.the Vernacular office. The clerk who came back to the English office the
second time subsequently resigned. ‘ ' : B

- Information in respect of apprentices is-.not available, e
The clerks concerned are drawing the following pay : IR

-+ -ley The Vérhiacular office clerk who is now im .the English . office is drawing
Rs. 71 per mensem.

(5) The English office clerk who is now in the Vernacular office is drawing
.. Re. T8 per mensem.

:

(c) The apprentices were unpaid men.
The tranafers were made in the interests of office work.
(d) No. The second portion does not arise.

CoMMUNAL COMPOSITION OF THE CLERKS IN THE DEPUTY COMMISSIONER'S
OrFICE, DELHI.

13. (a)
Paid. U‘npid, E
Hindos . . . ) 87 30
Muhammadans . . . 85 16
Christians . . 3 ..
Sikhs 2
- 157 %
®) Dethi. New Delhi,  Rural areas in
the Provinos of
Delhi.
139 Na. 64

DETERMINATION OF SENIORITY IN THE DEPUTY - COMMISSIONER's OpricE
DEeLHI,

""n{;t (@) Benmiority is' détermined.according te the date of confirmatior in a: paréicular

grade. . : in a- ‘

nog "), The ‘snsvhes 0 the fnit portion in in thé'sffrmative. The seoond portion dos
(]



2592 LEGISLATIVE . ASSEMBLE, [5T DEcr. 1983.

ACQWITTAL oF Mg. NixniL RanNijay GusA Roy BY THR CaLcuTya Haau Coury.

*955. (a) Yes.

{8) to{d). As I infermed the Homourable Member subsequently on the 17th Decem-
ber 1932, Babu Nikhil Ranjan Guha Roy was dealt with under the Bengal Criminal
Law Act, and two Judges were as usual consulted. This findin tablished a clear
breach of certain of the conditions on which the prisoner had geen'mleaud, and is
in no way affected by the subsequent trial on a specific charge. The question of his
release does not therefore arise. - '

MEeNU OF DIET SUPPLIED TO CERTAIN PRISONERS IN THE ANDAMANS.

*942. (¢) and (b). I place on the table a statement ‘showing im parallel columns
the diet which B’ class prisoners get in the Cellular Jail, Port Blair, and in Bengal.

Statement showing the dict which is prescribed for the ‘B’ class prisoners
in Cellular Jail, Port Blair and in Bengal.

Andamans. Bengal.

Chataks. Chataks.
For early morning meal—
Bread . . . . 2 2
Sugar . . . . . . 1 1
Butter . . . . . 3/8 3/8
Tea . . . . . $
Milk . . . . . 1 1
For other meals—

Fine rice . . 8 8
Dal . . . 2 2
Vegetables . . 4414 for 4
) wastage.

Potatoes . . . 23/8 2
Meat or fish or eggs . 2 or milk 6 ch. 2 or milk 6 ch.
Condiments . . 3/18 3/16
Tamarind or lime . 1/16 1/16
- Salt . . . 3 $
Goor . . . i 1
Mustard Oil . . 5/16 5/16
Ghee 3
Dahi . . 2
Coal . . 8 8

Removar oF MRr. DEviDAs GANDAI T0 MuLTAN JAIL 1IN A THIRD (1A88 CoM-
‘ PARTMENT,

*g70. («) Yes. Under the Punjab Jail rules, which apply to the Delhi jail, “A”
Class prisoners are provided with third class accommodation unless they choose to pay
the difference between the III class fare and that of the higher class selected by
them. The position was made clear to Mr. Gandh: six hours before his transfer,
but he did not elect to travel by a higher clasx .

The Honourable Sir Pramk Noyee (Member for Industries amd Labour):
Sir, I lay on the table the information promised in reply to starred question
Xo. 865, asked by Bhai Parma Nend, on the 12th September, 1933.
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COMMUNAL INEQUALITY IN INFERIOR APPOINTMENTS IN THE JHBELUM HEAD
OFFICE.

*865. As regards the first part of the question the reply is in the affirmative
m.gis ug:z thereag:rre 17 non-clerical superior appointments and not 18 as stated by
the Honourable Member.

As regards the latter part, Government are not prepared to go farther than to
ensure that their orders regarding communal recruitment as in force from time to time,
are carefully observed.

(b) As regards the first part, for each of the two cadres referred to
there are two candidates both of whom are Muslims. No Hindu has been recruited
during the last five years. The second part does not therefore arise. As regards
the last part, Government understand that the Postmaster-General who is competent
to deal with the matter is taking necessary action.

(¢) No special facilities have been provided in the Jhelum Head Office for the
supply of water to any community. The services of the bhishtee referred to have been

sanctioned for watering the compound of the office building and not for the supply
of water to the officials of any community. - :

Mr. @G, 8. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, T lay on the table the information promised in reply to un-
starred question No. 146, asked by Mr. Bhuput Sing, on the 20th Septem-
ber, 1933.

Motor aAND ELECTRIC OMNIBUS SERVICE IN DELHI.

146. (@) A motor bus service was started from the 1st September, 1933. The
question of starting a Trackless Trolly Bas service is umder the consideration of the
Company.

(6) The Company submitted a proposal to the Delhi Municipal Commitées to run a
Trolly Ommibus Service from Paharganj to Subzimandi Terminus. The Municipal
Committee agreed to the proposal subject to the Service being extended from the
Subzimandi terminus to Azadpur. The Company refused to run such a Service, and
the Municipal Committee, on re-consideration, agreed to the Service being run provided
the Company. extends it from the Subzimandi terminus to Tripolia.

(¢c) Does not arise.

Mr. P. B. Rau (Financial Commissioner, Railways): Sir, I lay on the

table :

(i) the information promised in reply to starred question No. 571,
asked by Mr. Muhammad Azhar Ali on the 4th September,
1933 ;

(ii) the information promised in reply to starred question No. 910,
asked by Bhai Parma Nand, on the 13th September, 1933;
and | S

(iii) the information promised in reply to a supplementary question
to part (b) of starred question No 248, asked by Mr.
Bhuput Sing, on the 14th September, 1932.

Pos'r;NG oF EUROPEAN gy-SOLDIERS WITH NO KNOWLEDGE Of RAILWAY
WorkiNG oN TEE ROHILKUND AND KuMAoN RaAmLwarv..

_*571. Government a;a informed that it is not a fact that Earopeas ex-soldiers are
being appointed on the Rohilkund snd Kumaon Railway. h
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Usk oF AN OFFICER’S CARRIAGEFor Joy RIDES UNDER ORDERS OF THE Drvi-
SIONAL SUPERINTENDENT, MORADABAD, DrvisioN, EasT INDIAN RAILWAY.

#910. The Agent, East Indian Railway reports that during the past eight months
the carriage was used for 24 journeys to Dehra Dun and Hardwar, being used either
by the Superintendent, Transportation, Moradabad Division or his Assistant and
that, as during the period, the preparations for the Adh Kumbh Mela at Hardwar
had to be made, the number of journeys cannot be considered excessive.

RE-INSTATEMENT OF CERTAIN EMPLOYEES OF SOUTH INDIAN RAILWAY As BE-
COMMENDED BY THE RAiLway CoURT oF INQUIRY.

*248. (b). Eight men were re-instated in Sepéémbar, 1932, and the. ninth in, Octo-
ber, 1632.

AMENDMENT OF STANDING ORDERS.
PRESENTATION OF THE REPORT oF THE SELECT CoMMITTHR.

Mr. S. C. Mitra (Chittagong ‘and. Rajéha.hi Divisions: Non-Muham-
madan Rural): Sir, T beg to present the Report of the Select Committee
cn the proposed amendment of Standing Order No. 17.

‘PHF, RESERVE BANK OF INDIA BILL.

Mr. President (The Honourable Sir 8hanmukham Chetty): The House
will now resame consideration of the amendment* proposed by Mr. 8. C.
Mitra to clause 4 of the Bill. The Chair would like to make in this
connection one. observation. The House would have observed that the
Chair has allowed very considerable latitude to Honourable Members in.
the discussion that has proceeded in all stages of this Bill. . Honourable
Members would appreciate that, during the first four days of the discus-
sion, the whole of the discussion was practically concentrated on the.isgu«
whether the Bank is to be a State Bank or a Shareholders Bank. The
amendment now before the House definitely raises the same issue
and the Chair, would, therefore, appeal to Honourable. Members not to
repeat all the arguments over and over again, which have been advanced
during the discussion at an earlier stage. ' .

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, bearing in mind your observation that we should not waste the time
of the House by repeating the same .grgument which hag.been thrashed out
threadbare on the.flogr of this Houge for several days, I shall try to say
a few words on the amendment of Mr. Mitra. If I rise at all, it is because
T feel that I should not record a silent vote on this matter.

“That for clause 4 of the Bill, the following be substituted :

‘4. The original sha i : .
bo fally e nv‘mgma b_;e” capital of :!T?' Bank shall be five crores of mpoes which, shall
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uestion of a State Bank or a Shareholders Bank was first the

gub’j‘::é: gf discussion in the Reserve Bank Bill of ’192'? and thelfe t_he
principle of a State Bank was accepted by the Government.: Thfm, again,
in the Central, Banking Inquiry Committee of 1981, the unanimous re-
commendation of that Committee, of which, you, Sir, also happened to be-
a member, was that there should be a State Bank. I would like to know
from the Honourable the Finance Member what has happened since then
tc change the opinion in favour of & Shareholders’ Bank. In view of the
provisions of the Bill of 1927 as also the recommendation of the Central
Banking Inquiry Committee of 1931, I would like to know from gentle-
men, who went from this country to London, to state what led them to
ignore altogether those recommendations, and they have not a single word
in their report as to why it should be a Sharcholders’ Bank and not a
State Bank. I do not know whether any of the members has any ex-
planation for them. It may be that some members werg not aware of the
same, and that would be deplorable. I respectfully submit that they
ought to have pressed these points in the Committee and embodied the
same in their report. If there is any one here who resents any suggestion
on my part, I beg to submit that I can only appeal to him that he can-
not excuse himself his own ignorance. Be that as it may, what I was
submitting was, that I have not been able to find out anything convincing
in all the speeches in this House by the supporters of a Shareholders™
Bank to change my opinion on the point. T have always been of opinion
and T am still of that opinion, subject to change, if really any convincing
reason is placed hefore me. But, till any cogent reason is placed before
me, Honourable Members' will excuse me if I still stick to that antiquated
ides, if they would say that these ideas are antiquated. because they refer’
to events of 1927 and 1931. The only two arguments that are generally
put forward against a State Bank is that other countries have got Share-
tholders’ Banks, forgetting that some other countries have also got State
Banks. The fur coat may be suitable to Canada, but not to India.
So the analogy of other countries does not apply and I will not tire the
patience of the House by citing examples of countries which have aceepted
a State Bank. I for one have always been suspicious of the words that
-all such banks should be free from political influence or control. - Sir,
politics is the life and breath of our existence at the present moment in
every country in the world. If you take away politics from us, you.
take away our very life breath. " That being so, I have not been able tn
follow what is exactly meant by ‘‘free from political influence”. Ts it
meant by that ‘‘free from the influence of the Indian agitators, begin-.
ning from the moderate opinion like that of Sir Cowasji Jehangir to that
of the revolutionaries who want to upset the whole machinery .of Gov-
ernment”’. 1 beg to submit, if it is the desire of Government  that the
'po}ltlcal influence of revolutionaries <or terrorists should not come into
thlg Bank, then I agree; but, if it is. the desire of Government that the
political influence of men like Sir Cowasji Jehangir, or; for the matter of
1hat,} my friend, Mr. Neogy, the Leader of the Demoeratic Party, should-
not ‘n any way shape or mould the policy of the Reserve Bank, then I
must respectfully submit that I cannot agree to the principle. The State
Bank tppealed to the Government at that time. I do not know what the.
12 Nooy. Yovernment will gain if they do not listen to almost- the: unani-

* mous voice of the country which demands a State. Bank.

One point upon which I want to lay stress for a State Bank is this
that the Btate Bank will derive enormous profits by means of ‘s’ small
<apital of five crores of rupees, and what is five crores of rupees to ‘the
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Government of India, who have to prepare a Budget including the Railway
Budget of nearly Rs. 250 crores yearly ? If, by these five crores of rupees, the.
Government of India can get the handsome profit that the Bank is likely to-
derive. being o State Bank, 1 submit nothing should stand in the way of the
Government accepting a State Bank. The profits which would otherwise go to-
the shareholders would go to the tax-payer, and, considering the economic
plight of all the people of this country from the high to the low, I sub-
mit, it is time the Government should try to raise revenues from other
sources than by touching the pockets of the poor tax-payers of this country.
Sir, with these few words, I beg to submit that the Government should see
their way to accepting a State Bank and accepting my friend’s amend-
ment.

"Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadun.
Rural): Sir, I rise to support the amendment put forward by my friend,
Mr. Mitra. The question whether a Shareholders’ Bank is preferable to 2
State Resepve Bank is a very intricate one and the oratorical flushes of
my friend, Diwan Bshadur Mudaliar, had almost succeeded in carrying me
away to vote with him for a Shareholders’ Bank. However, my friend,
Mr. Yamin Khan, came to my rescue. That esteemed friend of mine
advanced s number of arguments in favour of a Shareholders’ Bank which
convinced me that I ought not to support such a scheme (Hear, hear.}
He imported also other matters into the debate and pointed out that the
shore of the share capital that was reserved for his province in the Delhi
Circle was not an adequate one, and so on. and that also convinced me
that a Shareholders’ Bank was a very dangerous thing in India ag it
would lead to provincial jealousies and acrimonies. So I have to thank
my friend, Mr. Yamin Khan, for destroying the spell under which I was
being carried by the gifted orator from Madras. the Deputy Leader of the
Independent Party, and setting me free, body and soul. to advocate the
cause of a State Bank.

Sir. a Reserve Bank India must have. The Government and the
majority of the Select Committee have eome to the conclusion that a capital
of five crores of rupees should be subscribed by shareholders who should
have unc right to elect eight out of thirteen voting Directors on the Board.
The principal reason given for having & scheme of Shareholders’ Bank is
that the Bank should be free from political influence.  For argument’s
sake, I aceept this principle that the future Reserve Bank should be free
from political influence and I also admit that the Reserve Bank should
be a very stable institution and that its policy ought not to be changed
with theé change of parties in this House. But. if the same object of hav-
ing a Directorate free from political influence is achieved by a State Bank,
I think the Finance Member should have no objection to giving up the
shareholders idea and thus simplifying the working of the Bank. My
friend. Mr. Vidya Sagar Pandya; has conclusivelv shown that in the
case of ordinary small banks as well as in the case of the Imperial
Bank and other big concerns, g candidate for a directorship is not generally
successful unless he is supported by the Board. In cases where a number
of Directors retire in -rotation and the retiring Directors are eligible for
and offer thiemselves fér re-election. in every case the old Directors are
returned end the outsider has.no chance. In the present case, the maximmn
number of voters on the Bombay register will be about 28,000, on the
Calcutta register about 29.000. on the Delhi register about 23.000. on the.
Madras register 14,000 and on the Rangoon register 6,000. Candidates for
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i a directorship will have to canvass nearly 10,000 votes in each
(e;‘li?cgznt]ﬁ expenses will be considerable, and, as the Directors will be
honest men, the gain will be almos$ nil. Under such circumstances, few
will make a serious attempt to get elected to the Directorate. The first,
Directors wili be nominated by the Governor General in Council and these
sentlemen or their nominees will get themselves elected nominally by the
shareholdere of each circle, but, in reality, by the pocket l)l}rgh of the sitting
directorate, while the farce of an election will be carried on year after
vear. The Board will consist of 13 members of which five will be the
declared nominees of the Governor General in Council and afterwards of
the Governor General at his discretion, and the remaining eight will be
indirectly nominated by the same authority. On the other hand. if Gov-
ernment accept the amendment and subscribe the whole capital. then the
Board will consist af exactly the same numbters...The Board will ve
equally free from political influence, and the Finance Member will get the
credit of acceding to the public point of view.

It is ssid that the electorate will be a wide one and really clever and
independent men, who will be qualified to express the popular view point.
will be elected and will exercise a potent influence in the service of their
country. I am sorry, I cannot think that these hopes will' ever be fulfilled.
T again repeat that the work of securing proxies from such a vast number of
shareholders will be very troublesome and expensive. On the other hand,
the proxies of European shareholders and of the numerous friends of the
Directors snd of the vast number of people, who have to do business with
the Bank; will all be in the safe keeping of either the Governor or one cf
his Deputies, and, on the strength of this reserve stremgth, the future
elections will be fought with the resulé that. the really popular
candidates will certainly fail and the nominees of the sitting
Board will be triumphantly returned. This is almost a certainty. I.
therefore, ask, why this farce of an election? Why not save all this
bother by providing the whole capital by the State?.

It is said that the working of a Shareholders’ Bank is economic and
efficient as the Directors, behind whom stand the shareholders, are interest-
ed iu keeping down expenditure and increasing efficiency. It has been
abundantly shown that, as long as the dividends are regularly paid at a
certain good level, the shareholders do not carz to see how a concern is
run. So, the efficiency of the management depends upon the choice of
the staff and not upon any vigilance on the part of the shareholders. Rut,
for argument’s sake, T take for granted that the vigilance of shareholders
in shareholders’ concern is instrumental in maintaining efficiency and
putting down waste in expenditure, as everyone is interested in cheap and
efficient working. In this Reserve Bank the inducement of getting higher
and higher dividends is non-existent as the maximum profit 18 to. be five
per cent., or a little more, perhaps six per cent. 8o, an average share-
holder will not at all care how the show is run. The management, there-
fore, will be very costly. Government, which is the principal bene-
ficiary, will not have a direct voice in the management and will probably
lose to some extent. ' '

There is another aspect which ought not to be lost sight of. Consider
for » moment the cost of preparing and maintaining a share-register con-
ta.mmg over 1,00,000 names, addressing all these shareholders at least
thc.e a year, sending them a copy of the balance sheet and invitations of
ordma;-_y’ and extraordinary meetings, posting them the dividend warrants
and cashing so many warrants, the printing of these papers and despatch-
Ing them,—all this will cost a very big amount every year. "This will be
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required if the Bank is a Shareholders’ Bank. A State Bafg,_pon the
other hand. will save all this big expenditure, because there will be only
one shareholder, the Government of India, and its nominees will run the
show. In a State Bank, all this expenditure will not be needed and it
will save a lot of money.

Mr. N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): May T know how much money will be saved approxiraately ?

Mr. B. V. Jadhav: I cannot say off-hand how much money will be
saved, but it will be snbout a lakh of rupees.

An Honourable Member: How has the Honourable Member come to this
conclusion ? .

Mr. B. V. Jadhav: If the Honourable Member will see .me in the
leisure time, I shall try to satisfy him. .

Diwan Bahadur Mudaliar stated that, in a large number of countries,
Reserve Banks are started with capital supplied by the shareholders and
that the instances of State Banks are very few and of recent origin. I
was reminded of a verse by the famous poet Kali Das. He savs:

« Pyurina mityews na sidhu-sarwam, na chipi kiwyam nawamityawadyam,
santah parikshyinyatarad bhajante moodah parapratyayaneya buddhihi,”

In Engiish it-means: A thing is not good for the simple reason that it
is ancient nor is a poem inferior simply because it is latelv composed.
Wise men accept the good one after examination, and a foel is gnided by
the opinions of others. ' ‘ o

Mr. N. N. Anklesaria; The quesﬁon is who is guided by whom?

Mr. B. V. Jadhav: The answer is evident and need not be repeated.
One cannot say that a Shareholders Iiank ought to be founded for the
sinple reason that no less than 24 or 380 countries have Shareholders
Banks, and that a proposal for a State Bank cannot be entertained as
only three countries have very recently started them. These three
countries had the old model of the. Shareholders Banks before them. In
spite of this, they took a bold step and brushed aside the old model and
adopted a new policy. Two other countries also took the same step. There
is something, therefore, in this new idea. ' '

Sir Cowasji Jehangir: Bombay city: Non-Muhammadan Urban): May
I ask the Honourable Member to- try and again remember the speech of-
my friend, the Diwan Bahadur, with which he was so much impressed and
in which he was informed that a large number of banks which had been
started after the War were Shareholders Banks? - ‘ B

Mr. K. O. Neogy (Dacca . Division: Non-Mrhammadan Rural): With
considerable State control. = I

Mr. B. V. Jadhav:That. may be true, but those countries, AWhiéh:,ha.?é
accepted the principle of State-owned Banks, are not also to be rejected
on any account. : ' ' T
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: i id that the
wasji Jehangir: T think the Honourable Member said that

ow i’;ugfﬁes 1thaf, had started Reserve Banks lately had started Eltats
1]ganks although they had before them the example of Shareholders

Banks. I wouid like to point oub that that faqt is not correct..

i i I am

. V. Jadhav: With all due deference, 1 wm-h to say that
ot‘gl'-o::g. The first of the three countries, when it started the State.
%mk had the instance of so many Shareholders Banks before that
count,ry, and, in spite of that, it thought that a State Bank was prefer-

able.

Sir Oow&sji.Jw: ‘How many countries have started State Banks
since the War?.

Mr. B. V. Jadhav:T think Australia.
Sir Oowasji Jehargir: How many more? Who a.rewf.h‘e.f.? o

Mr B. V. Jadhav: T have tried to show that the personnel of the
Directorate in the case of the Reserve Bank will be identically the same,
in the Shareholders Bank as well as in the State.Bank, Jn the, case of
the State Bank, the Directors will be nominated. In the case of the
Shareholders Bank, the farce of an election will be gone through in the
case of some, but, all the same, they will ‘be the nominees or the protege
of the Directors. The management of the 8hareholders Bank will be
unnecessarily costly. The State Bank will be cheaper in the matter of
stationery, printing, postage and such other ‘things. This ‘is another
advantage. It will set at rest the mind of my Honourable friend, Mr.
Yamin Khan, whom I do not see yet. There is a great deal of provincial
jealousy and all provinces consider that Bombay and Calcutta are unduly
favoured and other provinces are unduly neglected. Mr. Yamin Khan
complained that his province did not get adequate share according to' its
population. If the share system is done away.with, then my Honourable
friend ought fo be satisfied, because then.there - will “be 10 “jealousy
and no province will have ' any cause to grumblé a§ none. will
get less than their due share nor will any one get more. If,
for no other reason, at least to set at rest this provincial internal
jealousy, Government ought to accept the amendment and give up
the idea of a Shareholders Bank. Whatever may be the “assertions or the
opinions  of the advocates of Shareholders Bank, it is certain that
Directors will be susceptible of being directed by Government, that is by
the Secretary of State, who will, on the other hand, be guided by the old
Dame of the City of London, the Bank of England. This House will have
no opportunity to discuss the policy of the Bank, and, even when the
policy comnes up for discussion, Government will evade all responsibility
and throw it on the Directors of the Bank. 'In the case of the State -
Bank, there is the same danger of its being guided by Whitehall. In the
case of the Shareholders Bank, there is no direct responsibility on the
Secretary of State or his agent, the Governor General. Ir the case of
the State Bank, the responsibility will be directly upon them both. We
have come to realise that a British gentleman with direct responsihility
over his head can be fully relied upon to do his duty; but, freed” from
direct responsjpility, he wjll not be so careful and will not,be found defi-
cient in intrigue. I should like, therefore, to placé the Whole Yéspénsibility
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on the Government of India by making the Bank a State Bank. The
days of Shareholders Reserve Bank are almost going. Socialism is making
great strides in Europe. Communism has received a set-back and there is-
no danger of its spreading. But the old conservatism is also rudely shaken
and even Tory die-hards are not against socialism as they were 20 years
or even 15 years ago. One of the planks of the socialist programme is
nationalisation of banks. India has unequivocally accepted the policy of:
nationalising the railways. It is high time that some thing ought to be
done to take at least the first step in nationalising the Reserve Bank.
A bankers Bank ought to be nationalised first and other banks will follow
gradually when the National Reserve Bank will supervise and control the
working of the other banks who are all Shareholders Banks. With these
words, I support the amendment of Mr. Mitra.

Mr. N. N. Anklesaria: Sir, so much has been said about the compara-
tive merits and demerits of a State Bank and a Shareholders Bank . . . .

"An Honourable Member: But, you were not here.

Mr. N. N. Anklesaria: .. that a mere layman like me is apt to
say in the wake of the poet.

“For forms of Reserve Banks let Pandyas conte&
What is best administered is the best.”’

A perusal of the provisions of the Bill will show that some thing of
the same view is taken by its framers. Anybody who has listencd to the
debates on the present question will be struck with one dominant note
about it.

Mr. K. C. Neogy: But you have not heard it.

. Mr. N. N. Anklesaria: But I have read them. That dominant note
i suspicion, suspicion of the British Government, suspicion of the Indian
Government, and suspicion by Honourable Members of their own country-
men.

An Honourable Member: Who went to Londcn ?

Mr. N. N. Anklesaria: Suspician, as is well said by an eminent
author, is the child of ignorance. If my Honourable friends, who have
delivered orations on the present topic, had tuken one-tenth of the trouble
to look into standard works on the subject like Schmoller’s or George
Raphael Levi’s or Leroy Baulieu's—one-tenth of the trouble which they
have taken in committing by heart the writings of experts and pseudo-
experts in the local dailies and weeklies and in the propagandist pamphlets,.
I think they would have henefited greatly and they would have helped in
the present discussion and much valuable time of this House would have
been saved. | ’

Mr. B. V. Jadhav: Why are You wasting it?

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muhan-
madan): Then the Honourable Member can.sit down. '
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Mr. N. K. Anklesaria: Sir, the standard works an the subject show
that both the Shareholders Bank and the State Bank have their advantages
and disadvantages and the latest utterance on the subject which should
command respect in this House is by the Minister of .Finance of .New
Zealand who has recommended a Reserve Bank for his country.” He says:

«Ag the functions of a Central Bank are so important and parely national in
.character, at first sight, it would. appear that it should be controlled directly by the
‘State; but the experience of other countries have shown certain dangefs to obviate
whick many Central Banks have both shareholders and . private captal. Although
there were stringent restrictions and all earmings over a fixed dividend go ta the
State. the whole idea be'ng to combine the advantages of private management with
State control while avoiding the disadvantages of both as far us possible.”

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): What is the book you are reading from? o

Mr. N. N. Anklesaria: I am redding from the Times of India of
18th October, 1938. : .

Mr. S. C. Mitra: So it is also a newspaper and not any authority.

Mr. N. N. Anklesaria: It is a sane newspaper and not a rag, publish-
ing the views of the New Zealand Minister.

Mr. K. C. Neogy: That shows his confidence in his own countrymen.

Mr. N. N. Anklesaria: Sir, a studyv of the Bill shows that this ideal is
closely approximated in it. It avoids the disadvantages of both the systems
and it incorporates in it the advantages of both. It being a wise com-
promise, it has been declared by a competent authority that, so far as
its provisions regarding the functions of the Central Bank are concerned.
it is ‘the last word in central banking'’; and I think if one notices the
very efficient way in which the central bank idea is adopted to the peculiar
conditions of this country, one can justly extend the description to the
whole Bill. And, T say, a very heavy burden lies on those who would
suggest any amendments as regards any portion of it. I have looked
into the various minutes of dissent and I find that that onus is by 10
means discharged. 1 am not going to trouble the House with a detailed
examination of the various minutes of dissent, but T will take only. one,
that signed by nine members. The dissenters point out the disadvantages
and dangers of a Shareholders’ Bank, but, if their statements are ax-
amined even cursorily, it will be found that they do not come off well
from that examination, and as many of the speakers for the idea of
Shareholders’ Bank will be able to show the untenability .of those grounds.
I would proceed to mention some arguments, much stronger, agaiust the
Shareholders’ Bank pure and simple that can be advanced-and show that
those dungers and disadvantages of a Shareholders’ Bank have been
successfully obviated in the present Bill. Firstly; it must be admitted
that, in a pure Shareholders’ Bank, the shareholders look to their dividends
first and the national interests afterwards, but the framers of the Bill
have carefully avoided this danger by restricting the amount of dividend
which the shareholders can claim. Five per cent. of their cépital is not
such a very great amount as would attract adverse criticism sgainst a
Shareholders Bank. You can get five per_cent. by investing.in Post

Office Cash Certificates.
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Mt. K. ©. Neogy What mterest do you expeet: thateholde!s Yo take
in’ this Bank" )

Mr. N. N. Anklesaria: ‘1 am coming to’ that. The shareholders will
‘take just that interest which ‘shareholders in all: concerns the world over
take generally. Then, it is said, Sir, and I believe rightly said, that
the Shareholders’ Bank, being dominated by the desire of increasing the
dividend, will enter into competition with ordinary commercial banks, and
it would be a very unfair competition, because the Central Bank would be
utilising the resources of the .State. Now, Sir, that danger is also pro-
‘vided -against if we look to the provisions of clause 10 which debars the
Central Bank from performing somé of the ordinary functions of commer-
cial banks..” Thirdly,—and this is a very strong argument, agamst a Share-
holders’ Bank,—it is urged that it will be & monopoly of the‘capitalists
and possibly of foreign interests. Sir, I quite agree that this would be
a real tendency.to be guarded against as regards g Shareholders’ Bank in
India. And the provisions of the Bill regarding the sgncultural interests
and other interests through the powers of control and management assigned
to Directors nominated by the Governor General, who is prima facie above
all party mﬂuences. I believe. affords a sufficient safeguard- against this.

danger. . Ceere o
Mr. K. 0. Neogy: What about Whitehall influences?

Mr. N. N. Anklesaria: As my friend, Mr. Neogy, just interfupted, it
is possible that the Governor General may use his powers in furtherance,
not of Indian interests, but of British interests, as directed from Whitehall.
This difficulty was seen by the London Committee and a discussion did
take' place there and it was unanimously decided to recommend that, in
order to obviate this danger, a provision should be inserted in the Instru-
ment -of Instructions to the effect that the powers assigned to the Gov-
ernor General should be exercised primarily in the interests of India
rather than in the interests of Britain. Unfortunately, Sir, that recom-
‘mendation of the Committee is not to be found in the Report

Mr. K. O. Neogy: Why so0?

Mr. N. N. Anklesaria: I am not in a podhon to answer that question but
the fact remains that the recommendation of the London Committee is not
to be found in the London Committee’s Report. I am, however, quite-
surc, my Honourable friend, the Finance Member, will bear me out when
I make that statement on the floor of this House, that the recommendation

wag made . . . . .
Mr. Gaya Prasad 8ingh: Which recommendation ?

Mr. N. N, Anklesaria: You have not hstened to me: I am not gomg‘
to Trepeat it.

 Mr. B. Das (Onssa Division: 1%n-Mu]mmma.d:a.n) Wil you kindly read
it . out from your draft ﬁnal report? -

" Mr. N. N. Ankiesaria: I have not got it with me: but, I am uite sure,
my Honourable friend, the Finance Member, will bear me 'ous. q ..

1
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An Honourable Member: If you bear him ott, he will bear you'o'ut;

M:, N. N. Anklesaria: Like criticisrm was addressed to the New Zealand
Finance Member by people in New Zealand, ant!’thlq was the answer vyhleh
the New Zealand Finance Member gavé to this eriticism. He published
“five explanatory uriicles to explain his scheme, and the last article replies
to some gen\eral criticisms not'speqiﬁgally covered in the previous- artlcl'es,
principally the idea that the establishing of a Central Bank means placing
_the control of the New Zealand monetary system under the dorqmat.lo.n of

"the Bank of England and other outside influences. In answer, the Minister

"points out:

““That the prosperity of the Dominion hinges to a great ‘extent on events in Great
Britain, and t.l?st 11:,0 i8 ynseleqs to pretend that we can be indifferent to the monetary
policy of Great Britain'or do other than work in -close touch with: the British sutho-
rities; also that the Bank of England is always ready to give us the benefit of its
knowledge and experience, but that all this does mot :ltqr .the fact ghat.’wo are free
to manage our own affairs as we think best.” ST e S
"Like answer applies oo like criticism in India. -

As 1 said before, the dominant note of criticism addressed against this
iden of u Shareholders Bank has been suspicion, and the Honourable the
Finance Member h:us appealed to the House to ‘eschew suspicion. - It must
be understoed by my Honqurable friends on this side of the House, who

o « I

oppose this idea of a Shareholders Bank. . . . . _ .

~ Mr. K. 0. Neogy: Nobody opposes on that side!

Mr. N. N. Anklesaria: . . . . . that the destinies of India and Britain
are indissolubly united for all time to come. . . . .

An Honourable Member: For all time ?

Mr. N. N. Anklesaria: Yes, because I say it is a connection made by
I'rovidence Himself; and I say it is butting your heads against a stone wall
to ignore it and work against that which has been called a divine dispen-
sation. You have got to take account of British interests, British suscepti-
bilities have got to be respected (Iromical cries of ‘‘Hear, hear’’), just in
the same manner as the susceptibilities of our countrymen, if this Central
Bank is to work smoothly in the interests of this country. The greatest
danger of a State Bank is that pointed out by the Finance Member, namely,
that the Government are tempted to resort to the printing press instead of

to taxation. It must be remembered that the future Constitution of India
will be on democratic lines.

An Honourable Member: Really ?

_Mr. N. N. Anklesaria: That is what is said ; and, in all democratic Con-
stitutions, party Government prevails. There are always twa parties, the
party in power and the party in opposition and the Government are really
the party in power, and the party in power, if it has got the choice when
electhn times come, eschew proposals for taxation and resort to the printing
[Press rather than face the elactorate with proposals for fresh taxation. An
'nstance in point is furnished by what is bappening in France for the last
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three years. Government after Government have gone down, because they
have dared to propose taxation in order 4o balance their budget andnot loans
as political influences would dictate. If we remember what the rea,l rauon
d’etre of a Central Bank is, then I believe there could be absolutely
question as to which sort of bank we must go in for in Indla—Shareholders
Bank or State Bank; I shall read from page 27 of Leaf's book on Banking:

*The problem everywhere has been the su:ne—to obtain the benefits of a ‘fiduciar;
currency, that is a currency based upon the credit of the issuer, while avoiding
great danger. The benefits of a paper currency are first a great ecomomy,
the use of a very cheap machine of paper in place of a very expensive one of old
and, secondly, an immense elasticity; a fiduciary cnrrency can be expanded at will to
meet the needs of commerce and mdnd.ry .....

‘Mr. 'S. C. Mitra: What is the substance of it all?

Mr. N. N. Anklesaria: The substance of it is that when the printmg
press for currency notes is controlled and is in the hands of the Govern-
ment, the Government are likely to print more notes than is necessary or
advisable in the country. . . . . .

Mr. B. Das: Is that not an insult to the present Government ?

Mr. N. N. Anklesaria: You are abusing the Government for it some-
times. History furnishes us with very instructive instances of how Govern-
ments have resorted to the printing press when the power has been with
them rather than face electorates with proposals for taxation. Instances are
suggested by the French ‘“Assignats’, the American ‘‘Greebacks'’ and pos-
gibly as my friend, Dr. Zi auddin Ahmad, would say, the ratio questxon in
this countrv ......

Mr. K. C. Neogy: What about Bradbury’s notes in England when the
Bank of England refused tc issue them?

Mr. N. N. Anklesaria: Another disadvantage of a State Bank is its
inability to transact ordinary commereial business with efficiency. Ordinary
commercial banking business first ard foremost requires foresight and daily
touch with the daily changing conditions of the market. You cannot expect
a Government officer, as compared to a private individual, to come up to
the required standard, and a very instructive instance of what a great dis-
advantage this is in the case of a State Bank is furnished by the instance
of Russia. . A detailed account of how the Russian State Bank was unable
to sufficiently work as a commercial bank to the great detriment of the
financiel interests of that country is to be found in the book of George
Raphael Kevi and, as T have not got the book here, I cannot quote from
it; but the whole thing, this particular danger of the Btate Bank, is well
pomted out in the book.

Mr. B. Das: You are an anti-communist. T find 9

‘Mr. W, N. Anklesaria: T am, Sir.

Then, Sir, the-third. great disadvantage of 'a State Bank is the facilitv
mth which all nascent democracies monopolise ‘executive funetions- 4o $he
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great detriment of national interests. As is shown .by the history of
France, in the second and third year of the French, Republic, France was
governed without a Government. The Legislature put up its own Com-
mittees to govern France. The result was a financial chaos and it took
geveral years for France to recover from it. And I say, Sir, if we do not
protit by the lessons of history, if we do not profit by the advice based on
the knowledge and experience of the best banking and currency authorities
in the British I¢mpire, then, I am afraid, history is likely more tkan not
to repeat itself in India. For all thesg¢ reasons, Sir, I support the idea of
the Shareholders’ Bank, and I oppose this amendment.

Nawab Major Malik Talib Mehdi Khan (North Punjab: Muhammadan):
8ir, at the outset., I must admit that I make no claim to possess expert
knowledge of monetary problems, but I have kept my eyes open and have
been reading in the papers that the world is passing through economic
dcpression, the like of which has very seldon been witnessed at lzast in
recen; years. Several causes are being ascribed to it, the foremost being
that, after the Great War, many nations indulged in very heavy output
of raw materials and finished articles, which the world could not absorb.
Anotker school of thought holde it t6 be the result of defective monetary
svstem, in vogue in many countries. India has her share of these
calamities, a lion’s share of them, because her chief industry, namely,
the agriculture, is ruined. It was, therefore, a wise step on the part of
Government to bring out a measure which contemplated (with some
improvements of course) to remedv these evils. The present policy is
defective, because its function ig divided. The eurrency and exchange
problems are controlled by the Finance Department, while the credit by
the Imperial Bank. This cleavage often gave occasion to outside influence
to be exerted to the detriment of Indian interests. The Reserve Bank
has clear functions assigned to it, which will be open to public criticism
and ought to satisfy Indians and gain their confidence. Another salient
point of the scheme is that there will be co-operation between the Central
Bank and other Banks.

I have shown above that the creation of s Reserve Bank was a desi-
deratum, and it was not done a day too soon. The next point for
consideration is, whether a State Bank or a Shareholders Bank will suit
this country. 1 fsil to understand when every effort is being made to
reduce State interference to a minimum in every department, why an
exception is sought to be made in this very important measure, namely.
the monetary policy of the country. The present policy practically all
over the world is that the people should be left free to run their own
business, and the same principle is being gradually adopted in India.
It is, therefore, quite inexplicable why this most important scheme is
denied the privilege of democracy. Honourable Members of thie House
know that mest advanced countries of the world have Shareholders Banks.
Sir Basil Blackett, on the Reserve Bank Bill of 1927, said in the Legis-
lative Assembly :

“The Government believe that the shareholders’ plan is far more satisfactory
than any which has yet been before them, and they have other reasons for preferring
1, namely, that thé plin is ofie which would be understood in the rest of tha
world, and the rest the warld will feel that in dealing with the Reserve Bank
of Tndia, ‘t is dealing *with something it can understand and whose constitution it
<€an appreciate.’’ '

D
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+* [Nawab Major Malik Talib-Mehdi Khan.] -l
“ Bir. Purshotamdas Thakurdas’ reply was: :
. “What does it matter whether that (Reserve Bank of India) is applauded by the:
rést of the warld forthwith or not? The question is whether the institut'on is suit-
able to-Itidia ormet”; S ! S
and, according to him, it was not. He goes on further and says: .

“We at any rate i ' '
Amones. 6 é!"rﬁ};ny, : Fr:ﬁrélotmge I:n sp;:t’): to what may be approved of in England,;
" With due deference to the opinion of such sn eminent authority on.
economics, as Sir Purshotamdas Thakurdas, I cannot agree with “him,
because India is not a self-contained country. She has to deal with the
outside world, which must satisfy itself whether her (India’s) ‘monetary
policy. is sound and acceptable to it. He must be devoid of senses who
is resdy to sacrifice the interests of his country simply to purchase thé
goodwill of the other parts of the world; but we cannot afford to ignore
its opinions, where we have such large stocks of raw material to dispose
of. 'We have to depend on foreign markets for the purchase of all sorts
of finished articles. -1 admit, the Bill before us is not perfect, we mus$
try to improve it and work hard .to make the Honourable Sir George
Schuster accept 6ur view where the measure does not do justice. Buy
¥ will appeal to the House not to throw it out as was done in 1927, a
mistake which is being realised by every one mow. : s

" Mr. Jain, Reader and Head of the Economics Départment in thé
University of the Punjab, in his book, “A Reserve Bank for
, India’’ describes a Central Bank ag ‘‘the people’s agency to
govern their supply of currency amd credit, free from any undue influence
of politics or profits’”’. Reviewing the present position of Indian currency
and credit, the same authority says: ' '

1 ».u

. - “Nor. is there effective provision for -meeting seasonal variations so = prominent
in_ an agricultural country like India due to the requirements for financing the
foovements of crops.” - - - :
"'We have mow to see whether the new Bill removes this Aefeet and
I am constrained to point out that it has fallen very very short of doing
it. -It is an admitted fact that agriculture holds the foremost position in tha
sndustrial world, as all other industries depend on it. India »eing pre-
dornantly an agricultural country, the prosperity of all classes i
dependent directly or indirectly on the cultivator, and any pohcy that
affecta him adversely affects every one else. I cannot do better than
quote Lord Linlithgow, Chairman of the Royal Commission on Agnculture;
who said on the subject: ‘

“Raise’ the purchasing power .of the ryot, and help him to raise himself out of

his present terribly depressed -condition, and, in.one stroke, you will give to industry,
to manufacture, and to commerce an extended field for service, and so for legitimate

gain.” o
The agriculturists constitute 85 per cent of India’s population, and
I take this opportunity to raise my voice on their behalf, who are called
the tackbone of India’s population. We all profesg that we follow the
majority. We all say that we desire the greatest guod for tho greatest
number. May I put a direct question to those who express those senfi-
ments. does our action follow our word? I leave them to answer it.
Now, I appesl in the name of India’s teeming population, of agriculturists
and depressed classes, that we should not ignore their interests. We
should not sacrifice the interests of 85 per cent for the benefit of 15 per
cent. I desire to visualise in what manner the interests of the landed
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gentry will be safeguarded. I°wish to kmow whether the poor ryots
deserve greater sympathies and their case will receive adequate ~onsidera-
tion in the Bill before the House. -'The Government salways rrofessed’
that they had great regard for the interest of land, but they never legis-
lated anything for extricating those who work on it from the slough of-
despond. The urban classes are served liberally in every respect due to
their favourable position, because they live near the seat of Government
or their officers. We do not entertain any grudge whatever against them;
all we desire is that step-motherly treatment should not be vouchsafed
for their brethren who toil day and night to provide them with necessities
of life.

. Tt was a real surprise to me the other day when I saw a highly
polished gentleman and a statesman of the front rank losing temper on a
very trivial matter. I strongly deprecate bringing up communal questions
in the House, but occasions arise when the interests of minorities have
to be pushed forward and justice requires that their case be heard with
patience. The most depressing aspect of the case is that no regular
effort is made to study their condition on the spot, and, if an attempt
is made to ventilate it on the floor of the House, a storm of indignation
is the result. I appeal to my friends that they should patiently hear their
tale of woe and help them to stand on their legs. TLis state of affairs.
is very aptly described by the famous Persian. poet Hafiz in a passage
which runs as follows: , :

Shab-i-tdrik, bim-i- muy garddbe chunin hail

Kuji ddnand hdle md subuksdrdne sdhél hd.

When translated; it means:

“The night is dark, the waves are howling, and the whirlpool is so dangerons, how'
do those who are perched on lofty coasts know the condition of those sufferers of the

storm? *’

Sir, T apologise for thig digression, namely, alluding to the unfortunate
incident mentioned above, but I had reasoms -for it which have been
explained. .

Reverting to the Bill, 1 am grieved to find that it makeg no definite’
provision for landed classes The Reserve Bank is defective in ignoring:
indigenous banking. There is no doubt that in many respects their
accounts are often irregular, and are not properly audited. These defects
and others ought fo be rectified and they should be linked with tbe
Leserve Bank. They discharge very useful purpose in financing trade and
agriculture. The modern banks serve the upper surface, while these
bankers and moneylenders reach the bottom and help all those petty:
traders and zamindars who will starve but for the help they receive from
these agencies. The most important branch of this system is the co-opera-
tive banks, which function under quasi-official agency. These banks
practically hold the monopoly of serving the landed interests and hence’
are rcost useful to the economic life” of the village. But they suffer
from inadequacy of funds, and have thus failed to save the agriculturists
froni running‘into very heavy debts by raising funds from' other sourees.

Sir, 2 motion was moved in the Assembly the other day for the
creation of a separate department under the Reserve Bank for this parti-
cular serviee; but it was withdrawn in erder to be moved in some ather
form. The Finance Member, as far as I remember, held that the Local
Governments were, the proper authorities to move in the matter. No
d_.oubt, but we wan? a specific and liberal provision in the Act as we cannot’
live on pioug hopes any longer. 9 ’

D
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Sir, I would be failing in my duty if I omit to put up a definite but
very urgent point for the comsideration of the House. The interesis of
the land now rest on two points, (1) that some way is to be found for
raising the prices of agricultural products . . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
has allowed very considerable latitude to the Honourable Mcmber, but
the amendment before the Hcuse is whether the capital of the Bank
should be subscribed by the shareholders or by the State. '

Nawab Major Malik Talib Mehdi Khan: All this is relatcd to that.
(2) That the rate of interest prevailing in towns and villages thould be
reduced to a level comparable to the bank rate of interast.

If the prices are mot immediately raised, the whole fabric of village
organisation will break down and this will lead to a situation much rnore.
disastrous than the break down even of the monetary position of the
country. Sir, it is a fact that the rate of interest in villageg is 10 tc 40
times, if not more, as great as the bank rate of interest and several times
greater than the Government revenue. The tenants and the landlords
are groaning under the heavy burden of debt, which runs to thousands
of crores. The Bank cannot reduce the indebtedness, but it should be
able tc stop further accumulation of it. This is the point which we
should have most prominently in mind as all other problems are of
secondary importance in comparison with it.

Sir, T have dealt with one aspect of the Reserve Bank only, namely,
its shortcoming with regard to agricultural interests. The other points
have been very ably discussed by my Honourable friends, Dr. Ziauddin
Ahmad, Sir Cowasji Jehangir, Diwan Bahadur Mudaliar and Mr. Neogy,
and I have nothing to add to their statement of the case. I have cnly
one or two further remarks to make before I close. The Reserve Bank
has been described as the foundation stone of the Reformas structure.
They are overdue and everyone is most anxious to start with them. It
has been made quite plain that the British Cabinet is not going back ou
its word, but none can foretell a change, which may come any moment,
because European Cabinets are working under high pressure nowadays
and it is no wonder that one or the other may break. If it happens in
England who can say that we may not have to deal with Mr. Churchiil
and his other colleagues? Hence it is to our advantage that the hank
controversy is finished and we set to work the new reforms after it is
established .

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

Sardar Sant Singh (West Punjab: Sikh): Sir, when the Bill was first
introduced in this House, T new very little of the subject. I began to
study it with a view to understanding the subject, so that I might be sble
to intelligently take part in the deliberations over this Bill. After going
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through the various books on the subject, I formed  the opinion that, us
the other countries have adopted a-scheme of Shareliolders’ Bank, this
ghould be the best for this country as well. At the same time, I found
on reading paragraph 3 of the recommendations of the London Committee
that the committee accepted the principle: ‘‘That the Reserve Bank should
be free from any political influence "’. “The Committee proceeds:
I
“The best device which the practical experience of other countries for sch.ieviné

this object has evolved is -that the capital-of the Bank should be held by private
shareholders and we recommend that this plan should be adopted in the case of India.”

Therefore, the obvious course to.adopt for India was to constitute a
Central Bank on the Shareholders Schemie. At the same time, it was
clear that ‘a Shareholders’ Bank would be mare or less in line with “the
present democratic ideas when constitutional problems were on the anvil.
There did not seem to be any reason why .the Bill should adopt a scheme
of a State Bank when other countries had. come to the conclusion that
a Shareholders’ Bank was the best plan. I had no suspicions then that
a Sharebolders’ Bank would not fit in with the actual conditions of India.
The first shock ‘came to me when I began to study the meaning of the
pbrase ‘‘free from political influence’’. What did it, what could it,
mean in the case of India? Obviously, Sir, it is desirable that a Bank
which is going to control the credit aund the curreney policy of India
should be free drom political influence. There can be no- doubt with
regard to the principle, and no objection tn its being given effect to- im
the scheme of the Bank which was to be constructed for India. But,
what did the phrase mean? At this time I came across a writing in &
British financial journal, The Banker, wherein the writer wrote, while
commenting on this Bill: A '

“All this shows that in its foundations at least the Bank will be completely free
from any /adian political inflnence.” !

The word ‘‘Indian’’ jarred on my ears. I re-examined the provisions
of the Bill, especially those relating to the management :nd control
(clauses 4, 7, 8, 9 and 15). I found that the paper was quite correct in
its comments when it said that Indian political influence had been eliminated
from the constitution of the Bank. But, what about the Britich political
influence? The influence of the City of London? Is it soing to be a
policy designed in the interest of India, or is it going to be a policy dictated
by the interest in Whitehall? That was the question which was to be
looked into. Looking into its provisions, I found that the acheme, as
adumbrated in the Bill itself, would not give us'a Bank which would be
free from ‘‘anv’’ political influence. In the whole scheme, we found
that, out of 13 voting Directors four would be nominated by the Governor
General in Council. The Governor and two Deputy Governors will be
appointed by the Governor General in Council, though on the recom-
mendation of the Central Board. The life of the first Central Board,’
which will be an entirely nominated bedy, will be long enough to set a
policy for the Bank. In all other minor matters, I found that this bank,
as constituted, would not be free from political influence of all sorts. Bir,
I am willing to subscribe to : n Shareholders’ Bank if the Honoursble
Member is prepared to eliminate at least these two provisions from. the
Bill that there would be no power of nomination vested in. the Govemnor
General, that the Central Board, as constituted, would have full liberty
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fo control the credit and the currency policy of India as it thought fit,
and that, in the appointment of the Governor and the Deputy 'Govamcrs,
the Governor General in Council shall have no voice. '

Hony. Captain Rao Bahadur Chaudhri Lal Ohand (Nominated Non-
Official): Then who will have the voice? -

 Sardar Sant Singh: The Central Board, as elected by the shareholders. .

Sir, I 3o not attach much importance to the fact, as has been argued
by some Honourable Membeérs on this side of the House. that the electors
have very little voica in the election of the Directors. I am quite willing
to. concede this argument that, if the electors do not choose to elect, it
is not the fault of Government or other authorities. Neither would it
be the fault of the Central Board, but it would be the fault of the electors
themselves. The one point, Sir, which makes me very suspicious about
this Bank is that this Bank, 1 am afraid, is not going to be free from
political influence of all sorts. My friend, Mr. Anklesaria, while speaking
on this motion this morning warnedi us that the dominating note in
the speeches on this side of the House was suspicion. [Soon after. while
discussing his own work in the London Committee, he found that probably
he would have been better advised if he had been a bit suspicious when
he signed the report of the London Committee. He told us that. during
the discussion, he was given to understand that a clause in the report
will be put in by which, in the Instrument of Imstructions, it will be
laid down . . . . . ’

Mr. N. N. Anklesaria: I never said that.

. Sardar Sant Singh: I understood the Honourable gentleman to say that
he did put forward a point of view in the London Committee that, in the
Instrument of Instructions of the Governor General, some provision will
be made whereby freedom from Whitehall will be guaranteed.

Mr. N. N. Anklesaria: That is so.

. Sarder Sant Singh: But where was it in the report? It is not to be
found in the report. My point is, why did he sign the report when this
recommendation was not put in?

Mr. K. N. Anklesaria: I never eaid that it was decided that the matter
should be put in the report. I said that provision should be made in the
Instrument of Instructions. I think the Committee took it for granted that
that would be done. '

. Mr. B. V. Jadhav: May I ask the Honourable gentleman whether the.
Committee accepted that view ? ‘

Mr. N, N. Anklesaria: Oh, yes.
" Mr. B. V. Jadhav: Then why was it not put in the report?'

Mr. N. N. Ankiesaria: I do not know.
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Sardar Sant Singh: The position of my Honéuxshle fiend hepomes a
little awkward when he says that he did not want it to be put in the

-FQPOES. . o
. My. N. ¥, Anklesaria: I did not say that. I said there was no talk

'Qbout its being put in the report. Possibly everybody took it for granted
that it would be put in the report.

Mr. R. 8. Sarma (Nominated Non-Official): The Honourable Member is
a signatory to the report and if any decision had been taken unanimously,
as he pointed out this morning, then it ought to be incorporated in the
rreport and, if it was not put in, was it not his elear duty to read the report
pefore he signed it? Inasmuch as he has signed the report, was it not
extraordinary that he did not know the reason why it was left out ?

Bardar Bant Bingh: T am glad that I have got the advocacy of a staunch
‘gpeaker like Mr. Sarma who has come to my help and I am thankful to
him. To me, Sir, trusting others is a virtue. A trustful nature is a
virtuous nature and I give my friend the credit for it; but, in political
matters, when we know what has been the experience of this House, we
have to be a bit careful when we are signing a report and when we are
dealing with monetary matters. If we look to the recent speech, made by
Lord Lloyd in England, about the condition which will prevail in England
if India got out of the hands of the British, and look at the description he
‘gave that England will become absolutely poverty-stricken if India got
out of her hands, we find that the past theory of their being the trustees
of the voiceless millions of India goes to the winds. If England has derived
so much benefit from India as a trustee, I think the ordinary principle of
‘law is that, if a trustee gets any benefit out of the trust, it belongs to the
cesta que trust and not to the trustee. I think the Honourable the Law
Member will agree with that view point. Under the ecircumstances, in
matters relating to currency and credit of India, we should naturally be on
our guard in finding out whether a particular scheme is in the interests of
India or not. I will certainly support a sharebolders scheme; I myself like
it; I love it, provided the Honourable the Finance Member were to give
us an assurance that political influenee from Whitehall or from the City
of London will be entirely eliminated from the management and control of
the Bank. It will go a long way to satisfy us if he were to take away the
powers of the Governor General for the nomination of persons to the posts
of Governors and Deputy Governors. With these words, I am constrained
to support the amendment proposed by Mr. Mitra.

Dr. ¥. X. DeSouza (Nominated Non-Official): Sir, with your permission,
I should like to make a very few observations on this amendment and Y
‘'shall bear in mind vour warning to be as brief as possible and not to repeat
any of the arguments that have so far been advanced.

Honourable Members will remember that the issue as to whether the
Bank should be a State Bank or a Shareholders Bank was the rock om
which the Reserve Bank Bill of 1927 erashed. Much water has flown under
the bridges since then, and today it must have been a most adifying sight
to the Honourable the Finance Member to see leader after leader walking
to the Stool of repentance and recanting their heresy. The first amongst
the penitents was my friend, Mr. B. Das, who sorrowfully confessed that,
i he had voted in the right way in 1927, the economic history of this
country during the last five or six years would have been differently written.
Then came my Hanourable friend, Bhaj Parma Nand, who bluntly stated
that the vote of 1927 was a perverse yote and, jf today, the Honourable
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the Finance Member -had come out with a proposal fér a Staté Bank, the
opposition would have voted for a Shareholders Bank. Then came’ my
Honourable friend, Mr. Ranga Iyer, the young man eloquent of the Assem-
bly, who seemed to have a prophetic vision of himself being hannted by
‘despair five years hence if he voted for a State Bank today. I do hot mean
to say that there are no die-hards on the opposite sideé who still adhere to
the State Bank view. Amongst these is' my Honourable friend—who, I
regret to say, is not in his seat—Dr. Ziauddin Ahmad. - In describing the
position of the shareholders.under the Reserve Bank, he described them in
a phrase which has become almost a current coin in this Assembly. He
said, they were nimboo-nichor. shareholders, meaning to say that they
belonged to the happy fraternity which apparently exists in Delhi who, for
Bqueezing a few acid lemon drops in the meal of their host, were rewarded
with a sumptuous meal which they could partake. But, if my Honourable
friend had reflected a little more, he would have found that the position
of the shareholders under the Reserve Bank Scheme is different from the
position of the nimboo-nichor guests; for, the meal that the shareholders
will enjoy, by subscribing to a Rs. 100 or Rs. 500 share, will be a meal
consisting of a five or six per cent. dividend, and the rest of the profits
under the scheme will go to the State. The sumptuous meal, therefore,
‘which they will enjoy will be more or less a vicarious meal and I will almost
eall it a meal of Tantalus. It is this consideration that makes me throw
out a suggestion to the Honourable the Finance Member whether it would
not be worth his while to keep alive the interest of the ehareholders and
to provide not a fixed rate of dividend of only five or six per cent., but to
provide a sliding scale up to ten per cent. according to the profits made
by the Bank in the course of its working. That is only a suggestion that
I throw out for such consideration of the Honourable the Finance Member,
because I think it is possible that, by a provision of this kind, an incentive
will be supplied to the shareholders to take greater interest in the working
of the Bank.

The next die-hard was my Honourable friend, Mr. Neogy, who described
the position of the shareholders in this Bank as being that of a smoke-screen
in order to enable the Governor General to bring his influence to bear upon
the shareholders. But, as was pointed out by the Honourable the Finance
Member, the position of the Governor General in this matter is that of a
constitutional ruler and, as in all constitutional countries, he will have his
part to play in guiding the finances of the country. But that does not
mean that, when he makes suggestions on questions of high finance, it is
a question of politics; it is rather a question of high policy; but when the
Minister of the day interferes in the day-to-day administration of the Bank,
it is a question, not of policy, but it is a question of party politics and, as
pointed out by my Honourable friend, Mr. Anklesaria, this morning, when
it is a question of party politics and when the Finance Minister is at his
wit’s end to balance the Budget, and chooses to resort to the printing
press rather than fresh taxation, it is more than politics, it is a matter

of knavish tricks which have to be frustrated.

How then does the shareholders plan, as outlined in the Reserve Bank
Bill; differ from the plan of a State Bank as imagined by Honourable Mem-
bers on the other side? In a most brilliant and exhaustive speech, my
Honourable friend, Mr. Mudaliar, attempted to show that, so far as the
practical working of the Bank goes, there will be no difference whatsoever
between & Btate Bank and a Shareholders Bank, because he said that when
once this Assembly, under the scheme of the State Bank, nominated s
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certain number of Directors to serve on that Bank;:—this*hmnibly’ymﬂd be
functus officio and will not be in a.position to exercise any further influence
on_the policy of the Directors. ' But I venture ta think-that my-Honourable
friend, Mr. Mudaliar, has proved too much or attempted to prove too much,
Because I think the Directors nominated by the Legislature will have to
be grateful to the Assembly for so nominating them. Some cynic has
defined gratitude as a lively sense of favours to come and to obtain future
favours and to obtain re-nomination, is it not likely that the Directors would
always have an eye on the party in power of the day in directing the policy
of the Reserve Bank? T

Curiously enough, none of the Members on the opposite side has dis-
closed what scheme of nomination of Directors they have in view but if
they follow the scheme, as agreed to finally by the majority of the Members
in the Bill of 1927, it would include four members nominated by the
‘Governor General, thrée elected by the Ceéntral Legislature, three
elected by the Provincial Legislatures and two each by the Federated
and Associated Chambers of Commerce and one by the Provincial
Co-operative Bank. Now, I would ask, if Members of this Assembly
were elected by their constituents for representing them in the
Asseinbly, “would it be right thot theit activities should be directed to the
working of the Reserve Bank which, after all, is a purely business con-
cern? I venture to submit that the result would be bad politics and bad
business. And if the Directors in' the State Bank are not responsible to
any body, the result will be, to my mind, they will function i vacuo and
gradually they will become subservient to Government.

To me it is a matter of surprise that the champions of democracy, who
occupy the opposite Benches, should have advocated not a Shareholders
Bank, but a State Bank. This Bill is probably the greatest measure of
financial liberalism which the Government of India have introduced in this
Assembly. If it is passed into law, it will become the Charter of the
Financial Swaraj of the country just as the White Paper will become the
Charter of Political Swara) in the country. No doubt, there are safeguards
in both, but as my Honourable friend, Mr. Ranga Iyer, has said, half
a loaf is better than no bread, or there is another English proverb, equally
appropriate, which says ‘‘ Enough is as good as a feast *’.

8ir, if really the democratic instincts of the opposite Benches were
consulted, it is not for a State Bank that they should agitate, but it should
be rather for lowering the franchise, it should be for giving one vote for
one share of Rs. 100, it should be for abolishing the plural voting, so that
not only we shall have one share, one vote but one shareholder, one vote.
By this means, as pointed out by my Honourable friend, the Leader of the
Independent Party, the danger of predominance of non-Indian interests
will be avoided.

There is one more point. If Honourable Members on the other side
-were to go on stumping the country asking every rural voter to buy
shares and to register votes, .and if a provision is made in the
Bill or by rules under the Act that general meetings should be held
In such manner as to enable all the rural shareholders to register a
vote, we shall have a democratic financial regimé. My Honourable friend,
the Leader of the Opposition, said that the elections by the shareholders
Wwould be held in such manner as to enable all the shareholders to register
their votes, and. it would be just as the election was held for the local
Legiclatures. I have . carefully read the. ‘Bill, but I find nothing in the
Bill to justify that statement. ”
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" Dr.¥.X. DeSousa: If those are %o be the rules, I respectfully siiggést

8 ra.  that meetings should be so arranged that all the shareholders if
‘the rural areas will be able to register their vates, and that. the meetift
should not be held in large capital cities Jike Madras, Bombay or Calcutta,
because it wauld be impossible for shareholders to attend and register
their votes.

Sir Cowasji Jehangir: He can vote by proxy.

Dr. ¥. X. DeSouza: Even by proxy it would not be possible for u man
living in & remote district like Canara, for instance, to register his vote in
‘Bombay. That is a suggestior which I very respectfully throw out for
the consideration of the Finance Member, because I think it is in this. way
‘that this Bill would be liberalised and the clear object of democratising the
‘finances of the country would be achieved. :

Mr. Lalchand Navalrai (Sind: Nen-Muhsmmadan Rural): Sir, I have
not put forward my view on this very vital and impertant question. The
sole question before the House on this amendment is whether we are in
favour of a Shareholders Bank or a State Bank. On this point 1 must,
first of all, say that my view is net for a Shareholders Bank, but for a
State Bank. In this view I am backed by the msjority of the people. out-
side, and the first point to be considered in connection with any matter
that the Legislature passes here is to respect the views of persons whom
they represent here in this House. = On this question there can be no
doubt. It cannot be denied that at present there is a good deal of dis-
cussion outside this House on this momentous question. I have come
to this view after full consideration and after I have been put in possession
‘of facts concerning this very essential question and also after hearing the
eloquent and able speeches of several Members here. 1 have not yet
heen made to convert myself from the opinion that I held wken this dis-
cussion was going on in the party to which I belong. In the Democratic
Party, to which I belong, the question was considered from all points of
view and specially from the national view point. ~The Democratic Party
stands no doubt,-—and I hope no one will dispute it,—for the nationsl
welfare. In that parly, we have the full strength and 1 have no ¢omplaint to
make, as was made the other day by an Honourable Member on thie
‘Bide of the House that. when thev considered it in their party, they were
only four. But, Bir, this question was very thoroughly eonsidered and
I think the Democratic Party solidly sticks to what they have decided in
that meeting. Then, B8ir, I was also not like some of my friends herr
who were not apprised of full facts. I am referring t6 Bhai Parma Nand on
this point. T very much respect him for his views and 1 was very glud te
hear him say that he considered this question more impartially. I give
him credit for doing so, but I must tell him that he did it without the ful]
implication of the facts before him. When he wag putting the matter
before this House, perhaps he had an-impression .that whether it is »
Btate Bank or whether it is a Shareholders  Bank, this House or the repre.
sentatives of the people will have some voice. It was pointed out. té
him then that it would not be so. If so, then I must say that it wou
be still more impartial not to differ from his party on-this question,

Then, Sir, coming to this question of Blate Bank or Shareholders Bank
the first question to me is this: Is it or is it not that, in the Shareholders
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Bank, the masses do not get the benefit that they, will- get: in the -State
Bank? . That is the main question with me add I think the answer is very
3bvious. The point to be considered is. where will the dividend go? Wil
the dividend go to only a few or even, to a large number of shareholders,
or will it go to the people at large? 'If the dividend goes to the share-
holders then I would not call it-a Shareholders Bank, but a rich man’s Bank.
Rich men, who have large capital to.inyest in.banks, will be benefited and
will hold a prominent position in the Bank, and so they have got &
justification for coming here and saying that a Shareholders Bank will be
much better than a State Bank.

In considering this question, there is another point that strikes me very
much. In this House, begmning from the Finance Member down to
those who support Government, everyone has said that we should not be
suspicious, we should leave off distrust; and we are told that in this
matter there is nothing underhand and that we should not be at all doubt-
ful. But, 8ir, I may say that to me the facts give a different story. In
my-humble opinion, it seems to me that the people have a just cause for
distrust. What has been the history of the past up to now, and what is
it that is expected? In 1919, we got the reforms, and it was expected
that, within ten years, we shall have another instalment of reformss. The
people thought that to wait for ten years more would be too much nnd
they asked earlier that they should have dominion status, or a very large
instalment towards dominion status. Then came the Simon Commission.
The Simon Commission came apparently to hasten matters; but not only
those ten years have passed, but the deliberationg are still going on end-
lessly, and dominion status is still to come. But, on the facts and the
past history, the point to consider is whether the reforms are being whit-
tled down or not before we actually get them. Take the first instance
which will show you that there is no dominion status to be obtained nor
even any substantial reforms. The first instance is the Railway Board. We
have had a little voice in the Railway Board even though we are usually
answered that matters are under investigation, and so forth. But still
we have some voice. Where will be that voice of the House, or, in other
words, the voice of the public when the Statutory Railway Board comes
into . being? The next instance was the Indian Medical Council Bill.
There also we saw the attempt made to give preference to the British
people; and, even with the Bill that has been passed. that will be done.
This was the second thing we got in advance of the reforms. Those
gentlemen who went to Liondon and attended Committees may say that we
are £till going to get. what we want; but the people have every reason to
be dissppointed. And now comes this Reserve Bapk Bill. This means a
hold on our finances—before we get any reforms they are going to take
away our powers in this manner: the currency is going to be taken into the
hands of persons in whose choice the people will have no voice. ~ Consider-
ing all this, T say that the people have a strong case for asking their
representatives to give their free views on this very important public ques-
tion. Certain arguments have been put forward in some quarters very
eloquently and forcefully. 1 am sorry, the Honourable Diwar Bahadur.
Mudaliar is not Here. 1 must ‘give him credit for his advocacy at least
dn the question to which he wus committed: I will admit, it was power-
ful advocacy; but, after all, it was advocacy which has not converted many
People. I may not have any right to touch the higher personage, Sir-
Cowasji Jehangirp the Leader of the Opposition. I belieye, whep. he. was
in Fngland, ke also had coftmitted himeelt ‘on this question; and, having
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80 committed himself, . I thik Lhe remark that was made the other day
on this side of the House was perfectly correct—that he was not acting like
the Leader of the Oppasition, but like a leader of the position.

An argument has been put forward very forcibly that other countries
have all Reserve Banks and’ Shareholders Banks, excepting three; and
why should not India have a Shareholders Bank also? That was the
argument that came from Diwan Bahadur Mudaliar, and when we investi-
gate it, it shows an one-sided view. It is true that other countries
do have Shareholders Banks; but is there no distinction or
difference between this country and those countries ? Are not those other
. countries, countries of the people for the people and governed by the
people? Or ‘are they countries like India dependent upon other people ?
In :those countries, it is not only the Shareholders Bank that is in the
hands of the people, but they have a hand in every walk of life: they have
the destinies of their own countries in their own hands. Here we are
in the hands of the British people and we are being guided in this
manner.

‘'On’ this question of the Reserve Bank, both sides have been put very
plainly before the House, and it is now for this House to decide for them-
selves and with their conscience and not to be guided away by any one.
First of all, we are still at a disadvantage with regard to the decision that ig
going to be taken on this question: there is no doubt about that—I mean:
about our strength on this side; it is to a large extent our own fault: we
are always keeping our strength less than the other side of the House: the
House knows that there are many absentees in this House and so the
national cause is affected many a time; and even now some of them are
absentees. . . . . .

An Honourable Member: Whose fault is it?

Mr. Lalchand Navalrai: I have already said, it is our vwn fuult; but the
remedy is partly in our hands: let this voice reach the country to bring
forward those people who are absenting themselves, so that they may be
present here: otherwise they should resign from this IHouse. On this vital
question of the Reserve Bank, we stand iu need of the advice and guid-
ance of the stalwarts in this House: and may I not ask, why is it that Sir
Ibrahim Rahimtoola, our ex-President, and that able lawyer, Mr. Ranga-
chariar, are not in the House? If only they had been here, they would
have guided us and not only given us their support in argument, but also
to increase our votes. . . . . ‘

An Honourable Member: But they are ill.

Mr. Lalchand Navalrai: There are two provisions in the regulations: if.
members go to England or foreign countries, then it is for the Governor.
General to appoint others in their places. That is electoral rule 26; and.
then seetion 93 (2) of the Government of India Act suys that, if a member
is absent for two consecutive meetings, then his place may be filled up.
It that is done, we will have no cause at any rate to say that our strength
in voting is reduced. I know the Government are adamant on this Reserve
Bank Bill, and I would only ask. . . . .

_ Mr. D. N. 0'Spllivan (ﬁoﬁbay:-.Eﬁmpeaﬁ) : Are you in favour of &
State Bank or not? '
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lchand Navalrai: I presumed that the Karachi lawyer understood
me.lir I {;:ve already said that I am in favour of & State Bank from the
very beginning and very loudly too.’ (Laughter.) The point that has now
to be decided by the House is whether, in the public interest, we should_
vote for the State Bank or for s Shareholders Bank. T have said enough‘
upon that.

There is one thing that remains: the debt that I have to pay to the
Honourable Mr. Sarma. He has been asking me to pay that debt with’
gome interest, but I have told him that I will not treat him in the manner
in which he treats other Members in this House. In my absence, he
referred to me—of course I cannot reproduce exactly what he said: but I
must tell him that it is no use taking advantage of the absence of Mem-
bers; because if I-had been present, perhaps in the heat of the moment,
T might have given back with compound interest, but at present I will only
say this. . . . . .

An Honourable Member: Pay him back in his own coin.

Mr. Lalchand Navalrai: T will not even do so. I will say ounly this, that
if he thinks, that any one is a jack of all trades, he must know that be
himself is master of none. With these words, I close.

Mr. Gaya Prasad Singh: Sir, this is a very important point, and 1 do
not want to cast a silent vote. That is the reason for my standing
up to say just a few words in support of the amendment which has been
moved by my Honourable friend. My first contention is that the Assembly
in 1927 and 1928 unanimously adopted the principle of a State Bank as
opposed to a Shareholders Bank; and, so far as my recollection goes,
the Government of India of the day also accepted the principle of the
State Bank: I do not know what has happened during these four or five
years that has made the Government change their position: that is
one aspect of the question on which I hope my Honourable friend, the

Finance Member, in the reply which he will give will enlighten the
House.

Then, Sir, as we all know, clause 17 of the Bill enumerates in great
detail the funetions which the Reserve Bank will be called upon to
perform in the new orders of things, and, considering the important and
far-reaching character of some of the business which it will have to
perform, it is necessary that the Bank should be placed in the hands
of those in whom the public of this country will have great confidence.

Sir, as has been pointed out in this book, a very useful book, called
““A Reserve Bank for India’ by Professor L. C. Jain, it is absolutely
necessary that the people of this country should have utmost confidence
in the Bank. This is what Professor Jain says at page 9 of this Book,
which I commend to Honourable Members:

“A Central Bank is thus both a Banker’s Bank and a State Bank in the senmse
that it serves both the Banks as well as the State. But it 1s more. It is the
nat'on’s Bank which exists for the larger service of the nation sectional interests
having no place in it. This fact will explain the importance which attaches to the
pProper constitut‘'on of a Central Bank, for an ill-conceived Central Bank can be a
source of much national harm, just as a well-planned Central Bank is an asset of
great national good.’ ‘

_ It is obviously essential that the Central Bank should be established
with the utmost cpnfidence of the people. I do not want to say that the
Government, as at present constituted, command to a very large extent
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the confidence of the people; but in the new order of thmgs, which some
of us envisage, because the reforms .are going to come soon and. the repre-,
sentatives of the people will have a larger voice in the Government of the,
country, it is very desirable that this Bank should be run by the State
irrespective of sectional interests as will be inevitable in the scheme of
&- Shareholders. Bank.

'Some of my friends like Diwan Bahadur Mudaliar and Mr Anklesana
referred to the constitutions of most of the other countries of the world-
where Shareholders Banks have been established. Naw; the.first condi-
tipn i# wanting so far as this country is concerned. Are the poht.xcal
conditions prevailing in the other countries the same as those obtaining
in this country at the present time? I know, in . Austria, they have a
Shareholders Bank, but Austria is being governed by Austrians. In Japan,
they have a Shareholders Bank, but Japan is being governed by the
Japanese, and, in other countries where Shareholders Banks exist, they
are being run and managed by their own nationals; while, in this country,
the facts are otherwise, and, therefore, the pamllel examples quoted by
my friends do not quite apply so far as this country is concerned. Will
my friends, who are advocates of a Shareholders Bank, persuade my
friends sitting on the Treasury Benches to help us in reproducing the
same palitical conditions in India which exist jri other countries ? If so,
* ghall be prepared to subscribe to the soheme of a Shueholders Bank-
in this country.

Sir, one plea which has been advanced in support of & Shareholders"
Bank is that it will be free from political ‘influence. There is commonh
ground of agreement between this side of the House and the other side’
that the Bank, in its day to day administration, should be free from’
political influence of all sorts. I freely and frankly admit this proposition.’
but I should like to ask whether the sort of Bank which is adumbrated.
in the scheme before the House at the preseitt moment can really be
free from all sorts of political influences. 1 quite admit that it is frec
from political influence so far as it can be exercised from this part of
the House, I mean the political influende of Indians; but 1- should Tike
to know whether it is free from the political influence of the Government.:
as represented by the Governor General in Oouncil who, in his turn, is-
dictated to in matters financial, political, and in many other important-
respects by the Secretary of State and the British Cebinet; and they
are responsible, Sir, not to this Legislature, but to the Parliament, which
is an essentially political institution. Sir, in matters financial, as we
all know from our past experience, the City of London also plays a verw
imnportant part through the British Cabinet and the Secretary of State.
Casting aside all quibblings, I should reslly like to -ask my Honourable-
friend, the Finance Member, whether he ‘honestly believes that the plan.
of a Shareholders Bank, as adumbrated in this Bill, is altogether free
from all political influence ? Is it not possible to find out and discover
any other -better arrangement on which the Reserve Bank might bae.
vlanned, and which will 'be free from all sorts of political influence?®
The High Courts, for instance, in this country have been established by
the executive Govemment but, in their day to day administration, they.
are free from political influenee. Therefore, on the same. lines, it shgquld
not be difficult.for us ¢o.sit down -without any prejudices or predilections
either in favour of ome echeme or the other and devise a plan which,
while keeping the day to day administration of the Bank free from political
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influence, will go & great way in satisfying the demands of the public
for a Stabe Bank. 8ir, in a’ propérky-planned Central Bank, the profits
derived from the resources and support of the State should go to the
taxpayer. But this Bank will be run by the shareholders and the share-
holders mostly will be eoncétrned ‘with thelr dividentds.” TFhe well' being
of the masses at large, the agricultural interests, the economic interests
and the rural interests of the oountry will not receive as adequate an-
amount of support in the scheme of a Shareholders Bank as they are
likely to receive in a State Bank. It has already been pointed out that
the shareholders have very little practical influence and control over the;
administration of the Bank. ' The reins are likely to be concentrated more
and more into the hands of the Directors who, when they are first nomi-
nated by the Governor General, will naturally try {0 entrenich. their posi-
tion so as to be perpetually in their places. Then, again, S8ir, Indian
recruitment in a ‘State Bank is likely to be more rapid than in a Share-
holders Bank. These sare some of the considerations which ought to be:
given proper weight. ' . . =

Sir, my friend, Mr. Anklesaria, referred to the suspicion which we on
this side of the House eatertain towards some of the proposals emanating
-om the Government. When this question was debated .in the Simla
Session, I clearly expressed myself in favour of a State Bank, and tha
is the position which I maintained in the Joint Select Committee here.
8ir, it was rather tactless on the part of my friend, Mr. Anklesaria, to
refer to the suspicions on this side of the House, while, as a signatory
te the London Committee’s Report, -he must be aware that he and
others were responsible for the recommendation that the Governor General
i Council in the Federal Government will mean only the Governor
General at his discretion. which, in plain language, means Governo?
General dictated to by the Secretary of State in the interests of foreign
capitalists. - :

The Honourable Sir George Schuster (Finance Member): My friend. is
quite incorrect on that particular point. If he would read the London
Committee’s Report, he would find that it was only in one case that that
recommendation was definitely made. . T Coe

Mr. Gaya Prassd Singh: Even in that case the position, which I take
up, stands unchallenged, because, does it not breed suspicion of the future
Minister in the Federal scheme of Government? I pause for a reply:
Sir, may I know, why in one place alone the Governor General means
Governor General. at his discretion? The words ‘‘Governor General’ .
48 they have been counted by my friend. Mr. Vidya Sagar Pandya, and
checked by our eminent mathematician, Dr. Ziauddin Ahmad, oceur 92
times or more in this Bill. Does my Honourable friend, the Finance
Member, .mean to say that in other places, the remaining 91 places;
““Governor General in Council’’ means ‘‘Governor General as advised by
his Finance . Minister’’? That was just the amendment that we dis-
eussed the other day. If my Honourable friend is prepared to accept
that, T for my part will have no objection in accepting my Honourable
friend’s contention in that respect. Is he prepared to say that it is only
In one respect that ‘‘Governor General in Council”” means ‘‘Governor
General at his- discretion’’, and that, in other places, where the words
“Governor General in Council”’ occur in the BKI, the phrase means
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“Governor General as advised by his Indian Finance Minister of the
Federal Govarnment’’ ? C

The Honourable Sir George Schuster: I was taking up my Hanourable
friend’s point about the London Committee’s recommendation. He was
trying to create a prejudice against the Homourable Member, Mr.
Anklesaria, by, I must state, a very misleading account of what the
Tondon Committee had recommended. I invite my Honourable friend
to read paragraph 32 of the London Committee’s Report and then recon-
sider what he has said. It is too long for me to read it now.

Mr. Gaya Prasad Singh: However, I have asked a plain question of the
Finance Member. He says that in only one place ‘‘ Governor General in
Couneil ”’ means ‘‘ Governor General at his discretion ’. May I take it
that, in other places in the Bill, ‘* Governor General in Council '’ means
‘“ Governor General as advised by His Finance Minister ', and did the
London Committee take it in that sense and in that light—that in only one
place it means ** Governor General at his discretion ’’, and, at.other places,
it means ‘* Governor General as advised by his Finance Minister ”’? How-
ever, I leave it at that. '

I have briefly attempted to show that the merits of a State Bank are
superior to those of a Shareholders Bank. I know ‘that those of our
colleagues, who have had the benefit of a trip to London, have their views
transformed in particular directions in some matters, and we have had the
pleasure of hearing their views in this House. But the point of view,
which I am representing, and it has been  represented very ably and
eloquently by my other Honourable friends on this side of the House, is the
point of view which is echoed in the country outside. I would stress that
it is very desirable to start the Bank under the most favourable auspices.
There should be no distrust or suspicion in our minds. There should be no
aseribing of motives. Therefore, unless the Government are dictated to in
this matter by the Secretary of State, and if the Secretary of Btate has
taken up a position from which he cannot resile, I would earnestly invite
my Honourable friend, the Finance Member, to revise the position which
he has taken up in this Bill with regard to this question and then arrive at
a common formula by which the Bank, when it will be constituted, will be
free from political influence which we all desire, but, at the same time,
which will go to satisfy the claims and the demands of those people who
want it to be a State Bank. With these few words, I support the amend-
ment.

Mr. O. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Bir, to me it is a very delicate and not altogether a pleasing
position to stand up after the speech of the Secretary of my Party.
Mr. Gaya Prasad contributed his wisdom day after day and with his
characteristic vigour and impartiality to the Committee in which he served.
I admit he has spoken earnestly, honestly, and has not tried to be a mere
echo of the opinion outside, to borrow a - phrase he used. I think he is
more an echo of his own voice within, that little inner man, and when I
speak, I am trying to echo what I honestly feel is the right position in
regard to this matter.

At the very outset, T must diépute' the contention of my Honourable
friend, Mr. Gaya Prasad, that opinion in the country is on his side. T
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dispute that fact altogether, even though, if it were 80, it would have made
no difference whatever to me, for 1 would have gone to the ocountry t6
educate it and change-ite opinion if it happens to hold a wrong view. For-
tunately, however, the opinion of the country, the echo of public opinion,
as be said, is quite different from the echo that we have heard from this
gide of the House in its opposition to a Shareholders B’ank "The Hindy
of Madras . . . . : :

.Hr. Gaya Prasad Singh: Was not the editor of this paper a signatory:,
to the London Committee’s Report?

Mr. C. 8. Ranga Iyer: The Hindu of Madras is much bigger than
Mr. A. Rangaswami Iyengar.. The Editor of the Hindu was not a signstory
to the Report in his editorial capacity. (4 Voice: ‘‘T'wo capacities?’’) Sir,
my Honourable friend was whispering, two capacities, dual capacities ?
But he ought to know that he himself once filled dual capacities in his
own life, an eminent position as the Vice-Chancellor of the Aligarh Univer-
sity and also a8 a Member of the Muslim League. S8ir, there can be two
capacities. ~ The Hindu, as I said, is a great newspaper, probably the
greatest newspaper, Indian-edited, in India today with a very large circula-
tion, and the Hindu will be interested in echoing public opinion, at any
rate, to the same extent as my friend, Mr. Gaya Prasad, for it will not
like to lose its subscribers. The Hindu of Madras says in a recent editorial
—I sent for that paper from the Library as my friend, Mr. Gaya Prasad,
was referring to what he called ‘‘ sectional interests *’ giving a quotation
from a book. I shall present him with quotations from more books than
one if necessary.. He said sectional interests have no place in -a national
bank,—that is a quotation and I think it is a correct quotation. All of us,
who support a Shareholders Bank, support it, because we want to avoid
the play of sectional interests as the Bank may not altogether be national
if it were a State Bank. That is what happened, and, in this matter;
Mr. Gaya Prasad and Mr. A. Rangaswami Iyengar are two good authorjties,
bécause they had the experience which I did not have, at any Yate to the
same extent, of the stages through which the last Reserve Bank Bill went
when it had to be abandoned. I was at that time in Europe, and when I
arrived, ‘T found how things had gone wrong. It was too late to save the
situation, and it seems that in negotiating the breakers and rocks ahead
they found it difficult—the Honeurable gentlemen sitting on these Benches
and Honourable gentlemen sitting on those Benches found it very difficult
indeed to avoid sectional interests, and this is what the Hindu and its
editor have to say on that point.

The Hindu says: E

.. ““As the hasis of discussion before  the London Cemniittee and the basis of the
present Bill before the Assembly were definitely that.the Bank should be free f
any political influence, the elimination of Directors to be elected by Legislatures an
by Chambers of Commerce. Indian and European, became inevitable. There were
also misgivinga in the mirids of some Indian members that Aaving regard to the poasibi-
litiee of development of communal and class claims in the futuire Federal Constitution
in Tndia and the difficulty. of. providing. for .a Directorate from which political;
communel or class considerations might be elminated. the picture of a State Bank
olan originally contemplated might undergo essential ifications, by no means
do,su'rnhle nnder a Constitut'on in which commmnal and class interests and guarantees of
various kinds were going to-be incorporated. It 'was as ‘a compromiise between the
two nositions and. ‘@ order to have the Resave Bank esteblished soon. that the
::ckbolders scheme wes put forward by the Leader of .the Swaraj Party. Mr. 8

inivasa Tyengar, during ‘the discussions in 1927 (at that time the late Pandit Motilal
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Nehru the Leader, was also away in Eumge) before the Legislative Assembly a
scheme which had.becn virtually accepted by Sir Basil Blackett, but which the India
Office subsequently turned down’’,

and so on. Sir, I shall not go on with the quotation from the Hindu. -1
merely wanted to bring out this fact that they were faced with the difficulty
to which Mr. Gaya Prasad Singh referred in his opposition to this measure,~—
the difficulty of a State Bank satisfying sectional interests so that it might
be a truly national Bank. They realised the difficulty of fixing communal
and class and other proportions, and, therefore, they preferred a Share-
holders Bank in which the shareholders to whatever community they may
belong, will have ample opportunity to have their influence felt. -

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): You said that the article was definitely in favour of a Share-
holders Bank. There is nothing about it in what you have quoted.

Mr. 0. S. Ranga Iyer: The Editor of the 'Hindu was definitely for a
Shareholders Bank. I thought myv friend knows the position of Mr Ranga-
swami Iyengar from the quotation which the Honourable the Finance
Member gave on a former occasion, but I would certainly be willing to in-
form my friend further as to what the Hindu wrote on this particular
matter. It goes on to say:

“The stockholders plan proposed in 1927 was no doubt a workable compromise.
That could well have been accepted. and we cousider that the present shareholders
scheme of the London Committee, with the improvement effected by the Belect Com-
mittee, ave as near an approach as possible to the stockholders plan and ocould not
be damned because it does not in terms constitute a State Bank.”

T hope that is sufficient for my friend’s purpose. May I go on? He
shakes his head. I hope by the time he comes to vote, he will agree with
the views of the Hindu.

Mr. President (The Honourable Sir Shanmukham Chetty): Pass on the
paper to him.. That is simpler.

Mr. 0. S, Ranga Iyer: Yes, I will do so with this observation of the
Hindu that:

‘“The shareholders of the Reserve Bank are thus in a very different position from
the shareholders of an ordinary private profit-making concern, and much of the
confusion in the discussion has arisem owing to a non-realisation of the essential fact.”

Here is a strong and reasoned support in the very able way of the Hindu
for a Shareholders Bank.

Mr. Gaya Prasad Singh: Was not Mr. Rangaswami Iyengar in favour
of a State Bank in 1927287

Mr, O. 8. Ranga Iyer: Yes. If my Honourable friend was listening to
the quotation carefully, he explained why he held that view then and why
he hag changed his view now. Proébably my friend is trying to suggest in
his own innocent way that Mr. Rangaswami Iyengar is not consistent. I
refuse to recall the old story of the young lady who said she was consistent.
1 know that all of you know that the lady was 17. When asked her age,
she said ‘“‘sweet 17°". After 14 years, she still said ‘‘sweet 17", and
when she was older still, she was asked her age and she .still persisted
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« gweet 17"'. Mr. Rangaswami Iyengar, I admit,: is not so -conaistent as
the lady, (Interruption by Mr. B. Das.) Mr. B. Das is flippant as usual.
I should leave his interruption alome. In politics one should not be a
stickler for consistency. We are being dragged through the track of cen-
turies. We have to move with the times. We cannot be like a puddle on
a public road after the rains. We cannot be 8 stick-in-the-mud. Consis-
tency, as Emerson well put it, is the hobgoblin of little minds. As has
‘been truly said by a British statesman, consistency is the virtue of an ass.
It was, I believe, Justin McCarthy or Randloph Churchill who said that
consistency in politics is the virtue of an ass.

Mr. Gaya Prasad Singh: Government’s policy is very consistent ?

Mr. O. S. Ranga Iyer: Government have also been trying to move
with the times, not so fast as some of us would like. My friend whispers
““ do not insult the ass '’, I suppose because it does not injure itself by
kicking against the pricks. An ass carries sandalwood on its back without
knowing the value thereof.

Mr. Vidya Sagar Pandya, speaking from his great knowledge of the
working of public companies, said that this shareholders scheme differed
from the companies which he had known. Quite so, and that is why I
tell the advocates of the State Bank that they should accept this share-
holders’ scheme, not the shareholders’ scheme that he knew. There was
not in the companies he had in mind that State contr~l, at least the
extent of State control that you find here. In the Shareholders companies
‘that he knew, there was not that State contact which you find here,
because a Reserve Bank in all the countries of the world, whether before
or after the War is not absolutely left to the will and pleasure of the
ghareholders. On a Reserve Bank hangs the destiny of a people and its
Government. It is a bankers’ bank. It is not run for the profit of the
shareholders and that is its strength. It is run for something higher than
that, to serve the purposes of the State and the people. 1 cannot under-
stand the quarrel of my Honourable friends on this side when they condemn
on the one side the control or contact with the State of a Reserve Bank
and, on the other hand, they want a State Bank. Surely you cannot have
a State Bank except in the light of the White Paper scheme and the White
Paper scheme does not make India a sovereign State and I cannot under-
stand really how Honourable gentlemen on the Opposition Benches can
advocate with the enthusiasm with which they have been advocating the
cause of a State Bank. What is the State that we are going to get? You
condemn very vehemently the White Paper scheme. You are not going
to be satisfied with the State that is going to emerge from the White Paper
scheme. They have said 80 on many an occasion, and yet the Honcurable
gentlemen very seriously say: ‘‘ we want a State Bank. This arises from
a8 study of State Banks in self-governing countries’’. If India were g self-
governing country today, even then I would oppose very strongly a State
Bank unless. and until India rose to the level or fell to the depths of
Bussgan communism or socialism and tried to convert each and every bank
In this country into a State Bank. On this matter the other day the very
well-informed Leader of the Democratic Party said that his authority,
yr. Cole, had said it nowhere. Well, Sir, I shall quote from Mr. Cole's

The Intelligent Man's Guide through World Chaos’’.

Mr. B. Das: When was that book published ?
E 2
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¢ . Mx. @ 8. Ranga Iyer: Well; as late as the.book “from which ' the
Honourable the Leader of the Democratic Party quoted,~-1932, 8econd
Jmpression; and-he saye, on page 308: SR : -

- “Any system of organized ecehomic phinning, therefore, seems to involve thé co-
_ordinated control of ordinary banking as ‘well as of the Central Bank, and it is

significant that in ‘Great Britain the idea that the joint-stock banks .as~well as the
Bank ‘of England ought to come under national control has made headway side by side
‘with the development of the notion of national economic planning.. The two things
indeed obviously go together, for a national ‘economic plan, unacoompanied by contrel
over the distribution of the available supply of credit, might easily be ‘brought to
ship-wreck by a divergence of ideas and policy .between those respomsible for the plan
and the joint-stock banks.”

'He‘(Mr. Cole) goes on to say:

A managed credit policy even more than a mnséed cumncf is the foundation
on which a rational banking system must rest. But such a pqicg is ' unattainable
without the close co-ordination of the separate banks under a unified control and co-
‘ordination among these banks would obviously create far too powerful a monopoly to be
left in private hands.” o o o

~ Sir, I need not quote that authority further, but as the Honqgrable the
Leader of the Democratic Party did not quite realize that what I was saying
was right, I thought it was just as well to place it on record that the
advocacy of a State Bank has no value in it unless and until the banks

are prepared to come to the logical conclusion, namely, the socialisation
of all banks . .., '

Mr. K. C. Neogy: Has that conclusion been accepted in all the coun-
tries where they have State Banks? Ts that an inevitable conclusion ?

, Mr. C. S. ,ﬁinﬁa Tyer: It is not, except in regard to the authority om
which the Honourable gentleman relied. i

. Mf. K. C. Neogy: I did not rely for my opinion.on that; I relied on
it for the purposec of pointing out that it was not quite eorrect to say that
epinton was all cn one side, —that there was no opinion on the ather side
advocating a State Bank in any other part of the world.

. ‘Mr. C. S. Ranga lyer: If iny Honourable friend, after all the ransacking
that he did, could only get for his authority a socialist, I would at least
say:. ‘‘be generous to him, .do pot misrepresent him’”. If he wanted te
quote the authoritv of people who justified State Banks, probablv if his
research, work had taken. a little different direction, he might have found
that authority. : But T must frankly admit that, so far as the socialists
-of Great Britain are concerned, who want a change in the present banking
system -in England and who' said so during the last election, they want
really to socialise the banking institutiong in England.

“ Sir, coming now to mv Honourahle friend. Mr. Jadhav, he said that a
Shareholders Bank was dangerous as that would lead to provineial jealousies.
Now. I can elaborate that argument a little further and say that the policy
of nrovineial autonomy is panicky, that plan is risky, because it will
lead to provineizl jealousies. On the contrary, T should have thought that
if he wanted to placate provineial jealousies, he would have conducted
some studv of the banking svstem of the United States of America and
gone to its earlv dave and said that.each State must have a State Bank.
The Honourable gentlemen, who were dwelling on the American system
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and the American democracy’s latest achievement probably’in 1913, fd¥got
that America had to. go through various stages of banking. In the first
place, each small State had a Btate Bank of its own: . If you say: ‘“‘“We
want each province to have a State Bank of ite own’’, I csn understand if
you contend that you are attempting to placate provincial jealousies. Our
anxiety, on the contrary, is to avoid provincial jealousies—not to begin as
America began, but to profit by American experience: and, again; my
friends on the other side who relied a great deal on the American system
and the Federal Reserve system forgot that America had to pass through
the stage of banks going into liquidation though thiéy came into existence
with popular support, because the Parliament of America would not sanction
its continuance. The First Bank of the United States met with the same
fate, the second khown as *‘The Second Bank of the United States’ also
met with the same fate, the National Bank of America also met with the
game fate, but that paved the way for the present system. Sir, I need
not proceed further with these observations regarding the development of
the bankirg systéem in America, but T would ask Honourable Members
to bear in mind this particular point and not try to transplant the trans-
Atlantic oak from beyond to this country which must grow in its own
way and according to its own genius. '

Mr. Jagan Nath Aggarwal (Jullundur Division: Non-Muhammadan): Sir,
speaking at this late hour of the day, I can only say as a layman that
during these eight or ten days debate on this question we are left in
a bewildering maze of ‘confusion. It certainly adds to our confusien when
we find an Honourable Member from the Nationalist Party, our friend,
Mr. Gaya Prasad Singh, getting up and telling us that the public outside
is all for a State Bank and, sﬁraightaway after hitn, hig Deputy Leader,
Mr. Ranga Iyer, telling us with a quotation from the Hindu and with all
the varied arguments at his command and with extracts from various
sources thut the public outside is all for a Shareholders Bank . . . . .

Mr. 0. S. Ranga Iyer: All that I said wag that opinion in the country
was divided, and it is open to me to say that on my side was the larger
opinion just as it is open to mv Honourable friend to say what he Likes and
to quote only from those authorities he likes,

Mr. K. 0. Neogy: Which other newspaper has supported the scheme
of a ShareHoldets Bank ? S '

Mt C. 8. Rangh Tyer: T do ndt keep 4 register of Indian newspapers and
I do not’want to take up at thid'late hout that point, but if my Honour-
able friend comes to me in the Lobby br to my housc, I can shew him
8 humber of newspapers which have published valuable articles . "

Mr. K. 0. Neogy: British-edited?
Mr. 0. 8. Ranga Iyer: No. ' '
-

i 2. K. O. Neogy: I challengs my Honourable friend to give
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Mr. O. S. Ranga Iyer: Almost every newspaper in India has been
decent enough not to shut out articles on a Shareholders Bank, and thaﬁ
shows that the papers. were not so very anxious for a State Bank

(Interruption by Mr. K. C. Neogy.)

.....

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order,
Mr. Aggarwal. :

Mr. Jagan Nath Aggarwal: I am sorry that the controversy has not so
far finished, and it certainly leaves a layman in & maze of confusion,
Well, Sir, if I try to summarise what I can say as the outstanding points-
in this controversy, it is not an easy matter. My Honourable fnend Bhai
Parma Nand, said that it was all sheer cussedness on our part to oppose
a Shareholders Bank, for, if the Government had proposed a State Bank,
we would have wanted & Shareholders Bank and vice versa. That was
not so. Similarly the attempt of my Honourable friend, Mr. Anklesaria,
to show that it was all a spirit of suspicion which led people away from
the scheme of a Shareholders Bank was not justified. In fact, if one were

4 P to look at the matter closely, one would come to the view
* that the tendency of the Indian Government had been to-
wards a State Bank. On the previous occasion, when the Bill came before
the Assembly, although we started with a Shareholders -Bank in the original
Bill, the Select Committee made it a State Bank and what is more, Sir
Basil Blackett, on behalf of the Government. accepted the amendment to
clause 4. So, it became a State Bank. It broke down on the question
of the Directorate, the representation of the Legislature, but the Govern-
ment accepted the principle of a State Bank. Then, Bir, coming to the
Central Banking Inquiry .Committee, I do not think one can attach much
importance to that, because the Chairman refused permission for any
questions on the constitution of the Reserve Bank, but the assumption, if
I may sayv so. in the paragraphs referred to was that we should have a
State Bank. Then comes the most difficult stage in these matters, namely,
the London Committee. We are told that this question of a State Bank
versus a Shareholders Bank did not excite even the slight interest. That
leaves us in a verv great confusion indeed. My Honourable friend, Mr.
Anklesaria, and others must have known that the Indian Government had
accepted the principle of a State Bank and that opinion, to put it at its
lowest, was fairly divided in this country. In that charming Palace in
London, we are almost amazed to know from those who .were theré, no one
mentioned a word that it should be a State Bank till Rai Bahadur Lala
Ram Saran Das, my fellow townsman, opened his mouth and said that
he dissented from the conclusion of having a Shareholders Bank. I say,
all credit is due to him and it is well that he said so. Most of the credit
goes to him for emphasising an issue on which opinion in India was so
sharply divided and, if I may. say so, with all respect to Mr, Ranga Iyer, that
opinion is very largely in favour of a State Bank. (Interruptlon ) T refuse
to accept any correction from Mr. Ranga Iyer. The opjnjon of the country
is definitely in favour of a State Bank for reasons which I will trv to give
vou, Sir, even at this late hour of the day. The reason is that the State
Bank is an institution which controls credit at home and stabilizses’ currency
ahroad. No one can questlon the statement that a Shareholders Bank is
an institution which is for the benefit of the. sharebolders, and - who.-are
out to make meney, otherwise there is no point in having a Shareholders
Bank. If it ie going to be a eoncern which is to control credit at home
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and to stabilise currency abroad, then it affects every departiment of national
activity. If affects trade,. commerce, industry and agriculture, most of all.
That being the case, it becomes a public utility concern and who would
like such a concern to be handed over to the shareholders? Therefore,
it must be a State institution. It is conceded that the State has a
good deal of interest in it and it can exercise a good deal of influence too,
What kind of political influence is to be used I shall mention presently.
But let me repeat that a scheme of this kind is a public utility concern
and the ‘shareholder’s interest in it is not predominant, because the State
itself has a good deal of influence in it. That goes to show that it is
of a kind of public institution or at least a semi-public institution. -

Now, Sir, let us look at the conditions prevailing in India. It is no
use going to England or to other places in the whole world, where eon-
ditions are quite different. We are unlike the rest of the world. Now,
what has been the tendency of the Indian Government in-the case of a
public utility concern, which eoncerns every department of the State and
everv industry of the country. The Indian Government has acted as a half-
socialist Government for a long time past. Railways, forest, mines and
all kinds of other activities are controlled by it. It has been the biggest
employer of labour. and why is it B0 much afraid of this Bank? Up
till now it has been a State concern. Do my Honourable friends maintain
that the Government have bungled so badly in the past with currency and
exchange that they are not prepared to trust it any further? No doubt
they have made mistakes. I think it was on the advice of men like my
friend, Mr. Modyv. who have always landed them in bad scrapes. I do
not forget the mistakes made by the Indian Government in the case of
reverse councils and other financial deals, but you must allow the Govern-
ment like every one else to make some mistakes. I say, if the Indian
Government has managed currency so well, and nobody has said anything
against it. why should we not expect the future Government to manage
its currency and note issues equally well? Why is there this element of
suspicion about it? Since the opinion of Mr. Kisch has been cited on
this question, may I also refer to his opinion on this very subject in the
Hilton-Young report when he gave evidence. The matter was put to him
a8 to what he thought with regard to India. and this is what he said. After
referring to the Brussels and Genoa Conferences, he said:

“But in dealing with India we have to realise that we are dealing with a country
where banking progress is comparatively recent and where the people have been
habituated for very long periods to look to the Government with a degree of con-
fidence which is probably bot vouchsafed to Governments anywhere else.”

It is a compliment for the Government to be told that they have been
80 much trusted on their work in the past that we want them to continue.
The argument in some cases has been really more or less in the nature
of a vote of censure, but Mr. Kisch says:

“The people have been habituated for very long periods to look to the Govel;n;
::Jent h:;ith L:e degree of confidence which is probably not voucheafed to ‘Governmenta
ywhere else.’’ : : ' :

From that point of view, I think, there is a great deal cf difference be-
tween India and other countries. If the Indian Government has done so
well in the past, the onus of proof ig on its critics to displace the existing
condition of things. , Why is it that in the future you do not want to trust
the Government to do it? Is that element of suspicion due to the fact
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thst ‘new chsnges are going to tike place in the’ Ccmnﬁtutlon? T expected
Mr. Anklesaria to tell us how it was that he remained tongue-tied in the
London Commiittee and did not say & word with regard to the past history
of this question.  Sir, the money that is earned by the State from the
State-managed rallways is made available to the general tax-payers and
there is no reason why the interest on five crores of rupees which will come
to a_considerable sum ab the rate of five or six per cent. should not be
8o made avaxlable to the general tax-payers?

An Eoﬁounble Member: Where will the money come from to pay
the shareholders ?

T M. Hu.hammad Yamin Xhan: The' capital.

'Mr. Jagan Nath Aggarwal: My friend, who is living in this town of New
Delhi, ought to know that we have spent 14 crores of rupeés on it and
the sum of five crores is a mere flea bite to the Government. Well, Sir,
1 refuse to be interrupted in this way. My friend knows that if he were
to ask for passages to London we woutd be prepared to find 100 passages
a.gam ‘We can well afford that. I just wish to condense the discussion
in as short 'a compass as possible. I say, the attempt is to get this out
of political influence. Grant that. What does that mean? Apply it to
the eonditions of those countries in which the Government last a month
or two, such as France. If political influence means the influence of party
politics in the sense that a party comes into power and disappears in
two months time and, during that timé, it obtains a huge credit by note
issue, by all means keep the Bank out of such influence. But if you are
going to have freedom from pohtncal influence in the sense that the Govern-
ment of -the day is to have no eay in the matter, then I submit, this Bill
itself is the best answer to it. You find in the Bill the words ‘‘Governor
General in Council’’ oceurring in 80 many places that you cannot pretend
that the Bill has nothing to do with such influence. As my Honourable
friend, Mr. Gaya Prasad Singh, put it, we have independence for the
Bank in the sense that the judges are independent of the executive. No-
bodv suggests that the judges should not be appointed by the executive, ot
that the general policy of administration, etc., should not be under the
control of the executive, but the judges decide cases in their own way and
the executive does not determine that for them. Similarlv, how the Bank
advances moneyv and questiong of credit are not determined by the axecu-
tive. In a matter of this kind. the real thing is, does the shareholder, who
is being brought in in place of the State, furnish a real guarantee that the
administration of the Bank will be carried on on sound business lines,
and so forth? 8o far as this is concerned, mv Honourable friend. Mr.
Pandya, has given us the answer that these shareholders are a sle2ping body.
If that is so, the shareholders should be out. T hope, from another noint
of view, there is a danger that -one might visualise, if this shareholder is
not the sleeping body which Mr. Pandva found him to be. if he is a' wakeful
body, and if we are to have a very large number of shareholders sptread all
oyer the country, what wonld happen is that all kinds of funny and new-

ngled ideas, commumst ideas may he reproduced in the Directorate. If
hat is so, and we are going to have such. idegs introduced in the Bank.
then T would much rather trust the Finance Department of the Govern-
ment of India where they shut out all kinds of new ideas (Laughter) thap
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e a body of shareholders. My Honourable friend found them sleepy,
g:;tf a'Iva,m‘ afnfid, -in the near future, they would be very 4muchjaw§ke. aﬂqg}
i, for one, would not like to be’ 8 shareholder. But that does not save
i;;é,, because, after- this Bank js started, even if I ao not put my money
in the Bank, yet it will bring all sort of difficulties in thy way, it may halve
the valug of my silver and gold and all my savings may disappear into
thin air, Therefore, I say -this, that the s.hargholder‘ is_neither.a smoke-
gereen nor & partner. in & funny: kind of marriage which my Honourable
friend, Mr. Pandya, proposed, but he may he a real danger and.wha}: is
the fun of having such shareholders all over the country running into
millions. This shareholder scheme ig one of the pl'd si;untg ‘which, 1 may
say, does not mean really anything. In fact if one were to look to the
history of these institutions in the world, absolute -shareholder institutions,
which have nothing to de with the, Government, are only two,—the pank
of England and the Reichsbauk of Germany. Both of them have a history
behind them which I will give in a few words. . On page 18 of ‘‘Central
Banks'' by Sir Cecil Kisch and Mr. Ekkin it is said:

 *“The English Bank Act was passed at a time when individnalism was the guidin
doctrine in s.polih’_ca.l and seconomic theory. and to have given the Btate a pnr%
n the Airection of the Bank would have been in conflict with the teaching of the
8ay. Nevertheless, there can be-little doubt that in practice there is at all. times
close and cont‘nuous co-operation between ths Bank and the Government when,xmport..uﬁ.
issuea are involved, and in exceptional periods of stress there is even more than this.

Now, I put it to you. Sir what is the point in teferring to England?
From & constitutional point of view, in reality the Government of the
day -har much more influence than that. As regards the Reichsbank, the
samc authors say: ' ’ ' o .

“The Reichsbank is a bank independent of Government control, so much was this
independence stressed by the organisers of the Bank. "Buf the re-argamisation of .the
Reichshank was part and parcel of a scheme for the payment of reparations and of
the financial 1ehabilitat'on of Germany devised by foreign experts at a fime when
the financial policy of the German Government was politically suspect and had proved
to be economically unsound.’’

If these are the two places where you find a Shareholders Bank . “

- Mr. C. B. Banga Iyer: Will the Honourable Member read the second
paragraph, first sentence, on page 20, of the saime book? o

_Mr Jagan Nath Aggarwal: T am not going by the opinicn of this Look.
With regard to this measure, I cdn give the Honourable Member more
guotations if T had the necessary time. I am referring to this for the
bole ‘purpose of showing that, in these two countries, where vou have a
B_lgareholders Bank, really it is so on paper, but in realitv it is some
thing different. If that ‘is so, I say, why not make the realit~ go on
paper? Tf the Bill is to be for a Shareholders Bank on paper, but in
reality the State is to have a good deal of mnfluence and a good deal of
say. not only in times of crisig, but also on other occasion3, where is the
pomt n not giving the true picture? So fat as this in concerned, ‘yof
Mmay alsp note that in the evidenee, before the Hilton-Young Cemmission,
‘Blr Cecil Kisch and Mr. Keynes were both witnesges and thev “hoth
depoeed at fairly great length that, 8o’ far a8 the direction by, Governiftent
/8§ concerned, they would not support the proposal of Govertiméht having
[P Buspensary vebo: ™ If that is not given, yod concede the proposition thut
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the Government of the day is to have great power. If that is so, one
need not wonder if you are to give the Government of the jay full power
to work the Bank and that it is just as well to give it ite true position in
the - Constitution. My Honourable friend, Mr. Ranga Iyer, told us thab
the constitution of a Reserve Bank could only be really a State Bank if it
was eractly on the model of Soviet Russia. My Honourable friend, Mr.
Mudaliar, also said that & real State Bank was only t¢ be found in Soviet
Russip and that argument was used for the purpose of frightening us.
Does anypody, who suggests a State Bank, waht 6 copy the institutions
which' they have only in Soviet Russia? If you!permit me to mention,
Sir, T have in this book *“‘The Reserve Bank for India and the Money
Market’” by Dadachanji at page 158 a chart showing State Banks and
ioint stock banks in the world ‘and- I'find' smong private shareholding
banks there are a number of important' dountries, but in the other list of
mived shareholding banks, there are equally a large number. It cannot
be said that pure shareholding holds the field anywhere in the wcrld.
The other extreme pointed out by the last speaker wag that if you come
to the type of State Bank as wisualised in Russia, you must insist on
socialisation of all banks. I reallv do not see how that follows. The
real point, if I may say so, is that in Russia the credit maclunery like
overvthing else of general utility ‘is State-owned. Whoever suggested
that, i you have a State Bank in this country, it would lead t. sociali-
sation of all banks in the land?

Mr. 0. 8. Ranga Iyer: The Honourable Member, I am afraid, is so
hopelessly misrepresenting me that I have got to interfere. I said, cven
if you want to face the question of a State Bank fair in the face, have
the courage to say as Mr. Neogy's authority has said that all hanks should
be socialised,

Mr, Jagan Nath Aggarwal: I do not know whether the whola chject of
the quotation from that book of Mr. Coles wag that the State Bank only
comes in as the apex of the rystem in which every other bank is
socialised. T do not see how that arises at 3ll. Any way, bers ‘you ‘have
the Imperial Bank, a half socialised institation with 165 branches, and
this Reserve Bank may very well be a fitting culmination of that banking
edifice. Sc far as the evils of State Banks .are concerned, that is- the
last topic to which I would address myself. After the elaborate enquiry
into the evils of State institutions in the domain of banking, one can cnly
turn to two occasions in which the reserves of banks have been misused
by the State. One is the case of Spain in about 1898 or so, and that,
1 submit, is hardly a first rate example at all. The other was the case of
France after the War. And I say, Sir, if cne finds only two cases of
mismanagement of these State imstitutions, one after the War and the
other cue of Spain,—hardly a first-class example,—1 wiil say that the
States have behaved much better than my friends would give them
credit for; and these banks have also dealt in these exceptirnal circum-
stances in a manner which is commendable. 1 would sayv, therefore,
without taking much time of the House at this late hour, that the scheme
of my friend, Mr. Mitra, should command the acceptance nf every ome
in the House, particularly as it is & very modest measure that has been
put forward that the shareholder is mot imported into the show at all.
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The question of Directorate, elc., should be dealt-with ag and when: they
arise, but for the present we should all support. the sgieme of a State
Bank, T ] .

Several Honourable Members: The question may now be pu.

Mr, President (The Honourable Sir Shanmukham Chetty): The ques-
tion is that the question may now be put.

The motion was adopted.

The Honourable Sir George Schuster: Sir, my Honourable friend,
Diwar Bahadur Ramaswami Mudaliar, in an eloquent -passage in one of
Lis recent eloquent speeches, paraphrased the words of that well-known
hymn ‘‘When the wicked cease from troubling snd the weary are at
rest”’ by.asking us to look forward to the day ‘‘whem the Modys ceasa
from troubling and the Schusters are at rest’’. Thus, I may incidentally-
remark replacing by our nameg the appropriate epithets in each case.
(Laughter.) I do not know whether that day is yet here; but certainly
in the present debate my Honourable _friend, Mr. Mody, has refrained
from troubling while I myself have had certain periods of rest,—rest at
least when Honourable Members opposite were making speeches in
wdvocacy of my own -case; and, let us at lcast hope that the dsy when
this particular troublesome issue will be settled has now come. You,
Sir, asked ull speakers not to go aver all the old arguments, and I wiil
try to obey your  instructions. Therefore, on a good deal that has been
said I would ask Honourable Members who have spoken to read some
of my own speeches in past debates on this particular question. But
there ere certain points which must be touched on, and I must attempt
in some way to sum up this discussion. I want to start by saying that
I myself am most anxious not to overstate this case.

The 18sue between a State Bank and a Shareholders Baunk is an argu-
able issue. It is an old controversy. Honest men can hold opinions on
both s‘des and honest men also, I would remind my Honourable friend,
Mr. Gaya Prasad Singh, may change their opinions on thig subject. Sir,
it is desirable not to overstate this case, because, as my Honourable
friend, Mr, Aggarwal, has just pointed out, there are nmo real examples
of Central Banks which are so essentially Shareholders Bonks that they can
work in complete detachment from the Government of the day. 'There
must slways be the closest co-operaticn between the Central Bank and
the Government of the day. But that co-operation should arise when
the two are facing a common danger. There are, on the other hand,
many occasions when the tw¢ should represent two different parties, one
representing its own interest, the other the interest of sound finance
calling upon the Government to put its house in order. Therefore, Sir,
I subnit that because on occasions or on most occasions a Central Bank
and Government must co-operate, it would be very unwise to ignore those
other occasions when the Central Bank is required to put up an independ«
ent front to the Government of the day. That idea has always beem
present in the minds of all those who thought on this subiect and who
have made plans on this subject. That those plans have not easily
been setlled is evident from the history of --entral banking. Honourable
Membcrs have dome a good deal of study of the history of ccntral banking
recently, and I -daresay this House could pess an examinaiion paper in
central banks which would have surprised its Members if they had been
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ssked to answer thé questions 'six months ago. Now, looking at the history
in the past. we find, for example, that in Switzerland this controversy
went on for 25 years, and for 25 years Syitzesland ,denied iteelf the
advantages- of a Central Bank, because 'it could not  mak. up its mind
whether it should have a .State Bank or. a Shareholders Bank, . But that
was in a fairly distant past and they took their decision, T Beﬁeﬁe, in
1905. Since then I do think that it is fair to put the position as being
one which indicates that there has been a very marked swing-over of
opinicn in all countries in favour of emphasising the shareholder idea &s
against eraphasising the State control idea. 1 want tg be very careful
how I choose my words. This ‘is"'a" queskion ‘of 'émphasising “oné idea
tather than the other. It is not a question of saying that all connection
between the Bank and the Govérnment 'is wrong; it is ‘a question of
putting the proper émphasis' and the proper balance betwecen the two
gides. Now. Sir. I do maintain that the history of the ‘past 25 years
and particularly the vears since the War, has shown n .stﬁ_kingly,maljkoa'
tendeney n favour of emphasising the shoreholder idea when you are
getting 'up a Central Bank. And I do think that, taking account of that
experience of many varied countries in the world, it is fai- for ns who
support that idea to'say to those who attack it, “The opvs of proof_ is
on vou'’. And, Sir, T do 'meirtain that Honourable Members who support
the cther idea ‘have mot discharged that onus. It ‘seemg to me that
among the motives and lines of thought which influence Honourable
Membars opposite one may select three classes. There ‘are first of all
those who honestly objeet to the shareholder idea on its merits, and the
representatives of that idea are those who signed the main minority report
and who have given their mam reasons for cbjecting to the sha'reholders
idea and have come down in favour of a State Bank. Let me just take
those reasons. The first of them is this:’ )

“It is an admitted fact that the Government is compelled to assume almost entire
responsibility. in the administration of Central Banks at the time of financial
crisg’s. The Central Bank functions smoothly only during normal times; for normal
working. sha-eholders are as much unnecessary as the State. It is the Governor of
the Bank that counts.” : ’

Now, Sir, T think it would be very difficult in a few short lines to
find,—and T hope Honourable Members will not take it amiss when 1
say so,—a more misleading account of the 'situation. In the first place,
it is not an admitted fact that the Government is compelled to assume
almost the entire responsibility at the time of crisis. The Government
has to step in and stand behind a Bank on these occasions undoubtedly:
but it is quite wrong to say that the Government assume the entire
responsibility ; and unless the Government in times of crises has a strong
Central Bank to turn to, then its powers to6 deal with those crises will
be terribly weakened; and when I say that T mean patticularly this: that
# the State has too much influence on a Bank, the tendency—and that
s the expcrience of all countries—is that the Bank will get too much
foaded up with credit operations in favour of the Btdte, and it i8 just
at a time of crisis that obligations on the part' of a Ftate become com-
Plétely uiirealiseble. It is just because you want a Bank, a strong Central
Bank; to help you to deal with crises when they occur, that it is desir-
able to keep it independent during the tirnes that intérvene between
those crises. Then they say: ‘‘A Céntral Bank functions smoothly only
during normal times; for fiormal workirg, ghareholders are as much un.
i;t_eceﬂsa.ry a8 the Btate. It is the Goveérnor of the Bunk that connts:”
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This division of times and conditions into normgl times snd $imeés of crisis
is a mislesding. one. For instance, - what are we living in now? ‘Are
we living in norms] times or are we livig in times of crisis? The sort of
crisis which my Honourable' friends, who signed this memorandum,
presumably bad in mind was the sort of crisis that arose at the begin:
ning of the Great War or the sort of crisis that occurred when England
went off the gold standard in September, 1931. You could not on such
an interpretation describe the present occasion as a time of crisis, and yet
this present occasion is one of extreme difficulty when it is’ most essential
that a Government’s finances should be soundly and bodly handled, and
if you have not got a Central Bank which can stand up against the Govern-
ment, then in times like these you will find that a weak situation is created,
which will make it impossible for you to deal with a crisis when a real
crisis occurs. My Honourable friend, who has just spoken, has said that
he can only find instances of two Central Banks that have really failed.
1 think his reading must have been more ‘‘selective’’—let me say—than
is quite worthy of my Honourable friend. Let him examine the history
of the .Central Bank in Russia before the War. It is a very interesting
history, & history which might well -be parallelled in 8 country like this
in the early days of its new constitutional experiments. Then, again, my
Honourable friend surely has not forgotten how currencies in all the central
Europesn countries went wrong, because the Government imposed its will
upon the Central Bank and made the currency authority work for its own
purposes and not in the interests of sound finance. History is full of
instances of the failure of Central Banks to perform their operations pro-
perly. The mnext point is that ‘‘the State Bank will always command
greater confidence within a country like India than a Shareholders Bunk’’.
1f 1 may say so. ‘that éntirely begs the question. I quite agree that the,
Government in India has at present a prestige which no other body in
India has got of could rival, but it does not follow' from that that the sort
of Central Bark which we now propose to set ip, with the Government
standing behind it—remember that, because Government is standing behind
it and Government guarantees the bank mnotes, Government puts its
currency reserves into the Reserve Bank, and so on—the -country surely
will have confidence in a Bank started in that way. . .

. The next point is: ‘‘almost the ertire profit made by the Reserve Ban
will be derived from the resources and support .f the State; and it is,
therefore, desirable that the ‘tax-payers should be benefited to the fullest
possible extent from the profite so derived’’. That condition is being satis-
fied under our plan.. The most that the shareholders ean get for the five
crores they put in is a dividend of six per cent: it ‘may go up to six, ‘it
may be-much less than that: I submit that a possible maximum dividend
of six per cent. for putting up five crores is not a very heavy exaction oiit

of the profite which normally accrue to Government from the handling
of currency business. - ' C ;

Then, it is said: ‘‘it is an established fact that shareholders do not
form & satislactory electorate. No sharecholder®residing in .the mufassil
would take the trouble of spending monev in travelling in order to exercise
his right of vote. The use of proxies will be unavoidable; and election by
proxies does not .necessarily represent electorate.” How can it be an
established fact that the electorate, which is being provided by this Bill,
will not vote? There is no parallel o it in any other company which has
hitherto had existénce. in India. We are providing &r the working of the
sharehalders a8 an ‘electoral body in a way for which there is no parallel



%34 LEGISLATIVE. 'ASSEMBLY. [5Tr DE6r. 1933.

[Sir George Schuster.] .

at present in India, and I see no reason at all to argue from the experience
that my Honourable friend, Mr. Vidya Sagar Pandya, is so fond of quoting
of banks like the Imperial Bank of India, that the same thing will occur
as regards the election of Directors for this Reserve Bank. I hope mnyself—
and I think it is legitimate to hope—that the exercise of votes for the
election of Directors to the Reserve Bank will become a very important
and cherished right; and I feel sure that it is unjust to the public of India
to suggest that those who take up these shares will not take the trouble
to see that they get the right sort of Directors. Moreover the argument
goes much too far, because, after all, we have the experience of all these
other countries who provide for the election of Directors in the same way
that we are proposing to provide or on very much the same basis. How
are the signatories of this Minority Report justified in putting down a state-
ment like that, that it is an established fact that shareholders do not form a
satisfactory electorate, when it is an established fact that every country
which sets up a new Central Bank adopts this basis as being the best
device which experience has provided for achieving the very difficult object
which has to be achieved by a Central Bank?

The last point is that ‘‘in the case of a private Bank, there will be no
machinery to demand and enforce larger recruitment of Indians in the
officers and subordinate grades. It is only in the case of a State Bank that
Indianisation as a policy can be effectively enforced as is evident from
our experience of Railway Administration’’. I suggest that that point is an
anachronism. It is too late to think of India’s problems in terms like
that. This Bank, as I have so often said, is intended to be an Indian
national institution; it can never succeed unless it is an Indian national
institution; and if Honourable Members think that the Directors who
will be elected by the Indian electorate which we have provided are going
to disregard the Indian national demand for appointing a proper proportion
of Indian executive staff, then they take a much lower view of their country-
men than I do.

Those are the main points, and I maintain that they constitute an
extremely weak case. I spoke of three classes of opinion: Among the
gecond class I would put those—and I do not hesitate to say this, although
it has been queried by Honourable Members opposite—I would put the
class of those who satisfy the condition pointed out so acutely by my
Honourable friend, Bhai Parma Nand. I do believe, 8ir,—I mention no
names,—but I do believe sincerely that among those who are opposing this
measure, there are a good many who are influenced by the fact that
Government have thoght fit to propose a Shareholders’ Bank. It is natural
in the traditions in which Honourable Members have thought about these
problems that they should oppose the Government proposal. I cast mo
aspersion on anybody for thinking about this controversy with thet sort
of predilection in his mind, but, Sir, it is an interesting speculation to try
and imagine what the arguments of my friends would have been if we had
come forward and proposed a State Bank.

My friend, Mr. Ranga Iyer, who has just spoken made an argument
which T myself had intended to make. What is the special virtue of n
State Bank in present conditions? Surelv, if we had rome forward with a
State Bank, Honourable Membere would have said: ‘‘the ‘State’ which
vou are going to provide for us is a State which we ourselves shall no!
eontrol, and you have chosen this form of State Bank, just because you
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want to retain full powers of your Governor General ag the representative
of the Secretary of State over it'’. 8ir, I can picture to myself many extre-
mely éloquent speeches that would have been made on those lmes.',

“Then, thirdly, and lastly, there is a curious clasg who sayf—‘,‘we like
the Shareholders Bank idesa’’—in fact my friend, Mr. Sant, Smg];s, who
has left us went so far as to say that he ‘‘loves” it—but he said that
he would only accept it if the Governor General's powers were removpd.
1f the Governor General’s powers to have some voice in certain appoint-
ments to the Directorate were to remain, then hz says: ‘‘give me a
State Bank all the time’’. 1 wonder if my irienq hag thought out the
argument 1 have just put. How is this _converting the Bank into a
State bank going to get him out of that particular difficulty? But 1 would
go further than that, and I would ask, what is the real basig for this
objection to the Governor General’s powers? A great deal has been made
of the fact that the Governor (General in Council is mentioned 92 times
in the present Bill. But, as you, Sir, pointed out, on many occasions
where the Governor General in Council i8 mentioned, the mention refers
1o obligations which have to be performed by the Government, as for
example, resources to be handed over, and so on. When one comes to
consider what the real powers are, those powers which are so miuch objected
te, they are powers to nominate four Difectors to the Board and the
power to make the final selection of the Governor and the Deputy Governor
after considering the recommendations of the Board. Now, Sir, surely the
possession of those powers does not justify the charge that this opens
the door to political influence from London. I would ask my friends to
consider in what spirit the Governor General has to excrcise these powers,
and, in doing this, I would like to refer to something which my friend,
Mr. Anklesaria, said. This point was discussed, ag naturally it would
be, in the London Committee. My friend was quite right in saying
that a certain member of that Committee on the British side ssid that—-
“‘why, if you have these suspicions, should it not Le made clear in the
Governor General’s Instrument of Instructions that hig duty, in exercising
kis powers, is to take into account only the interestg of India’’. My friend
is quite right when he says that every one on the Committee agreed with
that pomnt of view. It has been asked, why it was not specifically
mentioned in the Report; but the real reason, I think, is quite obvious,
namely, that we all assumed that it went without saying. Nobody who
was sitting round that table imagined that the Governor General would
exercise his powers with regard to anything else except the interests of
India. And, Sir, I would remind my friends that in the White Paper
1t is stated specifically in para. 31, that the object of the Governor General’s
speciul responsibility is ‘‘the safeguarding of the financia]l stability and
crgdlt of the Federation’’. Is he to exercise thcse powers in order to
suit the interests of a particular group in London® Certainly nct. He
15 to exercise those powers only for that stated purpose, the s'afeguarding
of the ﬁqancial stability and credit of the Federation. Now suref_v that,
properly intetpreted, is definitely in the interests of India. But let us
consndgr the matter a little further. In the first speech which I myself
made in introducing this Bill, T asked the House tc try and look at it
Dot in terms of prejudices of the past, but to cast their eyes forward to
the conditions of the future. and I wouly ask Honourable Memberg to
Put it to themselves honestly,—can they not conceive conditiong in the
uture when under a democratic Constitution, working under a system of
Parlismentary democracy, there may be a Government in power for g
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ghort time in’ India which might be’ capable of appointing & very une
desirable man as Governor of the Reserve Bank, s man committed ta
carrying out a particular policy which might be very much against the
interests of the country, certainly agaimst the interpretation of what
the interests of the-country are which would be held by a majority of
Honourable Members who sit in this House today? Considering thggq
possibilities, is it not possible that Hcnourable Members ot the Indian
Legislature of the future, the Indian public of the future, might be glad
of the fact that an impartial ‘suthority unconnected with any poljtical
party should have the last say on the men who would be put into thosg
key posts? I suggest that that is a reflection. which deserves very serioug
consideration, and it is on that ground that in so many of the Statutes of
Central Banks the power of making some of the key appointments ig
placed in the hands of the head of the Government, the -head of the
Government being the head of the Government above all political parties
of the day. The Governor General is the nearest parallel that can be
produced to that in India, and it is on that ground salone that these
special powers are reserved for.the Governor Gemeral in the future. .

Now, Sir, in connection with that, there ig one particular remark on
which I should like to say something, a remark which wag made by my
friend, Mr. Jagan Nath Aggarwal, in his very effective advocute's speech.
He made the point that we are now advocating this removal of the powet
of currency’ control from the Government which we ourselves have exercised
the last 100 years, and he asked: ‘‘why this sudden change of mind?’’
Well, Sir, it is very easy to answer that question. The sudden change
of mind is due to this. We are contemplating the setting up of a Con-
stitution which will, whatever Honourable Members may say about it,
be a Constitution based on the principles of parliamientary democracy.
The executive will be responsible to ‘the Legislature, and it ig because
an executive in that position is for one thing liable to constant change
and . for another thing liable to influence from political parties that it ‘is
considered necessary to put the control of currency into the hands of &
permanent authority which will be independent of the ‘political changes
of the day. That, Sir, honestly is the reason why this proposal has béen
made, and why it has been said in the White Paper that it is assumed
that this transfer of the control of currency will have been made before the
Constitution is set up. There is no mistrust there impliedq of Indiana.
If there is any mistrust of anything, it i a mistrust of the way in which
n system of parliamentary democracy will work. Tt is the control of
democracy in India and not of Indians with which we are concerned in
the motives for making this change. Surely that must be obvious to my
Honourable friend if he really thinks about it. Moreover, quite apart
from this, as I said in my opening speech dlso, we do not seek to defend
the system which has prevailed hitherto. We recognise that it is in
prmciple open to serious objection, but T do submit that it is open to much
less objection when the control is placed in the hands of an unchanging,—
unfortunately unchanging some Honourable Members may sav.—official
Government than when it rests with g shifting and changing Government
linble tc change with all the shifting and changing of political parties in the
countrv. Let Honourable Members consider the sort of position which exists
in France todav. If the control of currency is in the hands of 5 Govern:
ment that perhaps changes once every fortnight, how can policy ever
be conducted with any continuity and in a way which will give any
confidence to those who have to do business in the country? That ig the
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motive for making this change now, énd I am glad that my Honou'ra.ble
friend raised the point, because it hus given me & chance of explaining
why that condition has beert put in, and meeting, I hope, a good deal
of the stspicions which had been voiced by Honourable Members upposite
sg to the reason for the imsertion of that provision in the White Paper
scheme. |

Now, Sir, that I think is all that 1 need say on this matter. This
plan, which is now before the House, represents the result of 4 long
and careful thought and long and carefdl diseussion. We think that in
this plan we have provided an even balance between the shareholdetjs
on the one side and public interests on the other. We think, that this
i the best device for starting this Bank in India in a position to carry
out the functions which have to be placed upon ii. We believe that
if you were to endeavour to do it by means of a State Bank, even though
you tried to impose self-denying ordinances on the Government of the
day, you could not, having regard to the long past traditions in India,
create that spirit of indepemdence which is the. essential purpose of
this plan. You have to comsider Indian conditioms and past history.
A change is required now, and the only way in which we feel that there
is any reasonable chance of creating thig independent body is to follow
this plan, base it on the shareholder’s idea, but so limit the shareholders’
pcwers and rights that they cannot use their influence to have the affairs
of the Bank directed in anything else but the public interests. That,
8ir, is our position and I sincerely hope that the House will accept it
and that we may now turn a page of history and regard thig long contro-
versy as closed. (Applause.)

Mr. Pregident (The Honourdble Sir Shanmuknam Chetty): The original
5 .M. question was: |

*That clause 4 stand part of the Bill.”
Since which an amendment has been moved:
“That for elause 4 of the Bill, the following be substituted :

‘4. The owiginal share capital of the Bank shall be five crores of rupess whivh shall
be fully subscribed by Government’.’ .

The question that I have to put is that that amendment be made.
The Assembly divided: |

AYES—3.

Abdul Matin Chaudhury, Mr.

Aggarwal, Mr, Jagan Nath.

Azhar Ali, Mr. Muhammad.

Ba Maung, U.

Badi-uz-Zaman, Maulvi.

Bhuput 8ing, Mr.

Das, Mr. B.

Dutt, Mr. Amar Nath.

Jadhav, Mr, B. V.

Jha, Pandit Ram Krishna.

Jog, Mr. 8. G.

Lahiri Chaudhury, Mr. D. K.

Lalchand Navalrai, Mr.

Mahapatra, Mr. Sitakanta.

Maswood Ahmad, Mr. M.

Mitra, Mr. 8, C.

Murtuza Saheb Bahadur, Maulvi
Bayyid.

Neogy, Mr. K. C. -
Pandya, Mr. Vidya Sagar.

Patil, -Ree Bahadur B. L,
Phookun, Mr. T. R.

Puri, Mr. B. R,

Reddi, Mr. P, G.

Reddi. Mr. T. N. Ramakrishns,
Roy, Kumar G. R.

Sant Singh, Sardar.

Sen, Mr, S. C.

Shafee Dacodi, Maulvi Muohammad.
Singh, Mr. Gaya Prasad.
Sitaramaraju, Mr. B.

Thampan, Mr. K. P.

Uppi Saheb Bahadur, Mr

Ziauddin Abmad, Dr
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NOES—T16.

Abdul Aziz, Khen Bahadur Mian
Ahmad Nawaz Khan, Major Nawab.
Allah Baksh Khan Tiwana,

Bahadur Mahl&.
Anklesaria, Mr. N. N.
Anwu-ulz,h.im, Mr, Muhammad.
Ayangar, Mr. V. K. A. Aravamudha,
Bajpai, Mr. G. S. )
Bhore, The Honourable 8ir Josephy
Bower, Mr. E. H. M.
Chatarji, Mr. J. M.
Chinoy, Mr Rahimtoola M.
Clow, Mr. A, G.
Cox, Mr. A R.

Graham, Si: Lancelot.

Grantham, Mr. 8. G.

Haig, Tke Honourable Sir Harry,

Hezlett, Mr, J.

Hudson, Sir Leslie.

Ibrahim Al Khan, Lieut. Nawab
Mutammad.

Ishwarsingji, Nawab Naharsingji.

Ismail Ali Khan, Kunwar Hajee.

James, Mr. F. E.

Jawahar S.ngh, Sardar Bahadur
Sardar

Jehangiz, 2i: Cowasji.

Krishnaiz echariar, Raja Bahadur G.

Lal Caznd. Hony. Cagptain Rao
Bahadur Chaudhri.

Lee. M- D. J. N.

Mackenzie, Mr. R. T. H.

Macmillan, Mr. A. M,

Metcalfe, Mr. H. A. F.

Millar, Jr. E, 8.
i Mr. J. A

Mitter, The Honourable Sir Brojendra.

Mody, Mr H. P.

The motion was negatived.

Morgan, Mr. G.

Muazzam Sshib Banadur, Mr,
Mulhiamnad.

Mudalisr, Diwan Bahadur A,
Ramaswzmi.

Mujumdar, Sardar G. N.

Mukherjee, Rai Bahadur 8. C.

Novce, Th: Honourable Sir Frank,

O’Sullivan, Mr. D. N.

Pandit, Rao Babadur 8. R.

Parma Nand, Bhai.

Puri, Mr Goswami M, R

Rafiuddin Ahmad, Khan Bahadur
Maulvi.

Raghubir Singh, Rai i-ahadar Kunwar,

Raisman, M. A.

Rajah, Raja Sir Vasideva.

Rajah, Rao Bahadur M, O.

BnmalcnsbnuMIMrb V.

Ranga Iyer . C. 8.

Rustogi,yMr Badri Lal.

Rau, Mr. P, R.

Soro N e Hovourabl George
uster, The Honourable Sir

Scott, Mr. J. Ramsay.

Shah Nawa., Mian Muhammad,

Sher Muhammad Khan Gakhar,
Captain.

Singh, Kumar Gupteshwar Prasad.

Singh, Mr. Pradyumna Prashad,

Sinha, Rai Bahadur Madan Mohan.

Sloan, Mr. T.

Smith, Mr. R.

Studd, Mr. E.

Suhrawardy, Sir Abdulls-al-M#miin.

Talib Mehdi Khan, Nawab Major

Tottenham, Mr. G. R. F.
Waiihuddin, Khan Bahadur Hajl.
Wilayatallah, Khan Bahadur H. M.
Yakub, Sir Muhammad,

Yamin Khan, Mr. Muhammad.

The Assembly then adjourned till Eleven of the Clock on Wednesday,

the 6th December, 1933
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